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THE

PARLIAMENTARY DEBATES 
(Part I—Questioiis and Answers) 
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437
PARLIAMENT OF INDIA 

Wednesday, 29th November^ 1950

The Hoiise met at a Quarter to Eleven 
of the Clock

{M r . S pe a k e r  in th£ Chairl
ORAL ANSWERS TO QUESTIOHS 

M a i l  S e r v i c e

•« 0 . Shri a  t  D u : (a) i/rm  the 
Minister of Commnnicati<ms be pleased 
to state what is the arrangemeDt of 
mall service between the main land of 
India the Andaman and Nicobar 
Islands?

(b) Is any arrangement tinder con
sideration to expedite the service?

The Minister Commaai-
catipns (Sbri K h an lu d  Lai): (a)
Mails are carried periodically bet
ween India and the Andamans and 
Nicobar Islands by two steamships 
chartered by the Ministry of Home 
Affairs as and when the sailings are 
made. A schedule of the sailings upto 

^  on the
Table of the House [See Appendix V, 
annexure No. 1].

(b) As and when more steamers are 
employed on this route, more frequent 
maU despatches will be made. In the 
m e^tim e, to avoid delays even non
contract steamers, whenever they hap- 

^  Question.
m ail^  ̂ conveyance of

of the fact
th a t^ d a m a n  Islands are goine; to be 
a settlement for refugees, do Govern
ment propose to run an Air service in the near future? ^trvice

Shri Ittiirshed Lai; The volume of 
mails which g  there at present does 
mail^^^^^*' empioyment of Air

biggest gap of time between two mails? «

438
Shri Khursbed Lai: The two steam

ers run fo r tn i^ tly  each way so that 
the gap comes to a week.

Shri Tyagi: Has any arrangement 
for telephonic communication been 
made?

Mr, Speaker: Order, order,
Shri Tyagi: I want to know if there 

is any...........
The Minister of Connnnnlcatkms 

(Shri Kidwai): That does not arise.
Mr. ^ leak en  Next question.

T h e f t s  o n  t h e  R a z lw a ts

.«**.!!• g . ^  Dm : (a) WiU O e
Minister of Eailw ajs be pleased to 
state whether it is a fact that cases Off 
thefts in the goods trains have, for 
s ^ e t im e  p a s t increased between 
Kbaraghpur and Balasore stations on 
the B. N. Railway?

(b) What is the number of sud i 
cases so far detected during this year?

(c) y^ia t precautionary measures 
have been taken against such thefts?

T te  Afinister of State for TraBsport 
and RaUways (Shri S u thaiiam ): (a)
Yes. On this section there were 60 
cases of thefts from goods trains with 
part recovery of stolen property in 16 
cases, during the period January' 1950 
to August 1950 as against 26 cases of 
theft with part recovery in 9, during 
the same period iu 1949.

(b) One; a case is pending in the 
Court.

(c) As a precautionary measure, the 
B. N. Railway Adminifjtration have 
arranged for the RaUway Protection 
Police or the Government Railway 
Police to escort important trains bet
ween Khargpur and Balasore particu
larly at night

Shri B. SL Das: Do I understand 
that guards are provided in that line 
in the running trains?

Shri Santhanam: Yes, Sir.
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Shii Frank Anthony: Have any

complaints been received by the Ad
ministration to the effect that ttiere is 
suspicion in some cases that these 
police guards act in collusion with 
thieves?

Shri Santhanam: We have not heard 
complaints about the police guards. 
Sometimes it has been alleged that 
some railway employees are in collu
sion. That point has been remember
ed by the Administration and they 
are on the watch for that also.

Lala Aehint Ram: What is the total 
loss due to these thefts this year?

Shri Santhanam: I would like to 
have notice of this question.

Pandit Balkrishna Sharma: May I
know if this number of thefts includes 
those that were committed on goods 
trains also?

Shri Santhanam: The question re
lates only to goods trains.

Pandit Haikrishna Sharm a: And not
to passenger trains?

Shri Santhanam: No.
Shri Mnnavalli: Are there any cases 

where guilt has been traced to the 
employees of the Railway?

Shrt Santhanam: In these cases?

Shri Mnnavalli: Yes.
Shri Santiianam: There is only one 

case in which the culprit has been 
detected- So far as I know, he is not 
a railway employee.

Shri Syamnandan Sahaya: Have
thefts in the railway increased of late 
between Barabanki and Chapra and 
between Mokameh and Samastipur.......

Mr. Speaker: I think the question 
relates to a diflferent Railway, Next 
question.

Shri Syamnandan Ratraya: One more 
question. Sir.

Mr. Speaker; Next question.

H e r b s

Shri Eaj K anw ar Will the 
Minirter of Agrieoltnre be pleased to 
state;

(a) what steps, if any. ha‘/e been 
taken or are proposed,to be taken, by 
Government for the plantation and 
nurture of mediritial herbs in any of 
the Centrally Administered Areas; and

(b) whether any research has beea 
carried out under Government auspices, 
with regard to indigenous medicinal 
herbs available in the country?

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao): (a) 
T he. cultivation of medicinal herbs is 
possible only in places which have 
suitable climate, soil etc. The Indian 
Council of Agricultural Research have 
under consideration a co-ordinated 
schenje for the cultivation of such 
medicinal plants as are in demand 
both for internal consumption and 
export, at some se lec t^  centres cli
matically suited for their cultivation 
and where necessary facilities exist. 
One of these centres is in Himachal 
Pradesh.

(b) Yes. The Indian Council of Ag
ricultural Research sponsored from 
1935 to 1947 an enquliy of medicinal 
plants and food poisons under Col. R. 
N. Chopra, Principal, Indian School of 
*!^opical Medicine and later Director, 
Drug Research Laboratory, Srinagar, 
Work on . the investigation of todige- 
nous medicinal herbs on scientific 
lines was started in the School of Tro
pical Medicine, Calcutta, in the year 
1920 when a department of Pharma
cology was opened there. Since then 
a great deal of work has been done in 
this direction and about two hundred 
plants have already b ^ n  investigated 
uptU now. Research is also being 
carried out on a number of medicinal 
plants at the Central Drug Research 
In s^ u te . Lucknow.

Shri Raj Kanwar. Considering that 
a very large population of the coun
try has great faith in the efficacy of 
medicinal herbs, found all over the 
country, do Government propose to 
sta rt institutes for the scienti^c study 
and exploration and experimentation 
of medicinal herbs?

Shri Thirumala Rao: Government
recognise the fafth of the people in 
medicinal herbs and in pursuance of 
that recognition, they have started a

• number of Institutes. Research in 
Oils behalf extends over a neriod of 
years and some valuable material has 
been collected as a result of research.

Shri R. Velayudhan: May I  know 
whether during the VanaTrmhotsava 
any medicinal plants were planted?

Mr. Speaker: Order, ,order.

Sbri Chattopadhyay: May I know 
vfhnt is the increase in the acreage of 
Chinchona plantation since last year?

Shri Tliiramala Rao: I have not got 
the information here.
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Shri HonaTalli: May I know the 

names of the Institutes that have been 
started and where they are situated?

Shri Thimmala Rao: I have not got 
i t  here; in Simla Hills and in Calcutta

Shri Soadhi: Simla Hills, where?
Mr. Speaker: Order, order; let him 

finish,
Shri Thinmiaia Rao: In the Simla 

Hills, in the Himachal Pradesh; and 
in some of the Part C States.

Shri Syamnandan Sahaya: Is there 
any scheme before Government for 
the encouragement of and developing 
the growth of indigenous medicinal 
herbs?

Shri Thiminala Rao; 1 have men
t io n ^  that the Indian Council of 
Agricultural Research has sponsor^  

several enquiries with regard to medi
cinal plants and food poisons and a 
report was prepared by CoL Chopra, 
About 200 plants were discovered and 
a list drawn up.

Sardar B. S. Man: May I know if 
researches have been carried out 
according to modem methods in tlje 
Himalayan regions in connection with 
the herbs that rfanuman got from 
there?

M eta jllu rgical  C o a l

•473. Shri Kesava Ra»: Will the 
M uuster of W«n*s, Mtam ami Ftnrer
be pleased to state;

<a) whether any investigations are 
being carried out for locating 
^netallurgical coal**; and

(b) whether any of these investiga
tions have borne fruit?

The Minister of Works.
" hJ Power (Shri Bntaxohalii):

<a) No invesUgaUons for the loca
tion of metallurgical coal are in hand 
a t present. But a re-survey of th<' 
reserves of metallurgical coal was 

la ^  year by the Geologicni 
?L  Commis-

s i ^ ^ s  Organisation, and the Chief 
M in«, for the Committee 

C oai Metallurgical

adequate measures 
are taken for conservation, there is no 
need for undue alarm regarding the 
e n t r y 's  reserves of i ^ t a C g l c a l

„  Shri K ts»y»  Bao: May I  know
>»'e,ttgatio„s w e «

Shri Biiragohaiii: The Committee 
has suggested exploration of the 
Jharia  and Raniganj areas to a depth 
of about 2,000 to 5,000 feet by means 
of drill holes to locate metallurgical 
coal.

Shri Resava Rao: What is the re
serve output estimated by this Com
mittee?
^ r i  Buragohain; The Committee 

thinks that if adequate m easu i^  
regarding conser\^ation etc. are takai. 
the reserve might be estimated at 2,000 
million tons. Otherwise this figure 
may come to only LOOO million tons.

Shri R. K. Chatidhml: May I know> 
Sir, if any such survey has l ^ n  made 
in the province of Assam and if so 
with what results?

Shri Btiragohaia; I have not got the 
information with me here, because the 
question related to metallurgical coal 
only.

Shri A. C. Guha: May I know, Sir„ 
when the final decision of G overnm ^t 
will be taken about the recommenda
tions of this Metallurgical Coal P re
servation Committee?

Shri Buragohain: It is now under 
consideration of the Industrj^ and 
Supply Ministry.

Shri T. N. Siagh: In the meantime,, 
may I know. Sir. if Government have 
issued instructions to the collieries 
for the proper preservation, conserva
tion and use of metallurgical coal and 
for avoiding misuse?

Shri Bnragohain: Regarding the en
forcement of the prudent mining 
practice, the draft rules have bee?> 
framed by the Bureau of Mines im ^ r  
section 6 of the Mines and Minerals 
Act. and they are ready to be circulat- 

The rules provide for adequate 
inspection of mine? and for increase 
m the inspection .«tafT of the Bureau.

Shri Hnssain Imam: Sir, if no care
IS taken for the preservation of this 
^ 1 .  how Ion? Will the supply last?
I mean, v\’hat is the annual require
ment of India and how long will the 
available supply last?

Sliri Boragi^aiii: I have not got
Information with me here. But 

if proper washing, blending e tc  are 
d<me, probably it should last for 150 
years or so,

R b >-r o t  D is e a s e  in  S ug arcan e  C o o p

♦474. Dr. R. S* SJngh: (a) WiU the
Mjnistv?r cf An'if'iiHurc l)<? pleased to 
,?tate w!:ot>^or jf ir a fr rt that sugar
cane crop of E3?ten. Pradesh
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b e ^ ^ e c t e d  with red-rot disease

If do Gk>vemment propose to 
^  localize that

*2?® Minister of Food and
A ^icjiltiire  (Sliri Thim m ala Rao)*
lying sre3s. * ^

(i) I^couragem ent of use of red- 
rot resistant sugarcane varieties.

(ii) Uprooting the damaged stools.
(iii) Treatment of red-rot affeH^H

' hot water.
Jng, at 52 C for about 20 minutes.

infected-crc^s with sulphur.

Preventing the attacked fields 
^

^  ^  distribution and 
5  4. diseases is being

5 Sugar-

5S  S S S S S S t*"
if +k1  ̂ know, Sir,if the redHTot disease has been noticed 
in ^  sugar-cane fields of the flood 
affected areas of Bihar?

ShH Thlniaiala Rao: I have not got 
the mformation about Bihar.

M. L. Gopta: May I know in 
w hat mazmer the Government propose 
to compensate for the area which 

Government
1 ^ 1  * ^  uncultivated because i t  is 
likely to be affected by the red rot?

Member
wants to teo w  how much area is out 
of cultivation because of the red rot?

Shri Thim m ala Rao; No, Sir, I  
think he wants to know how Govern
ment propose to compensate for the 
area likely to be affected by this red- 
rot. I want to have notice of the 
question. Sir.

Br. R. S. Singh: May 1 know whe
ther the schemes for checking this 
disease are undertaken by the U P . 
Oovemment or the Government of 
India?

Shri Thim m ala Rao: There is the 
sc heme run by the Indian Agricultural 
Research Institute and the U P . Gov
ernment also have got their scheme to 
prevent red-rot.

4U

I>r- R. S. Singh: May I know whe
ther the Institute maintains any sugar
cane protection staff also?

Shri Thim m ala Rao: The U. P. has
got its own cane research institute and 
the staff to prevent this red-rot. and 
the advij^ and experience of the 
Indian Council of Agricultural Re

search are at the disposal of the State 
Government

Pandit Monishwar Batt Upadhyay:
Is toere any report of the disease pre- 
vailmg this year and if so what is 
the estimated loss due to this disease 
this year?

Shri Thim m ala Rao: In the U P .
from Hohilkand and Bareilly area the 
number of villages affected is 49, 
fields 150 and area affected 135 acres. 
In all the villages, fields and area the 
disease was controlled. In Sitapur 
252 villages were affected and 249 
villages were controlled. In Gorakh
pur out of 243 affected villages, in 
237 the di.sease was controlled.

Shri Tyagi: As the sugar cane sowing 
season is near, may I know what 
arrangements have been made to 
supply the villagers with fresh sugar
cane seeds free from red-rot?

Shri Thim m ala Rao: The State Gov
ernment is taking all the necessary 
steps to provide efficient seeds free 
from the red-rot.

Shri T. N, Singh: Have certain rot- 
resisting varieties of cane been deve
loped and have they been introduced 
among the cultivators?

Shri Thim mala Rao: Yes. the Agri- 
tural Research Institute at Coimbatore 
is giving greater find greater attention 
to this subject. They have evolved a 
rot-resisting variety—No. C0349 and a 
few others and th«y have been intro
duced among cultivators. Steps have 
also been t ^ e n  -io prevent cultivation 
of cane varieties which are suscepti
ble to the red-rot--e.g. No. C0133.

Dr. R. S, Singh: Does the Central 
Institute give the nece^^sary advice to 
the Government of Bihar in this res
pect?

Shri tliim m ala  Rao: Whenever
advice is sought, it is always at their 
disposal.

B am oda r  V alley  C o r p o r a t io n  
(E m p l o y e e s )

*475. Dr. R. S. Singh: (a) WUl the 
Minister of W oito. Mines and Poirer
be pleased to state the categories of 
employees of the Damodar Valley 
Corporation?
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(b) What is the number of employees 

in each category of service from each 
State?

The Deputy Minister of Works, 
Mines and Power (Shrl BmaffohalB):
(a) The Damodar Valley Corporation 
has categorised its employees in three 
grades:

Grade I .—Posts carrying pay, or the 
maximum pay if it is in a time-scale, 
exceeding Rs. 500 p .m .

Grade II.—^Posts, other than those 
in Grade I, carrying pay it it is in a 
time-scale, exceeding Rs. 60 P3i.

Grade III.—^Posts, the maximum 
pay of which does not exceed Rs. 60
PJVL

(b) A statement is placed on the 
Table of the House [See Appendix V, 
annexure No. 2] '

Dr. R. S. Singh: Sir, in the m atter 
of employment of the people of the 
States connected with the Damodar 
Valley Cai-poration. are these States 
adequately represented?

Shri Bnragohain: 1 have got a long 
statement, here. Sii. If the hon. 
Member wants the figures for Bihar, 
I may give him. In Grade I there are 
81 officers.......

Shri Syamaandap Sahaya: Out of a
total of how many?

Shri Bnragohaiii! Out of 262. In 
Grade U, there are 157 out of 507, in 
Grade II non-technical there are 136 
out of 543 and in Grade III there are 
283 out of 536.

Dr. R. H, Singh: Sir, may 1 know 
the number of officers ftom each 
State in charge of the different depart
ments?

Mr. Speaker: Order, order. I un
derstand there is a statement placed 
on the Table of the House, the hon. 
Minister has said that and hon. Mem
bers can refer to it for all this infor
mation. I do not propose to take up 
any more time on this qu^tion  and 
thus bar other questions.

Shri Gautam: Sir, may I know what 
is the maxhnum pay that a non-tech- 
nical officer draws?

Shri Batagohain: I have not got 
the information just now with me.

Shri R. a .  O i a i i ^ r l :  Sir, may I 
know if appointment in the Damodar 
Valley Corporation is open to the 
people of all the Provinces and if so. 
why Assam has been excluded?

Mr. Speaker: Has it been excluded?

people of ail the Provinces.
Loss OF F ood GRAl^'s

I ^ a t h :  Wii] the Minister 
of food be pleased to state: '

quanUty of foodgrains 
destroyed or damaged in various parts 
oi Inaia mciud.ag Kashmir as a result 
of the recent floods, earthquake and 
failure of monsoon;

<b) the ^ g e t  aimed at by the Grow 
More Food Campaign next year;
. (c) whether Government propose vy  
import fo^gra ins next year,*if s ^ o w  
much; and

id) the present prospiect for the 
a t t a i^ e n t  of self-sufficiency in food 
by the end of 1951?

Deputy Minister of Food and 
Agricttltuire (Shri Tliirtmiala Kao): 

of the hon. Member is 
invited to the answer given to part
(a) of starred question No. 181 by 
1 9 ^  Novfflnber.

(b) The target of additional produc
tion of food grains during 1951-52 over 
1950-51 has been fixed at 23 lakh

 ̂tons,

(c) Yes, the target is under const- 
deration,

(d) It is expected that imports will 
stop by 31st March. 1952, the target 
date, except:

(i) for meeting any grave calamity 
such as wide-spread failure of cr^ps;

(ii) for replacement due to diver
sion of crops in national interests; and

<iii) for building up of a Central 
reserve.

Shri Kamath: Arising out of the 
answer to part (a) of the question I 
believe that the answer given to Mr. 
B. K. Das did not include Kashmir. 
May I therefore have the tlgure with 
regard to Kashmir?

Shri Thlnnnala Rao: I do not
think I have got the figure specially 
for Kashmir. The overall position is  
mentioned, namalv that the deficit 
was six million tons.

Shri Kamath: What is the target 
aimed at for the year 1950-51 and to 
what extent has that target been 
achieved so far?

Mr. Speaicer: Was this question not 
discussed in the Food debate?
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Sfcri Kamath; Nd, Sir.
Mr, Speaker: Has no infomiation 

given up to now? 1 thought it 
has been. •

Shri Kamatli: Arising out of ans
wer to part <b) of the question how 
nnich waste land is proposed to be 
rerlaimed during the uext vear and 
broirght under the ploui^h? *

Shri :Rsirumaia Rao: I think there
IS ,3 rruestion f?:rthe- dov.m on which 
I can 7've tlu? ngxire^ in detail. I am 
afra:H hon. M^^inber’s oueslion 
-doe? not arise out of this.

Kamath: If the question is 
relevant in thi.^ it may be
ansirere^ now. Thai Question may 
not be reachf^r? a’ ĉ ?!. If it is relevant 
why^srhcu^d wait for the other 
-question?

Mr. Speaker: Whnt is the number of 
Ihe question?

Sbri H iircm ala Rao: 497.
^^Shri Kamath; It m ar not be reached

Mr. nvt-iktr: hon. Members do
no. r*u in tr>o many suoplementaries 
the qii<j5U0n can be reached.

Kaniath: But thL  ̂ cmestimi may 
no. be reached a? all U ntem ip tim ):

shouldnot begm to put ouestiohs unless I call
upon them. If Members l^gln to put 
questions simultaneously the only 
^ e d y lef^ will be n - i,. allow them 
Tfte> ?ho-;crt wait for their turn.

Shn Tfeimmala Raa: This question 
relates tr* the loss. of food grains and 

^^saires coHectefi 
jreiatinr to this ques:tion, I can ans-

H o n  ^ '  on this qucs-

^  Mr Speaker: The hoq. Member may
put his ne-̂ t̂ cusi^tion.

Shri Kainath: Not that one?
_ _ Mr, S p e ^ r ,  No. Hi« supplemen-
tarj- question.

 ̂ Shri Kamath: How much wasteland 
43 proposed to be reclaimed during 

next year and br<>ughi under the 
plough for foqdgrains?
 ̂ Mr. speaker: He is not in a positicai

to am^rer it now.
Shii A. Ayyaagar; Sir, you are 

aware of the practice that when there 
are c o m ^ le d questions it is usual for 
the Government to take up thc»e qu€»s* 

and ansvKr 4hem. 
though they may not be consecutive

ouestions. so a*; to av^old suppiemen'* 
taries. May I request you to allow 
crriestion No. 497 to be pul now, so that 
the question relating to the grow more 
food campaign and the questicHi re
lating to the extension of niltiva-
tion may be answered together?

Mr. Speaker: They do not seem to 
be connected questions at all. T h ^
are apparently diff<jrent aspects of the 
same question.

Shri Tyagi: One relates to the loss 
o f fo o d g ra in s  and the other to the
a-re3sre of tillable land

Shri Kamath* Tn view of the Gov
ernment ramnaign for self-sufficiency 
in iute and cotton also, how much land 
is proposed to be diverted from food-
crons to thes?i two crorjs during the 
next year. 1951-52? ‘

Shri Thimmala Raa: To be exact I
want notice.

Shri T ya^: Are we supplying food- 
trains to Kashmir'^ If so, what Is th« 
n̂ ûantity evi^ry year?

Shri Thim m ala Rao: Since the floods
have inimdated Kni;hmir this year an 
extraordinary situation arose there 
and v/e had to supply foodgrains to 
them.

Shri T, N. Singh: In reply to a sup
plementary question it has been stated 
that thare has befen damage to crops 
amounting to six million tons. The 
expected deficit in food this year was 
about three million tons. May I take 
It that there is a deficit of nine million 
tons in the current year?

Sbri Thtnim ala Rao: I cannot 
wer a mathematical question like th a t

Shri R ^ b e ^  Vyas: May I know
whether the food crops have been 
damaged by locust raids also?

Thirumala Rao: The quantify
»f damage by locusts is not much.

Shii Hassain Imam: Sir, I want to 
draw attention to the fact that the 
part of the question relating to the 
import of foodgrains next y ^ r ba« 
not been replied to.

Mr, Speaker: He has replied to th a t
Sbrt Hussaht ImaW: « e  has given

no figures. ■

^ Mr. Speaker: He could not ̂ v e ^  
ftguijs. He said that foodgrfOns wiU 
not be Imported except in CserUOn cir-
c u i^ t^ c e s  such as some kind of calir 
mltles and certain o ^ e r things hap» 
pening.
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ShH fUmatli: Apart from the

damage by floods, earthquake and 
failure of monsoon, how much crops 
have been destroyed owing to bad 
storage, rats and other pests?

The Minister of Works, Mines w d  
Power (Shri Gadgil): And by ques
tions?

Shri Thimmala Rao: 1 have not got
the figures.

P r o j e c t s  a n d  P l a n s

^̂ 477. Shri K&ouitii: WiU the Minister 
of Works, Mines and Power be pleased
to state;

(a) whether it is a fact that, as a 
measure of economy, some of the pro
jects and plans have been held in 
abeyance or abandoned;

(b) if so, which; and
(c) which are being proceeded with?
The Minister of Works, Mines and 

Power (Shri Gadgil): ( a )  a n d  (b). So
far as ihe river valleys are con
cerned. no projects or plans have been 
abandoned. B u t  some of the investi
gations h a v e  been slowed down, 
th e  D ih a n g  project in Assam and the 
Bargi project cm th e  Narbuda.

So f a r  as civil works are concerned, 
the attention of tlie hon. Member is 
invited to the answer to Starred 
Question No. 419. answered on 
8 th  D e^ 'em b er. 1949 in connec
tion with which a list of civil
works which had been aban
doned or stowed down due to finan
cial strin.^ency was given. Apart from 
the scheme? shown in that list, no 
other schemes have subseouently been 
held in abeyance or abandoned as a 
measure o f  economy.

(o) A list of the River Valley Works 
and Civil Works which are in progress 
at present is placed on the Table of 
House. [See Ai>pcndtx V, annexnre
No. 31, ■

Shri Kamath:. In th e  ll^ t p la c e d  on 
t h e  T s b le  a m o n g  t h e  r iv e r  v a l l e y  pro
j e c t s  t h e r e  i s  a n  i t e m  ( i v )  which s«3^ 
‘ P re lim in ary '*  in v e s t i .^ a t io n s  o n  vari
o u s  p r o j e c t s .” M ^ y  I  k n o w  what 
t h e s e  v a r io u s  p r o j e c t s  a r e ?

Shri Gadiril: ( l)  Sabarmati Pro
jec t (2) Narbada Project, (3) ta p ti  
Project, a ) Kos! Proj«?ct. (5V Qiinga 
Barrage Project. (f?> Hnrongi and 
Xakshmantlrtha Project in Coorg,
Jonk and Mahanadi P ro je c t In 
Madhya Pradesh, and (8> Manas and 
Dihang Projects in Assam.

Shri Kamath: What are the pro
jects in Madhya Pradesh?

Shri Gadgfl: The Narbada Project 
IS m Madhya Pradesh. The Tapti 
Project is partly in Madhya Pradesh 
and the Jonk and Mahanadi Pr<»ect8 
are also in Madhya Pradesh.

Shri KftmaUlt: May I know whether 
the Wainganga Project has been 
abandcmed or held in abeyance?

ffliri Gadgil: I t was never undov 
ta k ^ . Like great men and great 
Governments whatever our Govern
ment commences it completes.

Shri b m a fh :  In connection witti 
the Wainganga Project is it a fact 
that investigation was undertaken, a 
survey was made and certain p r ^  
minaries were carried out?

Shri Gadgil: All that was done by 
the Madhya Pradesh Government 
not by the Central Government

Shrimati R enaiu Ray: What is tbe  
total amount spent on projects for ini
tial investigation and outlay whi<di 
have since been slowed down but not 
abandoned as the hon. Minister said.

Shri Gadgil: I require notice Of the 
question: all the same I may add that 
nothing that has been spent so far 
has been spent uselessly. The data 
collected will be useful for the next 
generation,

^ n n f : atrYt
IIWT if17!5T ^ f  ?

IShri M. L. Varma: How many pro
jects there are for Rajasthan and 
Madhya Bharat?]

^
THRVFt w  ^ f  I am r

{Shri Gadgil: Rajasthan is not in
cluded in the list that has been sub
mitted just now. I reqxiire notice to 
reply the question.]

. Shri Decgirikar. May I know a t 
what stage the Koyna River Valley 
Project stands?

Shri GadgU: W ith respect to
Koyna, the in^^tigations have been 
partly completed by the Government 
of Bombay and the r ^ o r t desired 
by the Central Government has been 
just received. The report is being 
examined with a 'vdew to phase the 
Whole sv.4ieme so as to be good in  
tt»e context of our present financial 
circumstances.



451 Oral Answers 29 NOVEMBER 1950 Oral Answers 452 

: TO

3ftr ^ ^ f̂ FHzr

3 i^  #  ?

[Shri DwiTedi: Were any projects 
undertaken and abandoned in the 
Centrally Administered Areas speci
ally in Vindhya Pradesh and Bhopal?]

«ft : f̂ «=Ezr ST^ aftr ^ rh w

^  ^  ¥ t f  ^  ^  I f  ̂

[Shri Gadgil: No projects were un
dertaken in Vindhya Pradesh and 
Bhopal. In Coorg, which is a Cen
trally Administered Area work is in 
progress.]

Shri KauuUh: Is it not a fact that 
in connection with the Wainganga 
Project the Minister himself paid a 
visit to the site over eighteen months 
ago, discussed the whole m atter with 
the people on the spot and arrived at 
a decision?

Shri Gadgil; It is a fact that I visit
ed the spot which was proposed by 
the officers of the Madhya Pradesh 
G overnm ent. but even as a non-tech-
nical man I could see that it was not 
feasible because the land it sought to 
bring under cultivation was much less 
than the land which was going to be 
completely submerged.

Third C l a s s  C o m p a r tm e h t s

«482. Shri S. C  SaiBsntft: Will the 
Minister of Railways be pleased to 
state:

<a) the number of trains with class 
n i compartments only (Janata Ex
press) running on different Railways 
in India; and

(b) whether passengers can reserva 
slo p in g accommodation a t night Is 
them?

The Minister irf State for tVans- 
port and Railways (Shrt Saathaaam ):

(a) There are eighteen Janata Ex
press trains nm ning on the various 
fiuiian Railways. In addition, there 
are 55 short distance passenger trains 
on the E. I. and S. 1. Railways cater
ing exclusively for third class passen- 
fers.

(b) No. In this connection attention 
of the hrm. Metnbei it kivited to the

reply given to part (c) of Starred 
Question No. 70 by Shri D. S. Seth onleth November, 1950.

Shri S. C. Samanta: May 1 know 
what is meant by “long distance pas
sengers"? If i t  means passengers 
travelling 300 miles and above, may 
I know  w h e th e r any special arrange
ments a re  being m ad e  in th ese  Janata 
Expreiis trains for passengers travel
ling over 600, 700 or even 900 miles?

Shri Santhanam: Seats are reserv
ed in many of these Janata Express 
trains for long distance passengers.

arnco 3̂
I  I

[Shri Jangde: Is there a n y  third 
class Janata Express on B.N.k.?]

Shri Santhanam: Not in the B.N R.,
so far as I can see.

Shri S. C. Samaota: Is Government 
receiving complaints regarding the 
occupation of the bunks which have 
been constructed in these Janata 
Expresses for sleeping?

Shri Santhanam: Sir, in no third 
class compartment is any sleeping 
accommodation provided or reserved. 
Sometimes when the bunks are  
vacant pwple occupy them according 
to the priority of their occupation. 
That is all.

Shri Dwivedi: May I know whether 
any Janata trains are running be
tween Delhi and Bombay, and, if so. 
at what intervals?

Shri Santhanam: Yes. Sir, a week
ly express runjs between lEtombay and 
Delhi—Bombay-Delhi once a week 
and Delhi-Bombay once a week.

% ri  Kesava Rao: May I know
what are the reasons for not running 
a Janata express between Delhi and 
Madras?

Shri Santhanam: At present we 
have not got the necessary power 
and coaching stock. And, I am not 
so sure that there will be full occu
pation for a Janata express all the 
way from Delhi to Madras.

R a il w a y  E m p l o y e e s  (A m e n it ie s )
^483. S iri S. G. Sama&ta* fa) Will 

th e  Minister of RaUways be p k JU d  to 
state whether free passes are allowed 
or Issued to Railway employees to 
tour all over India?

(b) If so, how many dependants ar« 
allowed to accon\pany them?
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(c) If not, was such a system pre
valent at any time and what are the 
reasons for discontinuing the system?

The Minister ot State for Trans
port and fiailways (Shri Santhanam):
(a) Yes. A limited number of free 
passes are allowed to railway employ
ees per annum available over Indian 
Railways as a matter of privilege.

(b) Two dependant relatives are 
allowed subject to certain condition 
on a free pass is?;ued to a railway 
employee.

(c) Does not arise.
Shri S. C. Samanta: May I know the

class of passes allowed to the various 
Railway employees?

Shri Santhanam: Sir. it depends upon 
the salary of the employee. All Class 
I and II officers get I Class, all staff 
drawing Rs. 250 and above II class, 
staff drawing above Rs. 130 but less 
than Rs. 250 Inter Class, and staff 
drawing Rs. 130 and below get III class.

Shri S. e . Samanta: Are the em
ployees enjoying the same privileges^ as 
regards these passes as were enjoyed 
by them fifteen years ago?

Shri Santhanam: There has been a 
revision in the salaries, and the passes 
also have been adjusted to conform to 
the revised salaries.

Kanwar Jaswant Singti: Is the
amenity of free passes for Railway 
servants uniform all over the Railway 
system or is there any difference on 
different Railways?

Shri Santhanam: It may be that 
when the Company Railways were 
taken over there were differences be
tween the systems of passes, but as far 
as possible now the system has been 
m a ^ uniform subject to special under
takings in regard to Company service.

Shri I. N. Hazarika: May I know to 
what kind of relatives of employees 
are the free passes given?

Shri Santhanam: Ordinarily wife and 
minor children are considered members 
of the family. So far as dependent 
relatives are concerned, the following 
are included: mother or s te p ^ o ^ e r if 
widowed, unmarried or widowed sisters 
or step-si^ers provided that the father 
is not alive, and brothers or step
brothers under 21 years of age provided 
the father is not alive

a r i  G a i ^ :  Is it a  &ct that the 
clerical staff which used to cet Inter 
Class passes get only third piwg o m e s  
now?

Shri Santhanam: No, Sir, Formerly 
the staff drawing Rs. 76 and above used 
to get Inter Class. Now staff drawing 
above Rs. 130 get Inter C la ss . Most of 
the staff who were drawing Rs. <6 m 
the old days are now getting Rs. 130. 
There might be a few marginal cases.

Shri Gautam: Is it not a fa rt tnat 
employees getting less than fc . 8̂ and 
falling within the clerical s ta f f  used to 
get Inter Class passes formerly?

Shri Santhanam: No, Sir.
Shri S- C. Samanta: May I know 

whether the old fathers of ^ s e em
ployees are regarded as non-dependents.

Shri Santhanam: The old fathers are 
not in the list I read.

Ix>co»(K)TiVES ( I m p o r t )

Shri S. C. Samanta: Will the 
Minister of Railways be pleased to 
state: '

(a) the names of pla<^ 
lo c o m o tiv e s  have been Imported since 
1947; and

(b) the difference in p riw  of loco
motives of different places.

The Minister of Transport 
ways (Shri Gopalaswami): <^)
The various countries 
motives have been imported 
have already been given in reply 
to part (c) of Starred quesj^n  No. 
out by Dr. Mono Mohan Das on 1 ^  
December, 1&4U. This reply also g a ^  
the prices of locomoUves obtamed from 
different countries.

Shri P. G. Sen: May 
locomotives imported from 
countries reauire s P ^ ^ l  t y ^  ®^i/tingway lines as apart from the exii>ting
lines?

our countr>^ is expected to be sen 
sufficient in locomotives?

Mr- Speaker. This has been dealt 
with so many times. •

Calcutta—A ssam P assenger Trains

♦4S5. Shri A. B. Giining: (a) Wffl 
the Minister of EaUways 
state whether t ^ r e Is a ^  
running through tram s to Siliguri tia  
Pakistan, if not, why not;

(b) How many passejgw  
rtmBing from Calcutta to Asstaa 
through Assam Link?



455 Oral Answers 29 NOVEMBER 1950 Oral Answers
^  Transport~aod RaUways (Siiri SaiiffaaBam)* (a)

No. as there is a break of gauge, -niere
a tlirough train.

Gauge. ^ t i o n  b e tw ^n  Calcutta (Sealdah) 
Haldiban, ?;w East Pakistan, suitably 
^nnectjng with a train on the Metre 

section between Haldibari and

trains each way provide 
suitable connections for ioumey be
tween Calcutta and Amingaon.

A  Gunmg: Even in spite of 
n in n i^ two passenger trains, is the 
non. Minister aware that the incon-
m l n M ? been

power, and the coaching staff.

Shri B araan : May I know whether 
the hon. Minister has been receiving 

^ m p la m ts from the districts erf 
^alpaigun and Darjeelinxr as regards 
this inconvenience and the incapacity 
of the present rakes in carrving the 
passenge^ and goods? And, if so, a t 
what p e n ^ of time will the hon. Minis
ter be able to put In additional rakes 
on these lines?

Shri Sattthaaam: Yes, Sir. Not only 
have v/e received complaints, but we 
are fully aware of the situation. We 

ordered a large number 
of metre gauge locomotives and coaches 
and as soon as we get then)—probably 
in a year or eighteen months-~I think 
many of the complaints of the hon. 
Member will be remedied.

^ C ^u d h u ri: May I know
^ e  differeneo in time taken between 
Calcutta to Amingaon via the .\ssam 
Pakiste? ? Calcutta to amingaon via

MemberWill know It better.

u  ?*♦! I do not koowit  better, because I  travel by air.
Mr. Speaker: He can refer to the 

time-table.

Shri R. K. ChaudhiiH: irh« tlme-^able

May I  know whether through-tickets 
^  av^JMble from Sealdah to Amingaon 
via Pakistan?
via Pakistan is not availah’ ^

Shri Ssa^hsaum: No, Sir. »As I have 
already stated, there is a  break of 
«aug€ for issuing through-tickets I

4 ^

think at the terminal stations they wm 
have to get new tickets owing to 
exchange difficulties.

^ h r i  J. N. fiazarlfca: May I know
whettier it is a fact that passengers do 
not travel via the Assam Rail Link due 
to lack of amenities of any kind?

Skri ^ U u u u u n : It is a new and 
emergent Lmk and we are trying to 
improve it every day. ^

Shri A. C. GiAa: Will Government 
consider the desirability of making 
some arrangement for having through-
tickets from Sealdah to East Bengal 
side or passing through East ^ n g a l?

Shri Saiitliaiiam: When the exchange 
difHculties are solved, we shall do this 
also.

Shri A. B. Garung; Is the hon. Mem- 
^ r ^ a r e that for paucity of room in 
the traiTO. a large number of passengers 
are stiU travelling on the roofs and 
footboards of the trains?

Shri I have already at!-
mitted the difficulty. I have also said 
that as soon as possible we shall put 
more trains. I do not know what more 
we can be expected to do in the matter.

Natiohal Highways (Damage by 
Eartrquak£ a n d  F lo o d s )

Shfi A. B. Gnmng: Will the 
Minfeter of Transport be pleased to lay 
T ^ouse a s t a t e m ^
s h o ^ g  the damages done to various 
National Highways by the reeent 
earthquake and floodf;?

pe^M O sister of State for Transport 
and RaUways (Shri Santhanam): A
statement is laid on the Table of the 
House indicating the damage dotie to 
the National Highways in Assam by
the recent earthquake and subsequent
floods as well as the damage done by 
floods in the northern parts of ^ n g a l  
and Bihar. *fS€̂ e Appendix V, anner*tre 
No. 4].

Chattdhttri: May I know
whether the work of repairing these 
highways has been taken in hand?

Sliri Sairtbaaan; Yes. Sir. In many 
places, emergent repairs are betag 
carried out and at others permanent 
repairs are being carried out,

0AMO9AR VaLLKV Com*OR^TION

Ji' P- Will theMinfMer of Works. Mhnes mad P W e r 
be pleased to state whether any C hkf 
Engineer has ^ n appointed for 
Damodar Valley Corporation?
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The Deputy Minister of Works, Mines 
juid Power (Siirl Btnraffdiaki): Yes.

Shri A. & Qurwng: Has the Chief 
Engineer been appointed?

Shri Buragoliain: He has only just 
been appointed.

Shri A. B. Gunuig: What Is the 
reason for the delay of his appoint
ment?

Shri Buragohain; Efforts were made 
to recruit a suitable Indian Engineer 
for this post, but in spite of personal 
interest taken by the Prime Minister 
and the Chairman of the C.W.I.N.C., no 
suitable Indian Engineer was available.

Shri A. B. Gnnm^: What is the 
salary he is getting now?

Shri Baragohain: The terms offered 
to the Engineer selected are:

Salary—25,000 dollars per annum 
subject to Indian income-tax and pay
ab le  in U.S.A. currency, plus reimburse
m en t of the excess, if any. of the I n d i^  
incoane-tax  over the U.S.A, tax.

Free passage—either by air or sea— 
for seif and family both ways.

Corporation to provide free furnished 
house; transport; medical service; two 
peons.

For travel in India—all travel and 
other allowances permissible to Class I 
oflRcers.

Shri Alagesan: Did ^ e  Government 
of India approach the Engineers in 
Madras through the Madras Govern
ment? If so. with what result?

Shri Bnragohain: I have already 
stated that our eflForts bore no fru it

Dr. R* S. Singh: May I know where 
the Head Office of this Chief Engineer 
Is located?

Shri Bttragohain: He has not yet
arrived and I am not in a position to 
say anything on that point

Mr. Speaker: It may not have be«i 
actually located, but where is it intend
ed to be located? That is the question.

Shri Buragohaln: Probably, he will 
be stationed at the headquarters of the 
Damodar Valley Corporation,

Shri Hussain Imftm; May I know 
whether this appointment was made 
after obtaining the approval of the 
Central Oovemmejrit and the Reserve 
Bank of India for payment of dollars?

The M inister of Mines and
Power (Shri GadgU): Obviously, aU

that is necessary under the Act has 
been done.

Shri Tyagi: May 1 know what are tiie 
qualifications of this Engioeer and 
whether his appomtment was at the 
recommendation of the U.S.A. Goveror 
ment or some other auUiority?

Shri Gadgil: The negotiations were 
made through our Embassy in America 
and we are told that he is an Engineer 
of outstanding abQity.

Shri A. B. Gamng: May I know 
whether this Engineer was an employee 
of the T.VA.?

Shri Gadgil: I require notice,for tiiat.

Lo>»J TO T ata E n g in e e r in g  and 
L o c o m o t iv e  C o m pa n y  L t d .

•<’88. Dr. M. M. Das; (a) Wffl Oie 
Minister of Railways be pleased to
state whether the request for a loan 
by the Tata Engineering and 
motive Company Ltd., has been grsnip* 
ed by G ovem m ^t?

(b) If so. what is the amount of m A
a loan?

(c) Have Government entered into 
any agreement with the said compMir 
regarding the purchase of Locomotives 
manufactur*^ by the company?

The Minister of Transpw i and BaB- 
ways (Shri Gopalaswami): (a) and (b).
A loan of Rs. 2 crores was sancticmed 
by the Government, with the approval 
of the Standing Finance Committee, In 
September 1949. Subsequently, it was 
decided to convert this loan into parti
cipation by the Government in the 
capital structure of the Tata Loco
m o tiv e  and Engineering Co. Ltd,, in 
the form of 5 per cent. C um ulative. 
Preference Shares.

<c) An agreement Avas executed wiQi 
Messrs. Tata Sons Ltd.. on 20th August 
1947 for the purchase of boilers and 
locomotives manufactured by the saM 
C-ompany during the period of 16 years 
from the 1st June. 1945.

Dr. M. M. Das: May I know whether 
this factory has been completed and 
production has begun?

Shri GopalasH'ami: They are mam»- 
facturing boilers now. but the section 
relating to the manufacture of loco-
motiv^es viill take some time to go into 
production.

Dr. M. M* Das: May I know whettier 
^lere is a proposal b ^o re Government 
now for Government to take moare 
^ a r e s and run- the factory in conjuno-
tiott with Tatas?
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Shri Gopalaswami; There is no such 

proposal now.
Dr. M. M. Das: May I know whether 

this factory originally belonged to 
Government and afterwards it was sold 
to Tatas?

Shri Gopalaswami: A part of the 
factory did belong to Government once 
and it was sold to Tatas.

Dr. M. M. Das: May I know when it 
was sold?

Shri Gopalaswami: Somewhere about 
1945.

^ i r i  Syamnaaaaii Saliaya: What is
the total issued capital of this new 
company in which the Government of 
India have taken shares worth 
Rs. 2 crores?

Shri G<qialaswaiiii: At present it is 
about Rs. 4 crores, I think.

Shri Raj Bahadur: May I know 
whether they have completed the manu
facture of any boilers so far?

Shri Gopalaswami: Yes; they have 
manufactured about 94 boilers.

Shri Raj ^ hadnr: Are they for 
broad gauge or metre gauge?

Sliri Gopalaswami: They are all, I 
believe, for broad gauge.

Shri Raj BaJiadnr: May I know how 
it will affect our locomotive manufac
turing factory at Chittaranjan?

Mr. Speaker: I am going to the next 
question.

S u b s id y  pa id  t o  A i k  S e r v ic e s

*489. Dr. M. M. Dmb: (a) WiU tfa« 
frlinister of Coemim icatloes be pleas
ed to state whether it is a fact that 6 
lakhs of rupees have been paid to 
Messrs. Bharat Airways, as subsidy to 
cover part of their anticipated loss, on 
the operation of Air Services fmm 
India to the Far East for the last one 
year?

(b) Have similar subsidies been patd 
o r are going to be paid to other com
panies as well?

The Depffty Minister of Communlca- 
U m s (Shri Khnralied L ^ ): (a) No Sir. 
No subsidy has been paid or is payable 
tor last year. But Government have 
a g r e ^  to pay subsidy not exceeding 
Bs. 6 lakhs to muurat Airways to cover 
any k«s or part thereof which the com
pany may sustain in the op^atloD^ 
daring a period of one year from the

6th October, 1950, of a weekly air 
service on the route Calcutta-Rangoon- 
Bangkok-Singa pore.

(b) None for any service to the Far 
East. But Government have agreed to 
pay subsidy to the Air India Inter
national to the extent of any loss the 
company may incur during the first 5 
years of its operations of the India- 
London service. Accordingly, the com
pany was paid Rs. 19*79 lakhs for loss 
incurred during 1948.

Dr. M. M. Das: May I know whether 
the Bharat Airways which is already 
running at a loss, or is anticipating a 
loss, has extended its services recently?

Shri Khurshed Lai: My hon. friend is 
enquiring about the Far East service, 
or their internal service?

Dr. M. M. Das: I am referring to 
their foreign service.

Shri Khursbed LaL Up to the 5th of
October they were operating their ser
vice up to Bangkok; they have now 
extended it to Singapore.

Dr. M. M. Das: May I know whether
I shall be correct in thinking that if on 
account of the extension of this Far 
East Service up to Singapore greater 
loss is suffered by the Bharat Airways, 
an increased subsidy will be paid to 
them?

Shri Khurshed Lai: No. What I said 
was that we have agreed to subsidise 
up to a maximum limit of Rs. 6 lakhs 
on the Calcutta-Singapore service.

Dr. M. M. Das: May I know, Sir, 
whether Government has. got any 
arrangement fojr proper auditing of the 
accounts of this company?

Shri Khursbed Lai: Their accounts 
will be gone into thoroughly before any 
money is paid.

Shri Joachim Alva: Sir, has Govern
ment seen the report of the Air Ser
vices of India, Bombay, which has been 
circulated to Members of Parliam ent 
where the Chairman has stated that 
they have suffered a loss of Rs. 15 lakhs 
last year. Has any application come 
to Government for any subsidy, or do 
Government propose to give any sub
sidy to that company?

Shri Klmndied Lai: This question 
relates to the Far Eastern Service. The 
question as to what help should be 
given to internal lines is a different 
m atter altogether.

ShH icMOam iUv»: P art <b) of the 
question relates to I t
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Shri Jaiiial Singh: Is it not a fact 

th at this subsidy of Rs. 6 lakhs has no 
prospective bearing, but has been given 
^ a u s e  the two Skymasters that the 
Bharat Airways imported were lying 
grounded for many months and they 
had to incur heavy expenditure on 
them?

The Minister of CommotticaltoBS 
(Shri KIdwai): In the beginning we 

proposals under consideration for start
ing foreign services, one to the West 
and another to the East. So far as the 
West was concerned, we completed 
arrangements with Air-India. An 
agreement was signed and a company 
■was formed. In regard to service to
the east, negotiations were started with 
several companies. In the meantime 
Bharat Airways procured t h i ^ S l^ - 
masters. They had enough aeroplanes 
^nd we started negotiations with them. 
Government, in the meanwhile appoint
ed a committee to go into the whole 
<Iuestion of civil aviation. Therefore^ 
we agreed to pay Bharat Airways 
Rs. 6 lakhs for one year’s service and to 
await results of the enquiry before 
deciding our future policy about exter
nal air services.

Dr. M. M, Das: In view of the fact 
^hat the Air Transport Enquiry Com
mittee has mentioned explicitly that 
the losses suffered by many Indian 
companies is due to their extravagance 
in running the services, may I know 
the reasons why Government agreed to 
pay this subsidy to the Bharat Airways?

Shri Kidwai: The subsidy was agreed 
to before this Report was received. 
'The House will have an opportunity of 
cliscussing the report itself before the 
>end of this session.

Shri H u s^ ia  Imam: May we know, 
Sir, whether this subsidy of Rs. 6 lakhs 
was promised for regular service, or 
even for irregular service?

Shri Kidwai: It is tor operation of 
regular service.

Shri Tyagi: May I know if this sub
sidy of Rs. 6 lakhs that has b e ^ pro
mised IS over and above the concession 
given by way of cheap petrol?

Shri Kidwai: There is no such con
cession for external services, because 
no customs duty is charged on petrol 
used by those services.

Shri R. K. Chandhuri: May I know 
if any other company offered to operate 
this service without subsidy, or for a 
lesser amount of subsidy?

negotiations were 
completed. But there were offers from

terms on
which toe Western service is b o n e  
operated.

Shri Syammmdaa Sahaya: When i« 
the report of the Air Transport C om - 

to be d i s c S  i n ^

lOT-ANB N avigation

Inland Navigation submitted 
during the last thi«e

considered
S im ?  ' 'S submitted to

. ‘̂ v em m en t fonnulated 
development at 

c o n s K i ^

Two reports on the subject have
by G o v e r r n n e n t T o i ^ '^ ^  

C o ^ t t e e of traffic experts on t t e

^ .'STS
£ £ |i S - c S S S ,  M

^  inland water transport development in India.
(b) Both the reports ar«» nnriaf 

sideration in consultation with the 
State Governments concerned.

(c) Before formulating any plan f<» 
the development of India’s W a t e r w ^

undertake a s u i ^
f L waterways and S

development
^ t e  Gowrnments have been request- 
S ta ^  necessary preliminary

^  ̂ whether
^teps are under contempla- 

J Government for development of 
inland navigation? .

As I have already 
steted, we are codecting preliminary 
data for a survey of the existing water
ways. I presume that this will be a 

. concrete step.

0 r. M. M. Das: May I know whether 
any plan has been submitted to the 
Central Government by any of the
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State Governments for the development 
of any particular waterways in any 
part of the country? '

Shri Saiithaiiam: No. Sir. Only the 
U ttar Pradesh Government wanted the 
development of inland transport service 
between Allahabad and Buxar. There
fore we had a conference which ap
pointed a sub-committee which has 
drawn up a report. This report is 
under consideration.

Dr. M. M. Das: May I know. Sir. what 
is the recommendation of that Com
mittee?

Shri SaBthanam: It is the opinion of 
that Committee that the development 
is dependent upon csrtain conditions, 
ttiat is, there ^ o u ld be industrial 
dwelopment in the vicinitv of the area. 
Therefore a survey of the industrial 
possibilities of the area is necessary 
before a final decision is taken on the 
development of this inland ^ t e r trans
port.

0 r . M. M. Das: Mav I know whether 
the report deals with the waterways 
between Buxar and Allahabad only, or 
i t  covers Calcutta to Allahabad?

Shti SaBifaaBam: This partici^ar sub- 
ccwmmittee went into the question only 
of transport service between Allahabad 
and Buxar.

WKTTTEN ANSWERS TO QUESTIONS
COTTOIf C0LTIVATION

•47*. Prof. EMiga: (a) Will the
Minister of Agrlcolture be pleased to 
state what steps were taken for infTeas- 
ing the area imder cotton cultivation?

(b) How much additional area has 
been b r o u ^ t under cotton cultivation 
during the years 1949-50 and 1950-51. 
and what are the additional expenses?

(c) How much of these areas is 
under cultivation of im p ro v e variety 
o f cotton and how much under lon«» 
staple cottcRi?

(d) How much cotton arc we import
ing from abroad annually and a t what 
prices, and at what total cost to the 
nation?

(e) In how maiiy years is India 
jm e c te d to become self-sufficient in 
h e r needs for short and medium iJtaple 
cotibn?

The Deputtr of aad
A sricuttare (Shr! Thiru’nala Rao): (a) 
A statement showing the »steps taken 
to increase the production of cotton 
placed on the Table of the House.

(b) Yettr J<kU. Acreage Add/.
Lakhi, He.

1949-60 5 N<>t
a s  th e  sc h e m e  

not 
oed by 
Centnkl Oov- 
eniment.

1950-51 14-75 Other Btpay-
expend/• ablf> 
ture P

(up to I5th N ovem 
ber, 1950)

Re.
16,41,000 24,32,300

(c) In 1949-50. 
Improved vorieiit e

2*5 lakh aore».

In 1950-51

5 '4 }akh Atrres.

Lottg staple 

I * 5 lakh Here«.

3 • 4 lakh

(d) In 1949-56.
•12*51 lakh bate« Cost Hr. 91'4«: 

of 392 lbs- each
•For the cotton year September 1940 

to August 1950.
Strict comparison of the local prices 
with the prices of cotton imported iŝ  
not possible.

<e) India has a small surplus ot 
short staple cotton. As regards 
medium staple cotton. India is a]biest- 
self-sufficient.

Statemeptt 
Steps taken for mcreasirig the area 

under cotton during 1950-51
(1) Removal of restrictions on th e  

growing of cotton in various States.
(2) Full remission of land revenue 

for additional areas brought under 
cotton.

(3) Guarantee to make good the loss 
of foodgrains on account of diversion 
of land from food grains to cotton.

(4) Grant of loans to the State Gov
ernments for the purchase and distri
bution of improved seed.

(5) Inter-cropping of ground nut and 
certain other crops with cotton has 
been propagated.

(6) Special Cotton extension staff of 
the Central Government has been ap-
m inted in various cotton growing 
States to assist the State Governments 
in the drive for increased production.

(7) Intensive cultivation has been 
encoijraif^d and arrangemctit for the 
supply of ammonium sulphate reqaired 
by each State, was made.
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RAttW AY T ra c k s  (T a m p e io k g )

M79; Sliri Sidibva: WiU the Minister 
of Railways be pleased to state;

(a) whether any devices or methods 
aimed at maicing tampering with rail
way tracks difficult have been c-on-
sidered and found successful; and

(b) on what sections of the railways 
these devices are being experim ent^  
with?

The Minister of Transport and RaU> 
ways (Shri Gopalaswami): (a) and (b). 
It is not in the public interest to dis- 

 ̂ close the details asked for.
D u m  D u m  A e r o d r o m e

•4«0. Shri Sidhva: Will the Miiiister
of Coflimunicatio&s be pleased to s'tate:

(a) the average number of aircrafts
that passed through Dum Dum (Cal
cutta) every day during the year
1949 and from January 1950, un to 
date; *

(b) the approximate number of 
passengers that passed through Dum 
Dum during the same two periods, and 
every day; and

(c) whether it is contemplated to 
extend the buildings in Dum Dum 
aerodrome?

Tlie Deputy Minister of CcMnmnnica- 
tions (Shri Khorahed Lai): (a) The
average numbers of aircraft movements 
at Dum Dum airport during the year
1949 and the period January to Septem
ber 1950, were 65 and 13« per day res
pectively.

(b) The numbers of passengers that 
passed through the airport during the 
same periods were 2,19,557 and 3,12468, 
respectively, the average per day for 
the periods being 602 and 1,145 res
pectively.

<c) T h e  existing aerodrome building 
(terminal building) at Dum Dum, 
which is of temporary war-time con
struction is not suitable for exten!?ion. 
Plans an d  estim ate 's  fo r th e  new  
passenger terminal bui'-ding at Dum 
Dum hav e  been  rca .-y  lo r  souie  time 
but due to financial stringency, it has 
not been possib t?  to carry out the 
project.

R a il w a y  A c cid e n t s  (ENQurriY)

•« 1 . Shri Sidhra: WiU th e  MlniMer
01 votnittRnifations be pleased to state:

(a) in how inany cases enquiry of 
the railway accidents which occurred 
from 1st January 1950 to date has been 
iijstiiuiei:

(b> in how many cases reports have 
oeen received; and

(c) whether these reports will be 
made available to the Members?

The Deputy Minister of Comnmnica' 
tioas (Shri Khurshed Lai): (a) Of the
railway accidents which have occurred 
so tar this year, inquiries have been 
TOld by the Railway Inspectorate into
23 cases.

(b) The final Reports of the Govern
ment Inspectors concerned have been 
received in 20 cases.

(c) The Reports on major accidents 
will be printed and published as soon 
as they are ready for publication and 
copies of the published reports will be 
placed in the Library of the House.

P u r c h a se  o f  Co t t o ĵ, M a iz e  and W h e a t

^  Mimsterof Food be pleased to state;
(a) if any negotiations have been 

instituted with the U.S.A. Government 
for the purchase at market or .specially 
cheaper prices, of their surplus cotton,, 
maize and wheat;

(b) whether any attempt is made to 
persuade U.S. Government to supply 
these surplus products under the tenns 
of U.N. and F.A.O. recommendations 
that such surpluses should be sold to 
countries like India with a large per
centage of under-nourished people; and

(c) what purchases in quantity and 
value have been made in 1950 of 
these products?

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao): (a)
to (c). On the occasion of the Prim e 
Minister's visit to the U.SJV. and sub
sequently to it, informal approaches 
have been made to the U.S. Govern
ment for the purchase of foodgrains 
at specially reduced prices. It is 
understood that special legislation by 
V S. Concres5 would be required to 
per-H  th- Gnvernment of the U.SA. 
to nt a rev’i:'"d pries comnjodities 
which have not been officially declared 
as surplus. Milo has been declared as 
surplus and U.S Government have so- 
fa r sold to India 427,000 tons of milo 
(red jfyuy{}r) a t a specially reduced 

price, involving a concession of about 
Rs. 3-5 crores as compared to the free 
market prices. Cotton, maize and 
wheat have not been declared surplus. 
Cotton and wheat have been purchased 
from U.S. at market prices or prices 
fixed under the International Wheat 
Agreement.
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R a il w a y  S o c ia l  G u id e s

*492. Prof. Baaga: WiU the Minister
of Railways be pleased to state:

(a) how many social guides, men 
and women have been appointed in 
the different Railways and since when; 
and

(b) on what grades of salaries they 
have been appointed and what is the 
a g i^ g a te cost per anniim for such

The M^usUar € i State for Transport 
and Bailways (Shri Santliaiiaiii): (a)
The scheme for appointment of social 
guides was initiated in August 1948 and 
originally 284 sudi guides, 207 men 
and 77 women, were recruited on the 
m ajor Indian Railwajrs. In the light of 
experience. Government have since 
decided to limit the scheme to stations 
where the need for services of such 
guides is prcmounced and a c c o rd in g  
it is likely that about 130 social guides 
will be ultimately fotmd sufficient

(b) The scale of pay was fixed at 
Rs. 100— 125—e—155—Efficiency Bar 
—185 and the aggregate costper
annum a t the initial stage may be
estimated at Hs. 5,46.000 which will be 
reduced to about Rs. 2,50,000 with the 
proposed reduction in the nimiber.

I m post  of R ice from  B urma and Siam

*493. Shri KdiBdlram Mabata: Will
the Minister of Food be pleased to
state:

(a) whether it is a fact that Gov
ernment declined permission to food-
grain dealers of Madras to import rice 
from Burma and Siam some time hack; 
and

(b) if the answer to part (a) above
be in the affirmative, what is the reason 
for this when there is scarcity of food 
in the country? ,

The Deputy Minister of Food and 
Agrieoltnre (Shri Thlmmala Bao): (a)
Yes.

(b) While foodgrain dealers are free 
to locate supplies and offer them to 
Government for purchase, the scope of 
their participation in the business of 
food imports is extremely limited on 
account of the conditions governing 
international trade in foodgrains at 
present. So long as these conditions 
prevail they make it Incumbent on the 
majority of the Governments of 
importing countries to obtain their re
quirement through Gk>vemment 
channels only. The bulk of the world's 
export trade in foodgrains is handled 
by State trading export monopolies

which function on the basis of long 
period bulk contracts generally at 
officially fixed prices. Competitive 
selling through commercial channels 
has thus been eliminated. Under these 
circumstances the only answer to bulk 
sales on monopoly basis is bulk pur
chases by importing Governments. It 
would be dangerous and costly to 
permit a host of conmiercial buyers to 
handle India's food import business and 
establish competitive buying against 
monopolistic sellers. The fact that the 
bulk of the world’s exportable surplus 
is sold a t officially fixed prices leaves 
very little scope for bargaining and 
direct purchase by Government become 
the cheapest method of obtaining 
imports.

T bl a iy a  D a m  (D a m a g e )

Shri Kshndiram Mahata: WiU
the Minister of Works, Mines and 
P o w »  be pleased to state:

(a) whether there has been ^ y  
damage to Telaiya dam foundation due 
to flood;

(b) if the answer to part (a) above 
be in the affirmative* what is the 
estimated loss; and

(c) how far it will affect the pro
gress of the Dam?

The Mlnteter of Works. Mtoes ^  
PowCT (Shri GadgO): (a) and (b). 
There has been no flood as such in the 
upper B arakar this year. Sand and 
silt partially filled up the foundation 
excavaUon in the river bed in March
1950 and during the monsoon. The 
river bed portion of the excavation, 
w^ich was protecten by sheet piles, 
was about 1/5 of the total excavation 
and the cost of de-silting will be 
negli^ble.

(c) According to the Damodar Valley 
Corporation, progress of work will not 
be retarded on this account.

T o u r is t  T r a f fic

•495. I>r. Deshmukh: Will the
Minister of Transport be pleased to 
sta te :

(a) when the organization for 
Tourist Traffic was started;

(b) the expenditure incurred on it 
both in the Ministry of Transport and 
the Ministry of Information and Broad
casting; and

(c) whether any record of tourist* 
is maintained, and if &o. what the 
results obtained are?



. (d) the plan which Govemmeat 
have in view to bring the rest of the 
^ b l e land under cultivation and the
tim e T|b^^jwhich the plan is m eant to

n e  Deputy Minister of Food aad
A grkn itn ie (Sliri Thim m ala Sju>):
(a) Accurate statistics of cultivable 
land are not available. It is estimated 
that there are 419 million acres of 
culturable land. But these estimates 
include land which is of m argiw i 
and sub-marginal quality, and cultiva- 
t iw of such land may not be econo* 
mic. I t has been roughly estimated 
that there are at least 6 million acres 
lying imcultivated and suitable for re
clamation and su b seq u ^ t cultivation.

(b) 6,88,862 acres.
(c) 252-6 million acres.
<d) The reclamation target fixed 

by the Central Tractor O rgan isa ti^  
of the Central Government for the 
next six years (Le. upto 1955-56) is 
about 3 million acres.

♦ »To t * : w m  »MV

^ ^  ^ q r  fw  ^TTProfH
#  ftWlFwd % JRHR % ^

^  snvPFRTT ?

W h ea t  p g r  D isp l a c e d  P e r s o n s

[*498. Dr. Devi WiU the
Minister of Food be pleased to state 
the additional quantity of wheat that 
will be needed during t t o year as a 
result of migration of d isp lac^  persons 
from Pakistan?]

The Deputy Food wA
Agriculture (Shri TMrumala Bae):
It is not possible to make any reason
ably accurate estimate of the extra 
quantity of wheat required as a result 
of migration of displaced persons 
from Pakistan.

♦ »To iiftRrT: i r w

^ ^  ^  a ip ro v w rf ^
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Tbe M iaisU^ of State for T nuuport 

mad RaUways (Shri Santhaiiam): (a)
The Tourist Traffic Organisation was 
started on 15th November, 1949.

(b) The total expenditure actually 
incurred upto the end of October 1950 
is Rs. 2,21,600.

(c) Regular arrangements have been 
made recently through the Customs 
Collectors for the collection of reliable 
statistics every month regarding tourists 
visiting India. The results will be 
available for study at the end of the 
present tourist season. It may, how
ever, be mentioned that thanks to the 
efforts of the Tourist Traffic Organisa
tion, India has been included in import
ant round-the-world cruises organised 
from America and we expect one of 
these cruises to bring about 600 tpp-
ranking Americans this winter and 
another to bring 150 Americans. We 
have been assured of co-operation by 
a number of foreign Travel Agencies 
and leading international a ir and 
shipping companies.

L o c o m o t iv e s  (M a n u t a c t u r e )

*496. Dr. Deshmnkh; Will the
Minister of Bmitways be pleased to
state:

(a) if any locomotives have been 
manufactured in India so far;

(b) if so, what is the number of loco
motives manufactured from 1st April,
1950 to 1st November, 1950; and

(c) if not, when the manufacture is 
likely to commence and where?

The Minister of Transport and Rail
ways (Shri Gopalaswami): (a) Yes.

(b) Two—one manufactured by the 
B .3 . and C.I. Railway workshops at 
Ajmer and one assembled at the 
CHiittaranjan Locomotive Works.

(c) Does not arise. The attention of 
the hon. Member is also invited to the 
reply already given to Starred Question 
No. 64 by Shri T. N. Singh on 16th 
November, 1950.

T il la b le  L and in  I nd ia

**?l- 8l»ri .D. S., Sett: Wfll tbe
Minister of AfrleiiHare be pleosed to
state:

(a) the total acreage of tillable land 
in the Indian Union;

(b) the additional acreage brought 
under cultivation since the target date 
of self-sufficiency in food was fixed;

(c) the total acreage actually under 
cultivation at present; and
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( ^ )  ^  ^  ^  ^
5?»ff % ^  arPTRT ft>*rr ^ r r w  ?

W h e a t  (P r o d u c t io n )

£♦499. Dr. Devi Singh: WiU the
Minister of Food be pleased to state:

(a) whether the production of wheat 
in the current year would meet the 
requirements for this year;

(b) if not, what would be the deficit; 
and

(c) wherefrom wheat would be im
ported in order to meet this deficit?]

The Deputy Minister of Food aad  
A niciittiiie (Shri Thim m als Rao):
(a) Even without the addition of the 
d i^ laced persons migrated to India, 
the country is deficit in wheat;

(b) According to the estimates of 
the State Governments, the wheat 
deficit in' 1950 is 21 lakh tons.

(c) We obtain our wheat imports 
mainly from Australia, Argentma, 
U .S^- and Canada.

Co m p e n s a t io n  o f  L a n d s  A c q u ir e d  
(K ahdla  P o r t )

«5M. P m t  K. T. Shah: (a) WiU the 
Minister of Hallways be pleased v>
sta te  the principles followed by Gov
ernm ent for granting compensation to 
owners or tenants of lands taken over 
to r the construction of the Railway 
connecting Kandla Port with the main 
B 3 . 8c C J. Railway system?

(b) How many of sud i dlaims have 
been paid so far, and at w hat cost?

(c) Have any complaints _ been 
received on account of those claims?

I h e  Mtatoter of T raasport aad  f t d l ' 
ways (8 to i Gepalaswaiiii): (a) L a ^  
reouired for the Kandla-Deesa Rail
way construction U being acQuired 
tKrmigh the State Governments of 
Bombay and Kutch. In determining 
the amount of compensation the 
authorities concerned are .« u id ^ by 
the provisions contained in sections
23 and 24 of the Land Acquisition 
A c t

n>) and (c). Claims and c<nn- 
plaints, if any, are s e t t l e d ^  
Authorities concerned. The 
Administration are not aware cA the 
num ber of daim s paid so fa r or oj 
Hieiir value, nor have tiiey receivw  
any complaints pertaining to such

R a il w a y  P a s s e n g e r s  (C o n c e s s io n s )

•501, ProL K, T, Shah: (a) Will the
Minister of Railways be pleased to 
state whether any of the pre-war raU
way travel concessions to students, or 
in connection with certain holidays, or 
for recognised conferences, have been 
restored and if not, what are the 
reasons for not resuming such con
cessions?

(b) What steps do Government 
intend to take or have taken to 
popularise and encourage railway 
travel in increasing volume?

The Minister of Stote for Transport 
and Railways (Shri Santhaiiam): (a)
Concessions to students and to persons 
attending certain specified recognized 
conferences have been restored. Holi
day concessions have not been re
stored and consideration of their re
introduction must pend the complete 
elimination of overcrowding.

(b) To popularise railway travel 
by making it as comfortable as possi
ble, railway administrations are pay
ing special attention to the provision 
of additional amenities for passengers 
at railway stations and in trains. A 
sum of Rs. 3 crores is being spent for 
this purpose during the current f i i ^ -  
cial year. Such steps as are requisite, 
will be taken to encourage more pas
senger toafflc as and when travel 
conditions justify such action.

N e w  P o s t  O f f ic e s

•SM. Shri Camle: (a) WiU the
Minister of Conumiiiicatloiis be 
to state how many new, -2*52“  
haVe been opened in Madhya 
from the 1st of AprU 1950 to 15th 
October 1950?

(b) How many new post 
being proposed to be o p e n ^  
cod of this financial year m Madhya 
Bharat?

r h t Minister of C om m nl- 
_____  K hvshed Lal>: (a)
Eleven.

(b) Ntt.

N e w  T e l e g r a p h  O f f ic e s

•5»a.Shri CanOe: (a) Will t o
Minister of C5ommiiBieatte«s
to state how many new T dj«raph  
Offices have been
Bharat from 1st AprU 1950 to I5th 
October 1950?

(b) How many Telegraph Og ^  
being proposed to be opttied from tw
15th of October 1®50 till the end 

financial year In Madhya Bharat?
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The Deputy Minister of Comnnml- 

efttioas (^ ir i Klnirslifid Lai): (a)
mi.

(b) Departmental Telegraph offices 
nil. Sub-post Offices to be converted 
into Combined P. and T. offices 4, 
namely. Mehidpur Road. Mungaoli, 
Jawad, and Bhind.
L im e  S t o n e  F in d s  n e a r  C h a n d ig a rh

*504. Prof. S. N. Mishra: Will the
Minister of Works. Mines and Power
be pleased to state:

(a) whether high grade limestone 
used in the manufacture of cement has 
been found near Chandigarh, the site 
of the new Punjab Capital; and

(b) whether the limestone can be 
utilised for the calcium carbide and 
bleaching powder?

The Minister of Works. Mines and 
Power (Shri €UUIgil): (a) Yes, depo
sits of limestone suitable for the 
manufacture of cement have been 
found near Chandigarh.

(b) The limestone is not considered 
chemically suitable for the manufac
ture of calcium carbide, but its xise 
for the preparation of bleaching 
powder be possible provided
chlorine is available.

Assam Earthqxtake

*565. Prof. S. N. Mishra: Will the
Minister of Works, Mines and Power
be pleased to state the reasons assigned 
by Government experts for the Assam 
Earthquake?

The Minister of Wofks, BBaes aad 
Power (Shri GadgU): I t is believed 
th a t the Assam earthquake was due 
to the sudden fracture and slipping 
of rock strata at great depth in the 
Eastern Himalayas.

SBORTAGS o f  ACCOltfMOOATlON IN DcLHX

*566, Pandit Thaknr Das
(a) Will the Minister of Works, L____
and Power be pleased to state whether 
there is an acute shortage of houses in 
the State of Delhi?

(b) If so. what steps have Govern
ment taken to meet ^ shortage?

The BDiiister ^  Wbtlcs.
(Shrt G«dsU): (•)  Yes.

(b) A large number ot houses for 
displaced persons have been btiHt by 
the MlnisUy of R ^ b iU ta tio n . and 
the Ministry of Works, Mines and 
Power have also been constructing 
quarters for Government servants 
from time to time. Be^des, the Gov
ernment Housing Factory near Jung-

pura, set up by the M in is ^  of Health, 
has started producing prefabricated 
houses. The question whether exist
ing rules and regulations in respect of 
the construction of new buildings, anH 
with regard to the existing land tenure 
system of Delhi, should be modified 
further, with a view to encouraging 
the construction of more houses by 
private individuals, is at present 
under the active consideration of 
Government.

Soci.^L GuiDtb

*507. Giani G. S. Mosafir; (a) WiU
the Minister of Railways be pleased 
to state whether it is a fact that the 
Social Guides at E. P. Railway 
stations are being retrenched?

(b) If so, what criterion has beai 
adopted for those who are being 
retained?

The Minister of State for Traiisporl 
and Railways (Shri Santhaaam): (a)
(government have decided to limit 
the scheme of Social Guides to sta
tions where the need for their services 
is pronounced. This policy is being 
followed on all major Indian Railways 
including the E P . Railway.

(b) This is left to the Railway 
Administration concerned who w ^  
no doubt, give due consideratian to 
the merits of each case.

R u r a l  I n d eb t e d n e ss

*508. M auM Ham ef: WiU ttie
Minister of A ^ c n l t ia e  be pleased to 
state:

(a) whether rural indebtedness in 
the country has gone down;

(b) whether Government have sur
veyed the subject; and

(c) if so, what is the report?

The Deinity M ^lster of Food and 
Agriesltiire (Shri Thfmmala Bao):
(a) to (c). No systematic survey of 
rural indebtedness has been made on 
an AU-India basis since the Central 
Banking Enquiry Committee submit
ted its report in 1930. The results of 
some scattered and local surveys con
ducted in some of the States after 
1839, however, show that there has 
been a substantial reduction of rural 
indebtedness as compared to the pre
war period. is corroborated by
the iinprovement in the debt position 
<rf co-operative societies upto 1945 
in Madras and Bombay.
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Railway Vacancies

*509. Shri A. C. GqIia: WiU the
Minister of Railways be pleased to 
state:

(a) whether it is a fact that 15,000 
▼acancies arising out of Adjudicators 
Award were reserved for displaced 
persons;

(b) if so, how many of these have 
till now been actually filled up by 
displaced persons;

(c) how many of these are displaced 
persons from East Bengal;

(d) how many of these have be^n 
filled up by others; and

(e) how many displaced persons 
have been taken by each railway to 
fill up those vacancies?

The Minister of Transport and Eail- 
ways (Shri Gopalaswami): (a) Yes.

(b) 2,178 vacancies were filled up 
by displaced persons upto 30th Sep
tember, 1950 upto which date only, 
complete information is available in 
the Railway Ministry. In  addition, 
259 displaced persons are undergoing 
training and are e3q?ected to be 
absorbed in regular vacancies after 
completion of their training.

(c) and (d). The information is not 
readily available.

(e) The details are given below :
Railway

B.B. and C.I.
B. W. M
E. I.
E. P.
a  I. p. «
I t  »n d  8- K .
O. T.
8.1. «

Central Standards Office 
R^hray C3earhlg Aceoants 

Office

T ottai.

20
01

960
(80
462
19«
2S

I t

127

2437

Railway Bbiik»
•510. MaoW

the Minister of Railways b f 
to state what has beconie of ^  

for construrtion of 
Brtdge between Pardu m d  Am ^gerdu 
stations of the Assam Railways.

flj) Is there any likelihood of its 
b ^ g  undertaken in tl;ie n ear future?

The Bfinister of Traiwport 
wmys (Shri CtoiMOaswami): (a) 
are two alternative proposals for the

construction of a bridge across the 
river Brahmaputra in Assam, (me at 
Pandu and the other at Jogighopa. I t  
would be necessary to carry out more 
detailed investigations to determine 
the relative merits of the two sites, 
and this will be taken in hand when 
there is a reasonable prospect of funds 
being available for the actual cons
truction of the bridge.

(b) As the m atters stand at present, 
there does not appear to be any like
lihood of the work being commenced 
at present.

D e l h i T r a n s p o r t  S e r v ic e

*511. Giani G. S. Mnsafir: Will the  
Minister of Transport be pleased to 
state:

(a) what is the total number of the 
Delhi Transport Service buses plying 
in Delhi State and what is the number 
of buses, staying in the Delhi Trans
port Service workshops, awaiting 
repairs and overhaul;

(b) how much time this repairing 
and overhauling is to take; and

(c) whether it is a fact that the ser
vice on Route numbers 11, 24, 19 and 
26 has either been suspended or con
siderably reduced and if so, why?

The Minister of State for Trans
port and Railways (Shri Santhanam):
(a) The number of buses plying and 
under repairs varies from day to day. 
On the 23rd November 1950, 137 buses 
were in service and 41 were in the 
O n tra l  Workshop at Kashmiri Gate 
undergoing and awaiting repairs.

(b) The time taken in repairing 
vehicles depends upon the nature of the 
Job. On an average 40 major jobs 
relating to overhaul of engines, body 
and chassis repairs are completed 
every month in the C^entral Workshop.

(c) Services on route Nos. 11 and 
26 have had to be curtailed during 
the last three months for want of buses. 
Normal services arc expected to be re
stored by the 1st of December 1950.

Owing to shortage of buses the 
services operating on route No. 24 
have had to be merged with route 
No. 12, as both these routes have 
been operating almost parallel to each 
other wllh different frequencies. In 
the merger of these routes, a 20 minute 
frequency is being maintained.

Services on route No. 19 have been 
operating to Its normal strength.

O a u r a t i A e k o d r o m z

♦512. M anlri W ajed AH: Will the 
Minister of Commimlcatloiis be pleas
ed to state w hat Imiwrovements have 
been mtette in the  Gauhatl Aerodrome 
in Assam?
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The Deputy Minister of Comnnud- 

catioiis (Shri Khunlied Lai): The
Gauliati Airfield has been provided 
with a temporary all-weather run
way, temporary buildings for passen
ger facilities, stores and offices, 
permanent residential accommodation 
for the staff, and air traffic control 
and Radio Communication and Navi
gational facilities. TTie co n stru ^o n  
of a pucca runway with taxi tracks 
and apron and a Wireless Transmit
ting Station has been taken up and is 
in progress.

R ice and Wheat f o r  H y d e r a b a d

*513. Shri Abol Haiaa: WiU the
Minister of Food be pleased to state:

(a) A e th e r  the Government of 
Hyderabad has requested the Govern
ment of India to send immediately 
the quota of rice and wheat allotted 
to that Government for the month of 
November 1950;

(b) what is the quota allotted to 
iiyderabad for November 1950; and

(c) if the quota is not despatched, 
whether it will be possible to s&td it 
before the end of this month?

^  Deimty M iabter of Food u d  
Agrienitiire (Shri Thim m ala Bao):
(a) Yes.

(b) 20.000 tons.
(c) The entire quota except for 

1,^00 tons will be despatched before 
thi' end of the mcmth.

CALCUTTA-SlLlGUia NATIONAL 

H ig h w a y

26. Shri A. B. Gnruiig: Will the
BSinister of Transport be pleased to 
state whether Government have a 
proposal to improve and widen the 
National Highway l i n k i n g  Calcutta 
with Siliguri?

The Minister of State for Trans, 
port and Railways (Shri Santhanam);
Yes, as funds become available. Esti
mates to the value of Rs. 140 lakhs 
have already been sanctioned and the 
Central Government has accepted 
further commitments to the extent of 
R s . 60 lakhs. It wiU, however, take 
some years to complete this road 
which is nearly 350 miles long.

CoN STirunoR  H ouse  (A llotmeht)

27. Shri A. B. G m m g :  Win the
Minister of Woffcs, BUms and Power
be ideased to state:

(a) the n u m b ^  of roams in  the 
Constitution House, permanently 
allotted to persons o th » than Members 
of Parliament; and

Cb) how many of such rowns have 
been allotted to officials?

The MlBlstsr of Winks, IfiM s and 
Power (Shri G a d ^ ) : (a) NU; aU
allotments to persons, other tiian 
Members of the Parliament, are tem
porary.

(b) Nil. 34 rooms were however in 
the occupation of officials on a tern* 
porary basis on 3rd November, 1950.
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m
PARLIAMENT OF INDIA

Wednesday, 29th November, 1950

l^he tiouae met at a Quarter to Kleven 
of the Clock.

[M r. Speaker in the Chair]

, QUESTIONS AND ANSWERS
(See Part I)

1 1 - 4 5  A M.
ELECTION TO COMMITTEES

Standing A dvisory Committee for
THE Ministry of Home A ffairs

The Minister of State for ParHa- 
mentary Affairs (Shri Satya Naifayan 
Sinha): I beg to move:

“ That this House do proceed to
elect, in such manner as the Hon
ourable the Speaker may direct, two
persons from among their num
bers to serve on the Standing
Advisory Committee for the Minis
try of Home Afll’airs, for the un
expired portion of the current
financial year vice Shri Motilal
Pandit resigned and Shri Abdul
Hamid having ceased to be Mem
ber of Parliament/*
Mr. Speaker: The question is:

“ That this House do proceed to
elect, in such manner as the Hon
ourable the Speaker may direct, two
persons from among their num
bers to serve on the Standing
Advisory Committee for the Minis
try of Home Affairs, for the un
expired portion of the current
financial year vice Shri Motilal
Pandit re^ îgned and Shri Abdul
Hamid having ceased to be Mem
ber of Parliament/*

The motion was adopted

Central Silk  Board.
The Minister of Industry and SuwAy 

(Shri Mahtab): I beg to move:

“ That this House do proceed to
elect tmder the Central Silk Board
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(Election) Rules, 1949, in such
manner as the Honourable the 
Speaker may direct, one Member
to serve on the Central Silk Board,
vice Shri H. R. Guruv Reddy who
ceased to be a Member of Partia- 
ment on 26th January 1950,’*
Mr. Speaker: The question is:

“That this House do proceed to 
elect under the Central Silk Board
(Election) Rules, 1949, in such 
manner as the Honourable the 
Speaker may direct, one Member
to serve on the Central Silk Board,
vice Shri H. R. Guruv Reddy who
ceased to be a Member of Parlia
ment on 26th January 1950.”

The motion was adopted.
C en tra l Com m ittee o f  the Tubbr-  

cuLosis A ssocia tion  o f  India
The Minister of Health (Rajkumari

Amrlt Kaur): I beg to move:.
“ That this House do proceed to

elect, in such manner as the Hon
ourable the Speaker may direct,
two members from among them
selves to serve on the Central
Committee of the Tuberculosis
Association of India.**
Mr. Speaker: The question is:

“ That this House do proceed to
elect, in such manner as the Hon
ourable the Speaker may direct,
two members from among them
selves to serve on the Central Com
mittee of the Tuberculosis Associa
tion of India.”

The motion was adopted.
Standing Finance Committee for

Railw ays.
The Minister of Transport and Rail

ways (Shri Gopalaswami): I beg to
move:

“That this Hottse do proceed to
elect, in such manner as the Hon
ourable the Speaker may direct,
two Members from among them
selves, to serve on the Standing
Finance Committee for RailWHVtii 
for the unexpired portion of the
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[Shri Gopalaswami]
current financial year 1950-51
vice Shri M. Thirumala Rao and 
Shri rlaspat Roy Kapoor, resigned.”
Mr. Speaker: The question is:

“ That this House do proceed to 
elect, in such manner as the Hon
ourable the Speaker may direct, 
two Members from among them
selves, to serve on the Standing
Finance Cojnmittee for Railways 
for the unexpired portion of the
current linancial year 1950-51
vice Shq M. Thirumala Rao and 
Shri Jaspat Roy Kapoor, resigned.” 

The motion was adopted.
S tanding  C om m ittee  for  the M in is t r y  

o r  L a w

The Minister of Law (Dr. Ambed-
kar): 1 beg to move:

“ That this House to proceed to 
elect, in such manner as the Hon
ourable the Speaker may direct, 
one member to serve on the Stand
ing Committee to advise on sub
jects dealt with in the Ministry of 
Law for the unexpired portion of 
the current financial year vice 
Dr P. K. Sen who died on the 17th 
November. 1950.”
Mr. Speaker: The question is:

“ That Jhis House do proceed to 
elect, in such manner as the Hon
ourable the Speaker may direct, 
one member to serve on the Stand
ing Committee to advise on sub
jects dealt with in the Ministry of 
Law for the unexpired portion of 
the current financial year vice 
Dr P. K, Sen who died on the 17th 
November, 1950.”

The. motion was adopted.
Mr. Speaker: 1 have to inform hon. 

Members that the following dates have 
been fixed for receiving nominations 
and holding elections, if necessary, in 
connection with the following Com
mittees, namely:

(1) Standing Committee Date for Date for
for the Ministry of Nomina- eleotion 
Home Affairs. tion

(2) The General Silk M 2 -6 0  4-12-60
Board. '

(3) The Central Committee 
of the Tuberculosis 
Association of India.

(4) The Standing Finanoe 
Committee for Railways

(5) Standing Comttiittee 1*12-60 6-12-60 
for the Ministry of
La^.

The nominations for these Com
mittees will be received in the Parlia
mentary Notice Office upto 12 N oon on 
the date mentioned for the purpose. 
The elections, which will be conducted 
by means of the single transferable

vote, will be held in the Assistant 
Secretary’s room No. 21 in the Parlia
ment House between the hours 10-30 
A .M . and 1 P .M .

Road Transport 846
Corporations Bill

ROAD TRANSPORT CORPORATIONS 
BILL—-coTicld.

New Clause— contd. ^
Mr. Speaker: The House will now 

proceed with the further consideration 
of the Bill to provide for the incorpora
tion and regulation of Road Transport 
Corporations, as reported by the Select 
Committee.

There was some discussion yester
day about the admissibility of amend
ment No. 52. I have just cursorily 
glanced through the debate. I have 
not been able to catch the point of 
order raised by the hon. Minister. I 
may tell in my own way as to what 
I feel about the matter. The chief 
objection seems to be that the amend
ment seeks to amend the Motor 
Vehicles Act or some provisions of 
some other Act. If that is the basis 
of the objection, on a proper reading 
of the amendment, it appears to me 
that what the amendment really seeks 
to provide for, is not an amendment of 
the Act under which permits are 
granted or refused but it provides for 
something consequential to the exercise 
of powers under that Act. If a permit 
is refused the operator cannot then 
work his bus. What the amendment 
seeks is that in order to give him an 
equitable treatment, the Road Trans
port Corporation, which will be 
formed, should be compelled ta  acquire 
the bus and it should not be left to the 
option of the Road Transport Coipora- 
tion to say, “Well, your permit is not 
there, you cannot run the bus, we do 
not care what happens to you” . That 
seems to be the substance of the 
amendment. Am I correct? '

Shri Deshbandhu Gupta (Delhi): 
Yes. Sir.

Mr. Speaker: It provides for some 
kind of compensation. I am not speak
ing of the merits.

The Minister of State for Transport 
and Railways (Shri Saiithanam): Sir, 
my real point was whether the permit 
is granted, refused, renewed or limited, 
it is in the hands of an absolutely inde
pendent authority which has nothing 
to do with the Road Transport Corpo
ration. Suppose the Road Transport 
Corporation applies for a particular 
permit, it is open to the road trans
port authorities, according to the Motor 
Vehicles Act, to refuse to grant it to 
the Road Transport Corporation and 
say, “We are going to give the permit 
to some other operator'*. Therefore 
this matter is decided, on the merits, 
by a different authority without any 
reference to the Road Transport Corpo
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ration which is not responsible at all 
lor the refusal or renewal of a permit 
or anything. Therefore, I thought that 
to put an obligation on the Road Trans* 
port Corporation for an action for 
which it has no responsibility whatso
ever was beyond the scope of this par
ticular Bill which relates to the Hoad 
Transport Corporation. If the Road 
Transport Corporation does any act and 
there is some consequence, it will be 
legitimate to put an obligation or res
ponsibility on the Road Transport Cor
poration. But because a State Govern
ment or some other authority under 
some other Act does something, for 
which this Corporation is not respon
sible, I think, it does not come within 
the scope of the Act to put any kind 
o f obligation upon this Corporation. Of 
course, I abide by your ruling.

Mf. Speaker: 1 do nol think it is 
necessary. I quite see his point on the 
merits. Whether on the merits, the 
case is good or bad, at the present 
moment. I am not concerning m3cself 
with it. The only question, as he has 
now urged is that it is beyond the scope 
of the present Bill. It is difficult to 
say that it is quite beyond the scope 
of the Bill. We are trying to provide 
for a Road Transport Corporation, and,
I believe all incidental questions inclu
ding the question of compensation 
might be raised in this House. It may 
not be legislated upon, that is a differ
ent thing. In fact, during: the course 
o f debate, a point was made about 
compensation also. Therefore, I am 
inclined to think that it does not seem . 
to be quite out of the scope of the Bill. 
It may not be a good one, considering 
all other facts, but that depends on 
merits.

Shri Deshbandhn Gupta: I beg to 
move:

After clause 39 insert the following 
new clause:

‘^39A. If—
(a) the renewal of any permit 

is refused to a permit 
holder under the Indian 
Motor Vehicles Act 1939, 
or

(b) any limitation or condi
tion is imposed other 
than those specified in the 
application for the rene- ‘ 
wal of the permit, or ^

. (c) the Road Transport Corpo
ration decide to acquire 
any undertaking of any 
permit holder in part only, 
in accordance with the 
provisions of this Act,

and the eifect of the refusal, the 
effect of the imposition of the limi
tation or condition will involve in
terference with the carrying on by 
the permit holder of some activity ‘ 

^which was being carried out by 
him hitherto or by his predecessors 
in or any part of the undertakings 
and has, upto the time o f refusal, 
the imposition of limitation or con
dition as the case may be, he may,, 
within the prescribed time serve 
on the Corporation a notice requir
ing the Corporation to serve on

* nim a Notice of Acquisition with 
respect to his un4.ertaking, and the 
Corporation shall serve such notice 
on him accordingly, and the like 
consequences shall ensue as if it 
were an original decision of the 
Corporation to acquire such an 
undertaking.”
Sir, in moving this amendment, I 

wish to draw my hon. friend’s atten
tion to the note which the Select Com
mittee has appended to section 39. It 
reads:

“ There may also be cases in 
which certain routes at present 
operated by private parties may be 
handed over to a Corporation by 
refusal to renew their permits. We 
feel that even in such cases, fair 
compensation is due to the -dis
placed operators.”
The note further says:

“We note that such a provision 
exists in the U.K. Transport Act, 
1947. We recommend that the 
Government should take necespary 
steps to examine this question 
with a view to see that such cases 
are suitably dealt with and . that 
no unfair use is made of the 
Motor Vehicles Act, 1939.”
As a matter of fact what this amend- 

m ^ t seeks to do is to get this recom
mendation incorporated in the Act 
itself in some form or the other. I 
have almost bodily lifted the wordings 
of this amendment from section 54 o f 
the U. K. Motor Transport Act o f 
1947. to which reference has beep made 
by the Select Committee in the note, 
which I have just read out. It Is a 
well-known principle that when a 
route is closed to a private motor 
operator by virtue of cancellation or 
non-renewal of the permit on which he 
has been plying his bus for m a v  
years, it is recognised that he is put 
to a loss as a consequence of the can
cellation of the permit and non-renewal 
of the permit and as such desen^es 
to be compensated for same. The 
main problem which has been facing 
us, while discussing this Bill is. Sir. that 
if the Government or the Corporation 
decides to take over an undertaking,
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[Shri Deihbandhu Gupta] 
some lair condensation must be given.

second point is that if the Govern
ment decides not to renew the per
mits, then too something should be 
done. All such buses should be tak%n 
over by the Government, not in part, 
but in fulL These are the three 
points that 1 have tried to raise in this 
amendment and those points are in fact 
in the same order as is found in 
section 54 of the U. K. Transport Act,
1947 to which reference has been made, 
and the desirability of incorporation^ of 
such a provision has already been*' 
realized by my hon. friends o f the 
Select Committee.
12 Noon.

Sir, as I pointed out earlier in the 
general discussion the fact is that the 
main grievance of all these private 
operators or privately run buses is 
that they do not object to nationaliza
tion. They say: “ Tal^e over our
undertakings by all means, if you so 
decide that it is desirable to do so in 
the interests of better service or more 
efficiency or economical running. If 
you want to run the buses yourself, do 
it by all means” . But they do 
demand that in case Government 
decides to take over a particular under
taking or close a particular route 
these people should be paid some fair 
compen-sation. It is agreed that if a 
bus is thrown out of use or is immo- 
i^ilized, due to non-renewal of a permit, 
whatever may have been the value of 
a bus it loses all its value because it is 
not a thing which can be sold, unless 
it be vised in that area. And there 
are instances. Sir, where a large 
number of buses have been so immo
bilized and are not being used. They 
arc being turned practically into junk. 
So 1 need not labour this point any 
more. I only wish to draw the 
attention of my hon. friend to this 
once again and I know he himself 
realizes the justice and fairness of this 
demand. I do not press this amend
ment, Sir. In fact, if my hon. friend 
had not raised a technical objection, 
even^ this much discussion would not 
have been necessary. But I hold that 
if he could have accepted this amend
ment, that would have set at rest all 
the doubts and apprehensions which 
these people have in their minds.

The hon. Minister for Transport 
•gave an assurance in the Conference 

which was held the other day that 
Government would consider sympathe
tically all such cases where the.v feel 
that these buses have been immobilized 
due to some action on the part of the 
Government and that fair compensa
tion would be given to them. My hon. 
firiend has'also in the House given an 
assurance that Government is thinking

of bringing in a separate legislation for 
modification of the Motcv Vehidai 
Act of 1939, so as to provide for auch 
hard cases. Therefore. Sir, if my 
hon. friend even at this late stage 
could have agreed to accept this 
amendment, I think, that would have 
been the right thing to do, but I would 
not press it. I think my hon. friend 
would give an assurance that a legii- 
lation would be undertaken by the 
Government wherein principle .of 
compensation, affecting such caaes 
where non-renewal of permits or 
cancellation of permits adds to tiie 
detriment of these private bus-ownerit 
would also be considered. I hope. 
Sir. my hon. friend would have no 
difficulty in holdii^ out that assurance. 
If he can accept it, I would be happy 
and I think the House would aleo 
appreciate it. but in case he finds some 
difficulty, I hope he will at 'least be 
aV)le to give an assurance to that effect.

Mr. Speaker; May I know if Mr. 
Himatsingka also wishes to move his 
amendment?

Shri Himatsingka (West Bengal): 
My amendment is of a smaller scope.
I wanted to limit the scope only to & e  
refusal in favour of the State Corpora
tion I thought that this amendment 
of my hon. friend, Shri Deshbandhu 
Gupto has a wider scope and if it 
would not be possible for the hon. 
Minister to accept that, perhaps he* 
mav be willing to accept this. When 
a permit for running a vehicle is 
declined or refused in favour of the 
Corporatoin that might be set up or the 
Corporation is allowed to run on that 
particular route, in such cases it should 
be obligatory on the Corporation to 
take over those buses. That was the 
effect of my amendment.

Mr. Speaker: I made an enquiry
from the point of view of avoiding a 
double debate. I wanted to know If 
thn amendment is going to be moved 
now.

Shri Himatsingka: I will move it 
now. I beg to move:

After clause 39, in.sert the folowing 
new clause:

‘*39A. Whenever an existing per
mit for running a vehicle is 
declined or refused under the 
Motor Vehicles Act or otherwise, 
in order to (rive permission to any

• corporation established under sec-
 ̂ tion .3, in place thereof, or on that

route it shall be obligatory on the 
Corporation to acquire or. take 
over the vehicle or vehicles affect
ed ^y such refusal.**
Shri Santhanam: I regret I am not 

Hble to accent either of the amendments 
moved by Shri Deshbandhu Gupta or
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Shri Himatsingka. I have already ex
plained that in pursuance of the re* 
commendations of the Select Committee 
we have undertaken the examination 
o f the Motor Vehicles Act. The point 
mentioned by Mr. Deshbahdhu Gupta 
is certainly one of the most important 
points which we are examining in that 
connection. In fact, the question goes 
much farther. It is not a question of 
mere cancellation of permits. As a 
matter of fact, there have been very 
few cancellations of permits as such. 
The real problems are non-renewal» or 
keeping the people in a state of un
certainty by issuing temporary permits. 
I do agree that when persons have 
worked a bus for a long time and have 
cultivated a particular clientele, or 
when they have invested a lot of 
amount, some kind of justice has to Ije 
meted out. In what way it could be 
done in our countr>^ according to the 
circumstances, is a matter that we are 
examining. When our examination is 
over, that would be brought forward 
as an Amending Bill before this House. 
That will be the proper time when all 
these amendments can be considered. 
Now, Sir — I can only say this theo
retically— if any such amendment is 
accepted, besides prejudicing the pros
pects of this Corporation, it can very 
tasily be avoided. For instance, a 
permit may not be issued in favour of 
a Corpofation at all. Or, a permit may 
6 t canceUfd, and the departmental 
•Qterprtae can run roule for six 
months, an^ af^arwaros, the Corporation 
may taka it over, in which case, this 
provision can ^asi^y be avoided. It 
is only it all sucH provisions should 
l^ply in all cases mandatorlly tbat the 
bp ^ aton  wfll get any kind of lustlce. 
K  is no uae tryinar to get that through 
the backdoor in a purely oermissive 
legislation. That is the point that I 
have b“en tryiner to emphasise on my 
hon. friends They admit this; but 
thev want me to commit mvself many 
times to the assurance. I give the £:S- 
siirance once more gladly.

Shri Alagesan (Madras): Sir. I feel 
that the amendment moved by my hon. 
friend Shri Himatsingka is a more 
Innocuous one than the one moved by 
hon. friend Shri Deshbandhu Guota. 
This is not open to the objection that 
the other amendment is open to. This 
is a more simple amendment and re
stricts Itself to a case where a oermit 
Is refused to be given to a particular 
oarty in frfvour of the Corporation. 
These permits are given by a Quasi 
judicial body, with a provision to ap
peal. When a permit is refused at a low
er level, if It is between two private 
partlas. the affected party is in a posi
tion to take up the matter to the higher 
authority and have the decision revers
ed. But, when a permit is refused

to a private party in favour of a Cor
poration at the lower stage, there is no 
chance of its being reversed by the 
higher authorities provided in the Motor 
Vehicles Act. Hence, this amendment 
becomes necessary. The hon. Minister 
may agree to this because these (/uasi 
judicial bodies give reasons in writing 
when a permit is refused and the other 
party is enabled to take it up on 
appeal. When the reason is so definite 
that a permit is refused to a particular 
party because a permit has to be 
given to a Corporation, in such cases, 
this amendment will come into oper
ation. In such restricted cases, I 
think the hon. Minister may accept 
the amendment and there will be no 
harm accruing from that.

Shri R. K. Chaudhuri (Assam): I 
wish to make a few submissions on the 
point which has been raised by the 
amendment of my hon. friend Mr. 
Himatsingka. I think Mr. Himatsingka’s 
amendment would appeal to most of 
the Members of this House as well as 
to the private operators. •

But, there is one little defect, accord
ing to my opinion, in this amendment 
and it is this. Here, he says;

“ Whenever an existing permit 
for running a vehicle is declined or 
refused under the Motor Vehicles 
Act or otherwise in order to give 
permission to any Corporation es
tablished under section 3, in place 
thereof, or on that route it shall 
be obligatory on the Corporation 
to acquire or take over the vehicle 
or vehicles affected by such re
fusal.*’

I submit. Sir, the more taking over 
of the vehicle or vehicles is not a com
pensation to the operators. Taking 
o\̂ er the vehicle for a price, after allow-* 
in;: depreciation, would hardly be a
compensation for the bui^lness which 
he has lost. Therefore, I would say 
that if the amendment stands as it 
has been suggested by Mr. Himatsingka, 
it will not meet the objection which 

has been raised by the private operators.
There is another point which I want 

to make out. and it is this. A par
ticular operator whose permit has been 
refused on one route, may in some 
cases be granted in another route. If 
it is obligatory on the part of the Cor
poration to take over those vehicles, 
although the operator may have a per
mit in another different route, then, 
it would not be beneficial to him.

Shri Hiiitatsinglui; That obligation 
may be waived.

Shri K. CIUMidhiirf: It would be 
causing hardship to the private operator.
I have noticed that where a permit 
has been refused in a certain route and
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[Shri R. K. Chaudhuri]
the operator is given permit in another 
route, even though it may be less pro- 
Atable, the operator might like to have 
his vehicle and he would not like it 
to be subjected to acquisition in every 
case. I think it should be made clear 
that if an operator does not wish his 
vehicle to be acquired, the Govern
ment or the Corporation will not acquire 
that. What I submit is that there 
should be no compulsory acquisition 
because by compulsory acquisition, 
instead of doing benefit to the operators, 
you may» in some cases, do incalculable 
harm.

Pandit Thakur Das Bhargava (Pun
jab): After the assurance that we have 
elicited from the hon. Minister in 
charge of this Bill, I should think the 
matter should be allowed to rest. As 
a matter of fact, it is not a question 
of compensation as much as the mis
chief of non-acquisition..  As soon as 
a bus is refused permit, or a permit 
is not renewed, the difficulty of the 
operator is that he is left with his bus 
if it is not acquired. 1 can under
stand, under the provisions of the 
Motor Vehicles Act, there may be 
cases in which permits are refused on 
grounds which are not in any way 
favourable to or which do not relate 
to any interest in the Corporation. 
The broad question remains whether 
in all cases in which a permit is refused, 
the operator is to be compensated or 
not. He may be compensated or he
may not be compensated. After all
it can be argued that a permit was 
given for a specific period of time, and
that time having expired, it is no
longer inherent in the operator to 
demand that he should be given a 
certain compensation. Ordinarily we 
see that a permit is renewed if there 
is no default with the operator and in 
ninety-nine cases out of hundred, when 
the permit Will be refused, it will be 
done in favour of the Corporation. 
Therefore, my humble submission is 
when the new legislation comes, as the 
hon. Minister has promised, that would 
be good time when all these principles 
could be gone into and we could evolve 
some sort of a formula by which jus
tice could be done to the operators. If 
we had in this Bill all these principles 
incorporated, we should insist here and 
now that this should be regarded as 
one of the principles, that on a perpnit 
not being renewed, compensation 
should be given. In fact, this particu
lar amendment does not relate to com
pensation. It relates to non-acquisi
tion. The very great complaint of the 
operators is that in many cases their 
buses have not been acquired. I 
would therefore request the Members 
in charge of these amendments not 
to press their amendments and to rely

on the assurance that has been given 
by the hon. Minister in charge of the 
Bill.

Mr. Speaker: Do I place the amend
ments before the House?

Shri Himatsingka: No. I withdraw. 
Mr. Speaker: 1 have not put them 

before the House, there is no question 
of withdrawal.
Clause 40—Delegation of power and 

duties
Shri Santhanam: Sir, I have got an 

amendment for deletion of the clause.
Mr. Speaker: I shall put the clause 

to the House and it may be negatived 
by the House.

The question is:
“ That clause 40 stand part of the 

Bill.” '
The motion was negatived.

Clauses 41 to 43 were added to the Bill.
Clause 44— (Power to make rules)
Shri Santhanam: I beg to move:
In part (b) of sub-clause (2) of 

clause 44, for the word “ allowances’* 
substitute the words, “ remuneration, 
allowances” .

I have moved for this substitution 
because it was represented to us that 
in public corporations like that of 
Bombay they might require a full-time 
Chairman with remuneration and so 
on. That is a matter of discretion of 
the State Government and so we have 
brought forward this amendment.

Mr. Speaker: The question is:
In «part (b) of sub-clause (2) of 

clause 44, for the word '"allowances”  
substitute the words, “ remuneration, 
allowances” .

The motion was adopted. 
Amendment made:
Omit part (g) of sub-clause (2) o f 

clause 44.
— [Shri Deshbandhu Guptal

Further Amendment made:
Omit part (h) of sub-clause (2) of 

clause 44.
— [Shri Deshbandhu Guptal 

Further Amendment made:
Omit in part (o) of sub-clause (2) of 

clause 44, the words “ in determination 
of compensation” .

— [Shri Deshbandhu Guptal
Mr. Speaker: The question is:

“That clause 44. as amended, 
.'?tand part of the Bill.”

The motion was adopted. 
Clause 44, as amended, was added 

to the Bill.
Clauses 45 and 46 were added to the 

Bill.
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New clause 
Shri Santhanam: I beg to move:
After clause 46, insert the following 

new clause:
“ 46A. Special provisions relat

ing to Bombay,— (1) The body 
Jaiown as the Bombay State Road 
Transport Corporation and the 
Board thereof, referred to in the 
-notification of the Government of 
Bombay, No. 1780/5, dated the 
16th November, 1949, (hereinafter 
referred to as ‘the existing Corpo
ration’ and ‘Board* respectively) 
shall, notwithstanding any defect 
in, or invalidity of, the enactment 
or order under which they were 
constituted, be deemed for all pur
poses to have been validly consti
tuted as if all the provisions of 
the said notification had been in
cluded and enacted in this section 
:and this section had been in force 
-continuously on and from the said 
date, and accordingly—

(a) all action by, and all tran
sactions with, the existing Corpo
ration or Boacd, including any 
action or transaction by which any 
property, asset or right was acquir
ed or any liability or obligation, 
-whether by contract or otherwise, 
was incurred, shall be deemed to 
have been validly and lawfully 
taken or dor>e; and

(b) no suit, prosecution or other 
legal proceeding shall lie against 
the Government of Bombay or any 
member of the Board or any officer 
w  servant of the existing Corpo
ration in respect of any action 
taken by, or in relation to the set
ting up of, the existing Corpora
tion or Board merely on the 
ground of any defect in, or inval
idity of the enactment or order 
under which the existing Corpora
tion or Board was constituted.

(2) On the establishment of a 
Corporation under section 3 in the 
State of Bombay (hereinafter refer
red to as ‘the new Corporation’),

(a) the existing Corporation and 
Board shall be deemed to be 
dissolved and shall cease to func
tion;

(b) all property and assets ves
ting in the existing Corporation 
shall vest in the new Corporation;

(c) all rights, liabilities and 
obligations of the existing Corpo
ration, whether arising out of any 
contract or otherwise, shall be the 
rights, liabilities and obUgatlons, 
respectively, of the new Corpo
ration; and

(d) all licences and permits 
granted to all contracts made with,

and all instruments executed on 
behalf of, the existing Corpora
tion or Board shall be deemed to 
have been granted to, made with, 
or executed on behalf of, the new 
Corporation and shall have effect 
accordingly.”
Sir, I have already explained why 

this new clause is wanted. This Cor
poration was inaugurated on the basis 
of Act 32 of 1948 which is being sought 
to be repealed under clause 47 of this 
Bill. Owing to the defects in the 
Act passed by us this Corporation has 
been invalidated. I have given the 
figures relating to the consequences in
volved on account of this invalidation. 
Over 1,200 buses*have been running 
for the last three years ftnd there is 
no question of anybody going to be 
affected or displaced. The only party 
who will be affected if we do not pass 
this amendment will be the people o f 
Bombay. We have taken care in this 
new provision to see that no legal 
liabilities or obligations of the existing 
Corporation are avoided. All that is 
preserved. It may be seen that in the 
case of para (b) relating to suits and 
prosecutions we have provided for the 
avoidance of only those suits which 
are instituted merely on the ground 
of any defect in, or invalidity of, the 
enactment or order under which the 
existing Corporation or Board was 
constituted. If there were any other 
cases, etc., all the suits will be sustain
able, not only against the existing 
Corporation but also against the new 
Corporation based on the present Bill, 
which wiU be taking over the assets 
of the Corporation. This is  absolute
ly essential to avoid interruption o f 
traffic and also much litigation and 
loss of property, both of the Bombay 
Government as well as the Central 
Government. As an hon. Member ex
plained over Rs. 5 crores have been 
invested of which more than one crore 
belongs to the Central Government. It 
is to nobody’s interest that these 
assets and properties should become 
a matter of litigation or that there 
should be any other trouble. Sir, we 
have been given three drafts. Our 
legal experts have been at it and we 
have tried to minimise the provisions, 
simply for the sake of transition from 
taking over that Corporation by a 
new Corporation under the present 
Act. We have tried to see that no 
other interests are affected or touched 
and I hope the amendment will be 
accepted by the House.

Mr. Speaker: Amendment moved:
After clause 46, insert the following 

new clause:
“ 46A. Special provitions relat- 

in(f to Bombay,— (1) The body
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known as the Bombay State Road 
Transport Corporation and the 
]^ard thereof, referred to in the 
notification of the Government of 
Bombay, No. 1780/5, dated the 
16th November, 1949, (hereinafter 
referred to as ‘the existing Corpo
ration’ and ‘Board’ respectively) 
shall, notwithstanding any defect 
in, or invalidity of, the enactment 
or order under which they were 
constituted, be deemed for all pur
poses to have been validly consti
tuted as if all the provisions of the 
said notification had been included 
and enacted in this section and 
this section had been in foce con
tinuously on and from the said 
date, and accordingly—

(a) all action by, and all tran- 
sections with, the existing Corpo
ration or Board, including any 
action or transaction by which any 
property, asset or right was ac
quired or any liability or obligation, 
whether by contract or otherwise, 
was incurred, shall be deemed to 
have been validly and lawfully 
taken or done; and

(b) no suit, prosecution or other 
legal proceeding shall lie agau>st 
the Government of Bombay or any 
member of the Board or any officer 
or servant of the existing Corpo- 
ratidn in respect of any acti(^ 
ta^en by, or in relation to the set- 
tfeg up of, the existing Corpora
tion or Board merely on the grpund 
of any defect in. or invalidity of, 
the enactment or order under wWch 
the existing Corporation or Board 
was constituted.

(2) On the establishment of a 
Corporation under section 3 in the 
State of fiomb^y (hereinafter re
ferred to as ‘the new Corporation'),

(a) the existing Corporation and 
Board shall be deemed to be dis
solved and shall cease to function;

(b) all property and assets vest
ing in the existing Corporation 
shall vest in the new Corporation;

(c) all rights, liabilities and obli
gations of the existing Corporation, 
whether arising out of any contract 
or otherwise, shall be the rights, 
liabilities and obligations, respect
ively, of the new Corporation; and

(d) all licences and permits 
granted to, all contracts made 
with, and all instruments execut
ed on behalf of, the existing 
Corporation or Board shall be 
deemed to have been granted to»

made with, or executed on behalf 
of* the new Corporation and shall
have effect accordingly.”
Shri Deshbandhu Gupta: Sir, I fully 

realise the difficulty which this Cor
poration is facing or the State of Bom
bay is facing at the moment on ac
count of the judgment of the Supreme 
Court, which has necessitated the bring
ing of this Bill before this House. But, 
Sir, I want to point out for the con
sideration of the hon. Minister and the 
House one aspect of this question, if 
this amendment is passed.

Part (d) of this amendment seeks to 
validate also the licences and permits 
that were granted to the Corporation 
which has been declared invalid. The 
history of this case is this. There 
were private bus owners whose permits 
were not renewed and their undertak
ings were not taken oyer by the Bom
bay Government. The result was that 
the only course left to them was to have 
resort to law. They went to the law 
coijrt and they were able to get a judg
ment in their favour, the High Court 
ruled in their favour by saying that the' 
Corporation was not properly constitut
ed. The effect of this judgment so far 
as these people are concerned is that 
the permits that were issued to the Cor
poration are cancelled ai^  these people 
have a right now—in fact, they have 
already applied to the lici^nsing autl^o- 
ritfes^to ask for fresh permits for 
their buses. If t!>is Juidgiheiit stands 
as it (Jofs today tftey ^aye eveiy chance 
of jjettipg their D#™Hs’ tppewed and 
thefj Ibises wft chTiM been immobilised' 
due to the formation pf ĥje Corporation 
can ĝ|El̂ n com^ into busfni^s. 1 un- 
derstlfod that there Is an appeal against 
the ifidgment, either already pen
ding or is going to be before the 
Supreme Court. When t)ie highest 
coiirt of the SUte has ru l^  in flavour 
of the Dlfiintins the proper course 
would have beep to go to the 
Supreme Court and await their jud<j- 
meht. But as the liability and the risk 
involved are too great this extraordi
nary course has been adopted. I fully 
appreciate that we cannot allow the 
larsfe number of buses involved or the 
capita] invested by the State for public 
good to lie idle and thus brintf about 
a?most a stalemate. But I do feel that 
if mv hon. friend Is keen to see that 
the buses owned by the Corporation 
are not affected, in fairness he should 
nlso see the point which was rj^ised 
by these private owners, and at this 
stage at least try to remedv the wrong, 
that h^d been done to these people. 
After all. when an aggrieved party 
ffoe.̂  to the Hich Court, the oblert is 
to draw the attention of the Govern
ment to do Justice or to get relief 
legally through the Court. The Court
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had passed the judgment and they are 
lijcely to get relief that way. Now this 
Parliament comes forward and instead 
o f giving relief to those people, see the 
points raised by them and look into 
the grievances which forced them to 
go to the Court, Parliament is now try- 
ii^  to validate the whole thing by this 
amending clause. I w:)uld therefore 
appeal to my hon. friend, who was 
pleased to give an assurance pub
licly that wherever he felt tliat 
private operators had a just grie
vance it would be looked into. I 
say, by all means bring this amend
ment, and get the new clause included 
in the Bill. But at the same time, it is 
the proper occasion w^ien the Central 
Government should move the various 
State Governments and tell them, 
“ Look here, so many of their buses 
are lying idle. Do something for them. 
Either take over their bus^s or renew 
their permits.”  The number may be 
Vj r̂y big. The Deccan Transport Cor
poration itself which challenged the 
Government action and filed and won 
th^ suit has I am told 46 buses which 
are lying idle since April this year.

So, I say this was the occasion when 
the Transport Ministry should have 
gonr into the matter and seen that these 
opferators were prpperly compensated 
or thc^ buses were utilised some- 
whiBre jslse, or something done to 
reniove their grievances. Instead of 
doing that fin ^pleading c^ui^ has been 
brought bffore iust to remove th^ 
adv^r9ft ^% ct of thj# High Court judg
ment pn 8ie Corporaflon. If Gov- 
emmpnt b?vp not yet moved in the 
matter. I Hope tf^ey will at least now 
t^ke some positive step. Also while 
seell îrig to am#na thin Bill in this man
ner, tSey will take }t up with the Bom- 
fciay Goyi^rnnwnt and get justice done 
to these people. *

Mr. IBpealifr: As I laad the ainend- 
meni. I felt one doubt so fpr as the 
lorm of it is concerned. I do not know 
whether my doubt is woll-founded or 
not. but I thought I mfght just put it 
to the hon. Minister for consideration 
90 that he may examine the position.

amendment divides the proposed 
section into two sub-clauses (1) and 
(2). By sub-clause^ (1) a provision is 
made which validates and legalises the 
Road Transport Corporation of Bom
bay.

The wording is:

**The body known as the Bombay 
State Road Transport Corporation
.......shall.......  be dieemed for all
purpiMes to have been validly 
cionatituted as if ail the provisions 
o f the said notification had been

included and enacted in this sec
tion.*’

The notification refers to various con- 
ditions— I do not know wh;it they are— 
and the clause provides, further, cer
tain conditions by (a) and (b). The 
effect prima facie is that of transform- 
mg that Corporation ir.to a new Cor
poration under this Act. I have not. 
been able to understand what is really 
intended by sub-clause (2), because 
sub-clause (2) refers to “ the establish
ment of a Corporation under section
3 in the State of Bombay'’. Which is 
that Corporation that is going to be 
established again? If the constitu
tional existence of the present Corpo
ration is validated, and if it is (‘onsi- 
dered as continuing under this Act. the 
reference to the establishment c»f a 
new Corporation seems to be rather 
inconsistent. That is rny reaction, but 
the hon. Minister may examine it.

Shri Saathapam: The point is this. 
The regulations of the Bombay Road 
Transport Corporation nmy not be on 
all fours with the provisions of the 
Bill which we have parsed. We want 
the existing Bombay Corporation to- 
be validated till the new Corporation 
is formed and assets are transferred. 
It is only a temporary validation with 
a view to the formatior) of the new 
Corporation. Till the transformation 
can be made, we do not want that the 
work should be discootinue(i or there 
sh ^ ld  bo any kind of discontinuity 
between the legal rightu and liabilities 
of the Bombay Corporation till the 
sam? is taken over by a naw Corpora
tion. Our legal experts are of the view 
that this is the best that can be done 
under the circumstancas

Mr. Speaker: Supposing the new
Corporation is not established for â  
year or two?

Sbrl fitoihanam: This clause (1)
will continue. We fael that it may 
take one or two month^s. As soon as 
the preliminary arrangements are conr- 
pletc, the new Corporation should come 
into existence; till then let this Cor
poration continue as a validated body. 
That is the intention.

Pandit Thakur Das Bhargava: Will 
this be consistent with Section 3 which 
authorises the State Governments to 
incorporate such Corporations? After 
all, the Central Govfrnment is making 
this Bill to enable the States to bring 
into existence such Corporations. By 
this amendment, you are yourself 
bringing into existence a new Cor
poration. Will this be consistent with' 
Section 3?

01m t: This Corporation\
was brought into existence by the Bout-
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bay State and we are only removing 
the defects and saying tliat that body 
shall be validated and continue to be 
incorporated according to provisions 
made by this Parliament.

Mr. Speaker: This Bill is merely 
validating what is already existing to
day and it is being done by the same 
Legislature. Where is the inconsis
tency?

Pandit Thakur Das Bhargava: Incor- 
poralioij is included in the Union List, 
but I doubt very much whether the 
validation of a Corporation already 
existing is within the powers of the 
Central Government.

Shri Hussain Imam (Bihar): I look 
at this question from a different 
angle. I would ask the Houce to con
sider it. So far, the practice has 
been that in validating an Act, actions 
which have been invalidated' by a 
judicial court are left alone. As an 
instance, I will cite Ordinance No. 28 
issued on 6th October, in which a deci
sion of the Bombay High Court was 
over-ridden by the Central Govern
ment. At that time, specific provision 
was made in clause 3 of that Ordi
nance, leaving the validity of those 
actions to be governed by the judicial 
pronouncements. Here, I find no pro
vision that the. actions taken by the 
High Court have been left alone. 
What we are doing today is to ride 
roughshod over the decision of the 
Bombay High Court. I say that suit
able provision should be ^ a d e  to the 
effect that in those particular matters 
in which the Bombay High Court has 
given a decision, this Act will not 
revalidate them.

Mr. Speaker: What the Bombay 
High Court has done is that in the 
case of a particular claim by a parti
cular company the constitution of the 
Corporation was expressed to be in
valid. That is how the position stood. 
Now, when this House is legislating 
for the validation of that Corporation, 
it is not overriding the Bombay High 
Court decision, because the decision 
in that particular case will stand. We 
are not here saying that the decision* 
arrived at in that particular case is 
wrong. Nothing of the kind. But 
taking advantage of the decision, we 
are trying to infplement what the 
Bombay High Court has decided and 
regularise a particular state of things 
in existence. For example, the hon. 
Member l^ow s that the Privy Council 
decided that mortgage deeds must have 
the attestation of at least two people 
who saw the execution by the mort
gagors. As regards the period of limi

tation for redemption ol mortgages, 
there were differences in High Courts 
and due to the decision of the Privy 
Council a large number of cases vh ich  
otherwise would have been within 
time were likely to be declared as 
time-barred, though the law that 
existed before did not make them so; 
and the Limitation Act was amended. 
So far as limitation was concer^d , or 
the transfer of property Act was con
cerned they were amended on the 
basis that in all transactions in be
tween, such documents or such periods 
of limitation should be treated as 
perfectly legal. That was not overrid
ing the Privy Councirs decision. It was 
merely to revise the law in view of 
those decisions so far as other cases 
were concerned. The position seems to 
me to be something parallel to that.

Shri Hussain Imam: May I draw
your attention to clause (a)? Is it not 
necessary that there should be an 
exemption clause saying that inspite 
of the validating Act such and such 
an action which was governed by the 
Bombay High Court judgment would 
not be upset by this validating Act? 
What I am asking is that there should 
be added a proviso of the right nature.

Mr. Speaker: Is it not inherent in 
such legislation that the judgment of 
the High Court will not be disturbed?

Shri Hussain Imam: No, Sir. It may 
be a point to argue, but when a vali
dating Act is passed, it means that it 
validates all actions which are against 
any established law, rule or proce
dure. The mere validation Act brings 
about disparity and therefore exemp
tion clause is necessary. I am not 
opposing this amendment, but I only 
suggest that a proviso should be added 
saying that those actions which are 
governed by the High Court judgment 
will not be affected by this Act.

Mr. Speaker: I wonder if it is neces
sary at all.

Shri Santhanam: I may inform the 
hon. Member that the High Court 
judgment has only said that the regula
tions which constituted this Corpora
tion were not valid, because it was 
delegated legislation. Therefore, all 
we have to do Is to see that that legis
lation be deemed to be our legislation 
instead of being delegated to the 
Bombay Government. I think this 
clause (a) is sufficient.

As regards the point made by my 
hon. friend Mr. Deshbandhu Gupta, I 
have received information from the 
Bombay Government. I find that the 
Bombay Corporation has already pur
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chased 400 out of 600 buses at a cost 
of Rs. 10 lakhs. There are only 200 
more vehicles which they were willing 
to  purchase but which have been held 
xip because many of the operators 
thought that something may happen 
t)ut of these High Court judgments. 
TJow, I am willing to take his sugges
tion and ie ll the Bombay Government 
that we IHive made this Act now and 
they should, as far as possible, try to 
take over the remaining vehicles, if 
they are serviceable, at a reasonable 
valuation. That I can do and I am 
sure the Bombay Government will be 
glad to see that justice is done and 
as far as possible and if there are 
other operators they will try to ac
commodate them. It is because of this 
pending litigation that probably some 
of them thought that they might wait 
and see. Therefore, I am prepared to 
give this assurance and I hope the 
House will accept this clause.

Mr. Speaker: The question is:
After clause 46, insert the following 

new clause;
‘̂46A. Special provisions relat

ing to Bombay.— (1) The body 
known as the Bombay State Road 
Transport Corporation and the 
Board thereof, referred to in the 
notification -ef the Government of 
Bombay. No. -1780/5, dated the 
16th November, 1949, (hereinafter 
referred to as ‘the existhig Cor
poration* and ‘Board* respectively) 
shall, notwithstanding any defect 
In, or invaliditjr of, the enactment 
or order under which they were 
constituted, be deemed foz  all 
purposes to have been validly 
constituted as if Nall the provisions 
o f the said notification had been 
included and enacted in this sec
tion and this section had been in 
force continuously on and from 
the said date, and accordingly—

(a) all action by, and all tran
sactions, with, the existing Corpo
ration or Board, including any 
action or transaction by which 
■any oroperty, asset or right was 
acquired or any liability or obliga
tion, whether by contract or 
otherwise, was incurred, shall be 
deemed to have been validly and 
lawfully taken or done: and

(b) no suit, prosecution or 
■other legal proceeding shall lie 
against the Government of Bom
bay or any member of the Board 
or any ofRcer or servant of the 
existing Corooration in respect of 
anv action taken by, or in rela
tion to the setting up of. the 
exls+^.ig Comoratipn or Board 
merely on the ground of afiy 
defect in, or invalidity of, tjie

enactment or order under which 
the existing Corporation or Board 
was constituted.

(2) On the establishment of a 
Corporation under section 3 in the 
State of Bombay (hereinafter
referred to as ‘the new Corpora
tion*),

(a) the existing Corporation
and Board shall be deemed to be 
dissolved and shall cease to func
tion;  ̂ •

(b) all property and assets
vesting in the existing Corpora
tion shall vest in the new Corpora
tion;

(c) all rights, liabilities and
obligations of the existing Corpora
tion, whether arising out of any 
contract or otherwise, shall ^  
the rights, liabilities and obliga
tions, respectively, of the new 
Corporation; and

(d) all licences and permits 
granted to, all contracts made 
with, and ail instruments executed 
on behalf of, the existing Corpora
tion or Board shall be deemed to 
have been granted to. made with, 
or executed on behalf of, the new 
Corporation and shall have effect 
accordingly.”

The motion was adopted.
New clause 46A was ad-ded to 

the Bill .
Clause 47 was added to the Bill.

' Clause 1̂ was added to the Bill.
 ̂ The Title and the Enacting For

mula were added to the Bill,

[M r. B e p u t y -S pe a k er  in the QhairJ

Amendment made:
Re-number and re-letter the 

clauses and sub-clauses consequent on 
the amendments made by this House.

[Shri Santhanami

Shri Santhanam: I beg to move;
“ That the Bill, as amended, be 

passed.•
I do not want again to speak at 

length. 1 wish to say only a word or 
two. Whatever the discussions we 
have had, I hope this House will un
animously wish godspeed to this legis
lation. This is intended to put the 
road transport services on a basis 
which is likely to benefit the whole 
country. We want this to be done in 
a business-like and prqper fashion and 
not be affected by parties and fac»
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[Shri Santhanam]
tions which may come and go. The sole 
purpose of this measure is to enable 
the peoples at the States to take over 
motor transport in the same way as 
the Central Government has taken 
over the Railways. As I have already 
said, we want that justice should be 
done to the road operators. As far as 
possible, they should not be dislodged 
unnecessarily or abruptly. But there 
isL no doubt that in the long run, pro
bably within a whole generation, these 
road transport services are bound to 
become as much a national concern as 
other forms of transport. If we realise 
the size of the country and the scope 
for the development of road trans
port, I am sure that it will not be 
possible for any State to undertake 
complete nationalisation for many 
decades to come. Therefore, for de- 
cadeij to come there will be plenty of 
scope for the private operator side by 
side with the State. But when the State 
takes it over, I am sure all the Members 
will agree with me, it is in the 
interests of the people and the 
State and in fact the whole 
country that progress should be in an 
orderly and proper fashion. It is to 
rei^ulate that develooment that this 
Bill has been brought forward. I- do 
not^ therefore, think that there will be 
any Member who does' not wish well 
for this piece of legislation.

Motion moved;
“ That the Bill, as amended, be

passed."
Sli î De«|ibaiidhu Gupta: I do join 

with my hon. friend the hon^ Minister 
qt State for Transport in wisning well
io this Bill. I would only take a 
minute or two to remind him of the 
assurances that he has been pleased 
to give the House and hope that he 
will be able to fulfil those assurances.

The hon. Minister of State has said 
that the object of this Bill is to take 
over the road transport companies in 
the same manner as the railways were 
taken over by the Central Government. 
I f instead of saying railways, he had 
said that the object of this Bill is to 
enable the State Governments to take 
over the road transport companies just 
as the Central Government 4ook over 
the GNIT, there would have been no 
trouble. I hope the effect of his 
assurances >̂ 11 be that the State Gov
ernments win realise that they must 
ptroceed with caution and consideration 
and not take an extreme attitude in 
ft e  matter.

With these words. Sir, I support the 
Bill,

ahH I>. D. Faat <Uttar Pradesh): I 
am extremely sorry that I could not

catch the eye of the Speaker when the 
g e^ ra l discussion on the Bill was 
gomg on. I wanted to say a lot of 
things about this Bill. I also wanted to- 
speak in Hindustani in order to voice 
the feelings of millions and millions 
or people in this country. But, Sir, to 
our misfortune, the hon. Transport and 
Railways Minister and thft Deputy 
Minister of Transport and^Railways 
both of them have not yet been able 
to nationalise their language and want 
to nationalise transport.

The main principle on which the 
Bill is based reads thus: “ It shall be 
the general principle of a corporation 
that in carrying on its undertaking it 
shall act on business principles.” My 
submission is that the meaning of the 
words “ business principles” is not 
clear to me. If they have in mind the 
business principles that are these days 
being practised by the black-marketeers 
and if it is their idea that the Govern
ments will go on charging more and 
more fares, I do not think that will be 
acceptable to the House. The princi- 
pies on which these corporations 
should function should be service 
principles. They should be required to 
render good service to the people o f 
this country, because our Transport 
and Raih^ajrs Minister thinks that the 
private owners are not doing that. I 
entirely agree with him in this. In fact, 
I am for entire nationalisation in this 
country provided it Is retfl nationalisa
tion. The flnt thing thart we should have 
nationalised is our Government itself. 
Though in name it is said to be a 
•National Government' w« feel that it 
is not a national Government. It is a 
bureaucratic Government. What we 
call nationalisatit)n Is, in fact, bureau- 
cratisatlon. In the sphere of transport 
also you will be creating a new bureau
cracy. Is it not possible for you to get 
rid of the bureaucracy that you have 
in your railways? I humbly ask the 
Transport and Railways Minister 
whether he really feels that the rail
ways today are nationalised. It is the 
bureaucracy that is running the rail
ways and not the nation. We may call 
them nationalised; but they are not 
nationalised. Every decision is taken by 
the bureaucracy and not b.v the nation. 
Every day so many questions are put to 
the hon. Minister for Railways about the 
irrievances in the railways. The replies 
that are given here are given to us 
by the bureaucracy and not by the 
hon. Minister. In fact in this House 
they read the notes that are provided 
to them: but these notes are orepared 
by the bureaucracy who white wash 
their misdeeds in these replies, and 
not by the Nfinisiers of the National
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< Government. I am very sorry to sity 
thes« things, but, Sir, I have got to 
voice my feelings.

Beal nationalisation can only be 
brought about by the workers. H the 
hon. Transport and Railways Minister 
had tried to create a healthy union 
o f railway workers and ultimately 
handed over the railways to them and 
given them a constitution to run the 
railways that would have been real 
nationalisation.

Mr. Depnly-SpeidiccT: The hon. Mem
ber may continue after lunch.

The Houxe then adjourned for lunch 
MU Mali Past Two of the Clock.

The House re-aasembled after lunch 
Half Past Two of the Clock.

ri\lR. De p u t y -S p e a k er  in the Chair.}

Shri D. D. Pant: I was saying that 
that before attempting to nationalise 
anything we should nationalise the 
Government itself. As I said, the 
Government is not fully nationalised. 
3 y  that I meant that we had only 
captured the power from the British 
but had not yet succeeded in nationalis
ing the Government. We took over 
from the British the bureaucratic 
machinery left by them which they 
had created to grind us. We want to 
use t.he same machine now to serve 
^s. Sir, it is impossible that a machine 
•which had been designed by the expert 
drivers that the British were in colo
nial exploitation for grinding the 
people can be used for serving the 
people. After all, when you begin to 
nationalise in this way you will again 
go to the same Service to frame the 
rules for you and to do so many things 
and they will create another bureau
cracy. There will spring up a new 
bureaucracy in Transport.

Shrl B. K. P. Sinha (Bihar): Sir. 
may I know if there is a general dis
cussion on Demands for Grants or 
whether matters relating to the Road 
'Transport Corporation are being dis
cussed now?

Mr. Depnty-Speaker: He wants to 
show how the road transport grinds!

Shri D. D. Pant: I am very thankful 
to you, Sir, for supporting the princi
ple that I am enunciating. What I want 
is that instead of imposing nationalisa
tion from above we should try to 
nationalise from below. We should 
-create co-operative societies and create 
isuch a spirit in the people that instead 
ot indulging in black-marketing and 
everybody trying to grab as much

money as he likes, they should serve 
the nation. That is what we exicUjr 
mean by nationalisation, and not that 
we should create a Corporation and 
appoint certain functionarjes and 
create a bureaucratic machinery. Th«t 
is not the proper thing to do. The 
British after hundreds of years of 
labour had been able to succeed in 
evolving out a character that can run 
these Corporations and other t h i ^ .  
We have never had this experience 
and we have from the very beginning 
tried to imitate or rather to ape them 
in everything. When I was referring 
to the proceedings of this Parliament 
1 did so because there also I find that 
we have only aped the British system. 
Every day one hour is wasted in put
ting questions. Ours is a National 
Government. If you go to the British 
Parliament you will find that questions 
are put only for exposing certain 
things.

Mr. Deputy-Speaker: Is it necessary
to build up an argument to draw 
upon the Question Hour and questions 
relating to the Question Hour? '

Shri Jnani Ram (Bihar): Sir, may 
I know whether the word “wasted*  ̂
is parliamentary?

Shri D. D. Pant: I do not know
what my friend means by **parlia- 
mentary word*’.

I will give you an instance of how 
these nationalised systems run. During 
the war all the traffic and all the 
transport in my part of the country 
was carried on by pack ponies. There 
was a district magistrate who thought 
of nationalising it and got hold o f 
some old, condemned military mules^ 
and said he was going to nationalise 
the transport. A lakh of rupees was 
wasted on this, and it proved a failure. 
My submission is that when you are 
so much in need of dollars you wiU 
have to import new transport if you 
do not take over the transport from 
these people. In my opinion the princi
ple of compensation that we have 
embodied in this Bill is a very perni
cious principle. I was not a Member 
of the Constituent Assembly. Other
wise I would have agitated against 
article 31 of the Constitution in wliich 
this compensation clause has been 
enacted. I do not expect the judiciary 
in India to bring it ultimately to 
nominal compensation just as in the 
case of damages where, if somebody 
insists on damages and they find it is 
a frivolous thing, they award contem
ptuous damages. That is not going to 
be done in India. My submission is if 
nationalisation is necessary, take over 
all the transport that private owners 
have got and let it belong to the
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[Shri D. D. Pant]
nation, for the simple reason that, 
after all, they have acquired all that 
money by either black-marketing or 
by doiitf certain things which were 
not de^able , and that it is the 
nation’s money and property. They 
have enjoyed its benefits for a pretty 
long time and I do not think they 
should permanently be allowed to do 
so. In real nationalisation this clause 
should never have come in. Due to 
nationalisation there will be a good 
deal of red-tapism. It is only nationa
lisation in name. It is really bureau- 
cratisation mis-called nationalisation. 
As Mahatma Gandhi used to say, un
less our Ministers practise the art of 
burning the red-tape it will not be 
possible to run a National Govern
ment. As I find in everything the red- 
tape instead of decreasing has multi
plied like Draupadi’s chir, I do not 
think it is possible to decrease it.

An Hon. Member: They have a 
white tape now.

Shri Tyagi (Uttar Pradesh); Be
cause the blood has been sucked out 
o f it.

Shri D. D. Pant: Instead of wasting 
our energies in nationalising these 
petty things why should we not take 
first things first? The first thing that 
the Government should have nation
alised was the distribution of essential 
commodities, because in that the 
greatest amount of black-marketing 
occurs. If the distribution of food, 
cloth and sugar  ̂and all these Essential 
Commodities had been nationalised 
and if they had been distributed either 
through good co-operative societies 
or through government shops we would 
have achieved a very great thing. But 
the Government have not got the 
courage to nationalise the big indus
tries—to kill the big ones—cloth and 
sugar industries where so many scan
dals have occurred. They want to catch 
these little fish because we can easily 
take them over. But I tell you that 
unless the spirit of nationalisation is 
created in the whole nation it will not 
be a success and ultimately I will not 
be surprised if the Government has to 
give it up as our district magistrate, 
after wasting one lakh of rupees over 
the nationalisation of pack pony trans
port, had to give up that proposition.

Another thing that I want to impress 
upon the Members of the House is 
that merely substituting State capital
ism for private capitalism is not 
nationalisation, because in that case 
the exploiting machinery will remain. 
What we want is that all these things 
should be run on humanistic princi
ples. I am not very much enamoured 
o f the nationalisation of Great Britain.

It is perfectly all right for them be-̂  
cause that character which is neces
sary to run nationalised industry 
obtains there. In England a civil ser
vant would not behave in the manner 
in which our Lords behave in this 
country.

An Hon. Member: What do you 
mean by ‘Lords’?

Shri D. D. Pant: They are 
our lords for this reason that we 
have to go to these bureaucrats 
from time to time, for petty things. 
That character which is obtainable in 
England is not obtained here. There 
it was evolved after centuries and they 
are able to nationalize on those lines.
I am also not enamoured of the com
munistic system of nationalization, 
where you do things by force, grind 
people and force them to nationalize. 
What I want is a human system and 
that nationalization should be created 
from below and its principles should 
not be such as embodied in this Bill. 
Instead of running on business princi
ples, it should be run on service prin
ciples. Service of the people should be 
the principle of nationalization and 
efficiency of service. These two things 
should be embodied in the Bill and if  
you create a corporation and simpiy 
appoint a manager on Rs. 1,000 or a 
Deputy Manager on Rs. 800 and things 
like that there will always be labour 
trouble and red-tapism and then you 
will be brought to such a pass that you 
will have to kneel down before labour 
leaders, as you do every time.

The Minister of Communications 
(Shri Kidwai): You are one of the 
labour leaders.

Shri D. D. Pant: I am a humble ser
vant not a leader. The hon. Mr. Kidwai 
has remarked that I am a labour 
leader and I tell him that I am not.
I want to bring this principle to his 
notice also. His Department is from 
the beginning said to be a nationalized 
department. He is one of those Minis
ters who to a very great extent, in my 
experience, have practised the art of 
burning red tape. I must pay a com
pliment to him because his Department 
is working very efficiently. But even 
his Department is in essentials run by 
the bureaucrats and that is why he is 
having so much trouble with the postal 
workers organizations every time.

Shri Kidwai: With labour leaders 
like you.

Shri D. D. Pant: Every time he has 
to go and meet the labour leaders and 
promise them certain things which he* 
is not able to give later on. I do not 
wish to take up the time of the House



871 Road Transport 29 NOVEMBER 1950 Corporations Bill 8T2-

because it is the third reading o f the 
Bill but I would respectfully submit 
that Government before they enact 
this legislation should ponder over the 
whole thing as to what they are doing 
and what and how they are nationaliz
ing. That is all I have to submit, Sir.

TnWfTTnnif : n̂TTTfh'

^
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(Road Transport Cor
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However indulgent I might be It is 
the Third Reading ot the Bill and we 
ought not to go into the clauses as 
they have been discussed in detail at

an earlier stage. Before the considera
tion stage the pros and cons must be 
discussed in great detail. Now the hon. 
Member must oppose or support this 
Bill. Of course, a few salient points in 
opposition or in support might be 
referred but going into a digression 
and to talk about nationalization and 
with regard to other departments are 
not at all relevant to the issue. I do 
not want to prevent any hon. Member 
from speaking but what he speaks 
must be relevant and as short as possi
ble. We have spent three days already 
on this Bill.

Shri R. K. Chaudhuri: Can we not
in the Third Reading stage discuss 
about the efTects of the Bill, as it is 
passed after amending it?

Mr. Deputy-Speaker: It is not clause 
by clause. Of course it is open to dis
cuss the general efTects of the Bill 
whether it is in support or in opposi
tion.
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t  ^  «TT I

^ a n % f  ?
ftw jfta ih  TPWt-

w if TwniTWW R«5 : t  srrr «i?t 
arrar % Jrftr^w ?rfjnr ^  srff a n ^  i 

^m nx % vnr % 

t  I T ? i  «rr f t f  q v  ?r>nT

• %  ^  5|T ^  I ^  ^  W T

pF tnp +|d»i
3RT ^  TT 3%
\j& l%  ^  WtlTT 'doi * 1 ^  I

m ^  ^  ^  ?j:?f ^  ‘T r f ^  ?ft 

iT| «rr %  ^ 3 ^  ^  f ®  ^  ^
«ftT f̂ RRT ^  5JT t  ^%<irTJTI
%ftwT 5T TT T  ^  ^  3ft^
ift ^  w  afh:
fBT ^RT Jrt*n aftr PBTvjsT^w^n' i



faRT w r aw Jft» tt
3iTt #  ^  ^  «TT Pif srr?^  

(Private enterpriae) w 
arRrsmr V? ^ awr Tfm
?  wpT, R u f , aftr q fe iT  

(Public eaterprise)  ̂ tov 
9 ! ^  ^  I m r  sm tfe
i?#STJn^ ^ ajrr f

fv  ^  5?nir V  f H  t' ^ P R  
T  ^  ^  f  ^  fi»?r 

^  f ,  t̂rr ^  ?mT % M  f  i 
^ 5 r y s iT ^  sjT ^  7 1 ^ 1  ft? 

viN Tfr f  ^  ?wr ^  ^

1 1  X re fh iV ^
^  ^  t  *t? arrr 5T(ft
*PT f  ^ 9  ?rrt %5T *P TTs|tiT «IT^
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anr am f  ftr jt? 3fr tî -

^  ^  3TT?fV t ?ft 'fa’ ^  #
atm «P̂  ^  K arar̂ :

fm̂ JT T̂T?rr f  1 f̂rwr 5ft ftr- 
TF^tzmor ^  ^  t  •
TO ftar 13|?r ^

t  TT«^ PfW aftr
PnrnT ?>rr 1 1

^  ^  ^  Pf 'Tf?% 5ft ’EiTvn:

(Nationalised) ft#
?t% f  3i«rft ?TT«FTT, A^, n̂?rrT 
3ft ^  ^  It̂ rr ^ ^  t  •
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(Momber) ^  5^ ,
3 ^ ^  srre WT ^<rr, rf^^r^flr

(Advisory Committee) 
sR»ft I ^  >m 5?#

(Rehabilita- 
' tioaDefartmem)! 1 

(Minister; i, ŵ m tt# sft
?rpRT 5 aftr f»T^ZT
(Dopiity Minister) fs'ift
Wnt4<. Tift ’TwnrS) 5?rr, ^

(Advisers) 1 115 
3nf^< PfJTT 11  

^  ?55grr 3ftT sp îitr q?rtr 

#, ^  OT«r ^ T  t
?IT ^ 7  WT I  I iTf ^  ? m

^  Tft t  IT ^  spt ^  t, ^  
?f V  !T^ i  t  ??iT ^  ^  

■d T T  I t ?  «p??rT ^  I a n f ^ T  n ?  ^ 5-  

?̂T5y( Advisory Council)
^  ■»>Tr 5T5:T5r t  I t  5T> VpT f

ftf arrr f ,  «PR«fft?r*r
3R gfr 5t»ri, ^ i «it f)»r,

ST  ̂ t  • ^

^ fr  5 1 ^  I sTr an>i%  t ^ f « ¥ -

^ 2 ?  3IW?: (Executive Officer) 
t ?i?v 5fr ^  î?5T i

?ft afVr Wt’ ff SHFTcT ^
W %»TT 3T\T 

TT*r ’̂ %nr, ?f.»r ^  t  1
Vi  I  ^  %  <n«T a riq  

irmft ^  3 1 ^  5R? % I
^  ^ 3n3T ^  t >1? f% 

^  ?>■ ^  I 3f*TT ^  ^
i i T  s r w n r  ?fr a m ^ f t  » ii #

^  5rra»ft ark 3i>n: f^?r 
If »i3r %i*r 7|T t

225 PJS.

^  ^ 7 r  T?T ?ft V ’,5jf«nTT nji#
WT? p m  ^ r  I w

g ft %  ? ^ » r r  F<p a i ^  w r  

p r  t ,  f? ? y  %  ?y> 1 a n r r

3TTT 3Tf f  ft: irg ?Tir ^

TT̂I If TW ^  ITRJTT eft ^rf, IT? % 
f̂t? % ?ft "TO ?>»TT !T|f, ?t, fB ^  

^  >TW ^  TT?r ^  3TÎ  I 4  <PW  
3tttt% tiw 9fcT ^nr f , aftT 

?ft f?r?̂  (Transport)
#  f t  ^  ^  r̂«T ^?rr t t ' i  fap v>- 
«m TT 5t?r (Bu-i) ftRy 3TR I «ffî  

5ytrflf v t  
(Bus Stand) tt ?>rr "mn t
a f t r  W  5 T ^  f*T?Vijt I  I =9(^ I ’ ? t f t  ^

TT % f ^ ,  f ? 5 #

ffT m  5Tt ?>n !T?̂  ?r.^>5T 

t' I

#■ ? p -  ^ n r ,  n i

(Third Reading) tt oJiKr
jfr̂JSTT I 4 3T̂  % m
^  % r̂r«T, artr f^ ir % 5;<?r ?p 
^PT, jfrr wt>ff %■ vfWf
?iT^n: ^  f  %  n̂̂ fTTT
Tt ?PTJÎ  % = ^ a ft I ?5T 5? ^ga- 5l?r-
iprc »r^r f3TT t  I «fr
aiT<T ^  f ^ r  ^  *tTT ?TfTr 
SR!T fe? T?T ? I t  ftiT Ht sf̂ »Tf 
f5ff «Pt ^Tw ^  m  w ^ 'r
<TT€ 5T|1r ?>TT I

(English translation of the above 
speech).

Babu Ramnarayan Sin^h (Bihar):
Sir, alter many days I am fortunate 
to catch the Speaker’s eye and I am 
much thankful to him for that. After 
sometime the Road Transport Corpora
tions Bill w>ll be oirt  ̂ ; t and v/ill 
be an addition to the Government o f 
India’s stock of statutes. Mr. Speaker, 
when this Bill was being discussed izt
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the House, many people were feeling
overjoyed. But this i? also a fact 
that there are placeis 'where chaos is 
prevailing. Some people think that as 
soon as this Bill is passed into an Act 
it will assume the shape of a Kabptaru, 
the tree of Desire, and will shower* 
on us all the lour blessings, i.e., God, 
Wealth, Pleasure and Salvation. In
stead of finding anything good, I see 
that it is disadvantageous and I want 
to warn the Government that it should 
not go so fast. I fear that a man going 
so fast is bound to stumble and topple 
down in a ditch which will prove his 
end.

Sir, when I look into the way the 
Government is performing its duties 
and the manner in which this Bill is 
being passed, I am reminded of a 
.story from the Puranas. The story is 
that in ancient time once Lord Shiva 
and Pnrvati were going through a 
jungle, •

Mr. Deputy-Speaker: This is Trans
port Bill. However indulgent I might 
be it is the Third Reading ol the Bill 
and we ought not to go into the clauses 
as they have been discussed in detail 
at an earlier stage. Before the con
sideration stage the pros and cons 
must be discussed in great detail. Now 
the hon. Member must oppose or sup
port this Bill. Of course, a few salient 
points in opposition or in support 
might be referred but going into a 
digression and to talk about nation
alization and with regard to other 
departments are not at all relevant to 
the issue. I do not want to prevent 
any hon. Member from speakmg but 
what he speaks must be relevant and 
as short as possible. We have spent 
three days already on this Bill.

Shri R. K. Chaudhuri: Can we *̂not 
in the Third Reading stage discuss 
about the effects of the Bill, as Jt is 
passed after amending it?

Mr. Deputy*Speaker: It is not clause 
by clause. Of course it is open to dis
cuss the general effects of the Bill 
whether it is in support or in opposi
tion.

Babu Ramnarayan Singh: Mr.
Speaker Sir, I am not taking it clause 
by clause and I have taken only a 
nriinute or two and I have just started.

Mr. Deputy-Speaker: How does
Shivji and Panmti come in?

Babtt Ramnarayan Singh: I will not 
defy your orders in the least. But this 
etory is very much essential for the 
Government work. I was telling that
once Shivji and Parvati were going

through a jungle. They saw a wood
cutter collecting wood and then trying 
to lift the bundle, but he could not 
succeed in doing so. That fool should 
have removed some woods from the 
bundle and should have carried as 
much as he could. But instead of doing 
so he went into the jungle to collect 
more wood and tried to lift it after 
adding some more to it. He tried agaia 
to lift, but failed. Then Parvaii asJced 

rji as to what the matter was. 
That fool had not been able to lift the 
bundle which he already possessed 
and still he collected more wood and 
wanted to lift that. Shivji told Par- 
imti that that was the eifect of Kali- 
yug.

Sir, now 1 come to the point. I 
.submit that the Government’s hands 
are already full and it is not able to 
execute the functions properly. It i  ̂
not able to control even those depart
ments which are under it. The 
personnel of the Government do 
as they like. Instead o f taking 
up that work while it could have 
executed, it is, like the Kaliyug 
fool, taking up more and more 
of work. What does it mean? Sir, 
there is already too much work to be 
done. The country would have felt 
happier if it would have tried to re
form those who are working under it. 
The Government is not doing that. The 
country is rife with . bribery and is 
groaning under barbarities. Instead of 
stopping these the Government is 
forming another corporation. I totally 
agree with Mr. Pant’s views as ex
pressed by him on the question of 
nationalisation. Please let me know 
when nationalization takes place. 
Nationalisation takes place only when 
there is national character, and the 
national mode and method of thinking. 
Pantji has urged for the nationalisa
tion of the present Government in the 
first instance. Nationalised Govern
ment means good Government, a Gov
ernment which would serve the 
nntion. Sir, when 3'ou were speaking 
you had told us that the underlying 
principle of private enterprise was 
profit while that of Government enter
prise was service. It is said that all 
the private enterprises are undertaken 
with the profit motive, but may I ask 
what is the underlying principle of 
Government enterprises. Is it not 
profit? I am ashamed to say that all 
the Government employees work sim
ply for their bread. Nationalisation 
could only be done when we have 
national feeling, character, and national 
mode of thinking. The result of all 
this is that when we live we live for 
the country. In Karachi we had passed 
a resolution that the highest salary In 
our country will be Rs. 500/-. But 
today we take five thousand rupeet
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per month as salary and even then we 
talk to natioi^alisation! Sir, one who 
wants to serve the nation could expect 
a means of subsistence and he should 
therefore be provided for. But he can
not become rich by amassing national 
funds. Like Pantji, I am pained and 
ashamed to say that the present Gov
ernment is not doing anything. I tell 
you one thing. In the first place a 
corporation will be formed and chair
man and members will be appointed, 
then there would be the question of 
personnel and in the end an advisory 
committee will be instituted. It will be 
just like thê  Rehabilitation Depart
ment. There is a Minister and he is 
not capably oi‘ doing the entire work 
and he needs a Deputy Minister and 
if the Deputy Minister turns out to be 
a fool then he woulrl need advisers to 
assist; him. What if. all this? Sir, I am 
pained and ashamed to submit that 
this Government is not doing anything. 
Is it serviti/? the nation or plundering 
11? I am not ashamed in the least to 
say like that. My heart weeps when I 
say like that. After all, what is the 
necei^sity of forming an advisory coun
cil? I say that there should be no 
chairman or members in the corpora
tion which we want to form. In my 
opinion there is no need even of an 
advisory council. The executive officer 
is the man who does all the work, then 
what is the necessity of others? Some 
Minister will take charge -of it and thus 
the task will be fulfilled. I submit tiiat 
you run our Government efficiently. 
The only deficiency in the country 
today is lack of efficiency. If that is 
set right everything will become all 
right. But i f  we allow things to drift 
like this then like the Kaliyugi fool, 
our task would not be fulfilled. T would 
request Mr. Santhanam to withdraw 
the Bill as it would not matter much. 
If he believes that this will be passed 
unanimously, he is in the wrong. It 
may be passed with a majority of few 
-v'otes. I would request the Government 
that there is enough work to be done, 
if nothing else is done kindly work In 
such a manner that at least in Delhi 
-one may get bus in time. Sometimes 
people have to wait for hours at bus 
stands and stil) they do not rret a bun. 
You are setting out to manage the 
affairs of the whole country while you 
are not even able to manage properly 
*th«̂  buses in Delhi.

I will not take much time as lemfthy 
speeches are not deliver#»d at the Third 
Heading stage of the Bill. But in all 
earnestness and with all respect I 
aopeal to the Government to run the 
'Government efficiently. Chaos Is pre
vailing in the country. I am tired of 
listening to the complaints made by 
people against the Government and its 
Tilinisters. I will once more request

him to withdraw the BiU as It should 
not be passed. .

P^dit Balkrish^^' Sharma (Uttar
Pradesh): I would not have thought o f 
takmg any time of this House haS I 
not heard the speech of my hon. friend 
Pandit Pant and had I not been pro* 
voked into a sort of loud thinking by 
his speech.

In the first place, he has taken ex
ception to this Bill on the ground that 
it has placed before itself the objective 
of running this Corporation on busl^ 
ness principles. He would very much 
have liked this Corporation which will 
come into existence as a result of this 
Bill being passed into law, to be run 
on humanistic principles, on prir^iples 
of scrvice to society. I am reminded 
of the famous saying of Mahatma 
Gandhi in this connection. He once 
said, however much you may try to 
protect the cow, you shall fail in pro
tecting her unless you make the cow 
an economic success. The same princi
ple more or less can be applied to all 
such attempts where we are required 
to serve the people either in regard to 
supply of essential commodities or in 
regard to transport. To say that busi
ness principle and principles of service 
arc essentially contradictory^ concep
tions is to say something which is not a 
fact, nor a truth. Principle of service is 
quite all right, suppose the principle 
of service, in order to be effective, re
quires an organisation to be buiU up 
and that organisation in terms is an 
organisation which has a lot of give 
and take in its operation, certainly 
you cannot run it except on business 
principles. Therefore, I do not see that 
there is anything wrong in the Bill if 
it enunciates the principle that the 
Corporation shall be run on business 
princ^les. It is really a misfortune 
that we have come to connect or as
sociate business nrincipleS with anti
social activities, that businessmen have 
not been able to show greater atten
tion to scruples about serving the 
society, and that therefore business 
principles in themselves are anti
social in their character. Therefore, 
Sir, the objection that has been taken 
on that ground that It is against the 
fundamental principles laid down In 
the Bill seems to me to be spurious.

, 3  P .M .

The second point that was raised 
was in regard to nationalisation. It was 
said that this was no nationalisation, 
but that here was an attempt to bring 
about bureaucratisation rather than 
nationalisation and that real national
isation could be broyght' into existence 
only when the hon. Minister o£ T r a ^
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[Pandit Balkrishna Sharma] 
port would make provisions in the Bill 
whereby he could associate the labour 
that will be required to run these 
Corporations, or the activities of these 
Corporations.

Shri B. Das (Orissa): That will be 
socialisation.

Pandit Balkrishna Sharma: I very 
humbly beg to submit one or two 
things in this connection. To my mind, 
this question which my hon. friend has 
raised is rather of a fundamental 
nature. Nationalisation or even social
isation or even communisation of any 
enterprise of necessity, under present 
circumstances, involves a great deal 
of tyireaucratisation. We have seen 
that the biggest experiment in this 
direction has been or is being carried 
out in the land of the U.S.S.R. And 
what do we find? In spite of the best 
efforts to keep the various industries in 
tune with national interests, there we 
find such a great bureaucratisation of 
the whole thing that we cannot simply 
get out of it, by merely pointing out 
that bureaucratisation is there, and 
therefore real nationalisation or sociali
sation is not taking place. jr)Ocialisation 
is there, along with that there is bound 
to be bureaucratisation. The two are 
bound together. You cannot avoid it. 
As between nationalisation and bureau
cratisation...

Shri Hussain Imam; Which is worse?
Pandit Balkrishna Sharma: Between

nationalisation and bureaucratisation, 
there must be an interconnection which 
cannot, bo avoided under any circum
stances whatsoever. That again raises 
a fundamental question, and that is, 
whether any big industry, whether in 
the hands of private individuals or in 
the hands of society can be run with
out bureaucratisation. Look at the 
Tatas, look at the Birlas. look at the 
Singhanias. look at all the other big 
industries in this country. My hon. 
friend here raised the question which 
Is worse. Sir, it is not a question of 
which is worse or which is better. It 
is a question of simple realisation of 
the fact that this process oJ bureau
cratisation is inherent in the very con
ception of big industries. That inherent 
conception has to be borne in mind 
when we criticise our own government 
for trying to bring about a certain 
amount of social control over certain 
industries or over certain systems of 
transport. That has to be taken into 
consideration. Bureaucratisation will 
be there, and simply because it has 
been our misfortune to have suffered 
from the sins of over-bureaucratisa- 
tion, we cannot advance that as a very

powerful or positive argument against 
the system of nationalisation, even 
though that of necessity will carry 
with it bureaucratisation of the machi
nery.

Shri D. D. Pant: And so the hon. 
Member admits that there is bureau
cratisation and that we will continue 
to have bureaucritisation?

Pandit Balkrishna Sharma: My
friend is talking through his hat, Sir, 
if he thinks that in any socialisation, 
you can prevent bureaucratisation 
and.......

An Hon. Member: He has no hat.
Pandit Balkrishna Sharma: And if

he has no hat, it is his misfortune and 
not mine.

Then again, a third point was 
stressed by my hon. friend, that the 
principle of compensation to a very 
great extent militates against the prin
ciple of socialisation or nationalisation,, 
and therefore the provisions of this 
Bill relating to the payment of com
pensation should not have been there. 
My friend also expressed his misfor
tune that he was not there in the 
Constituent Assembly when the Consti
tution was on the anvil, otherwise he 
would have used his stentorian voice, 
if not his strong logic, against that 
article which prevents any government 
from depriving anybody of his pro
perty without compensation. Well, this 
is not the time to consider whether 
we could have done away with such 
clauses in this Bill, such clauses as 
are meant to regulate the compensa
tion for the buses that the Corporation 
may take over frpm private indivi
duals. We have to take into considera
tion the situation in which we are and 
that situation is that we cannot
to-day pass any law in regard ,
to nationalisation either of any 
industry or any system of trans
port. without incorporating in that law 
a definite provision with regard to the 
payment of compensation. If that is 
the situation as I have understood it 
is, then to fall foul of this or that 
clause of this Bill on the ground that 
it wants payment of compensation, is 
not nuite logical. I can quite under
stand my friend, bringing into this 
House an amending Bill, a Bill to 
amend the Constitution, and that will
be the forum and there this principle
could be discussed. But the present 
Bill and the clauses of the present Bill 
with regard to compensation are not 
the proper forum for discussing the 
fundamental question that I have 
referred to.

Another thing that was said was 
that State capitalisation of industries
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is not nntir>nali6atjon. I would rather 
not touch this aspect because it will 
again involve some discussion of cer
tain fundamentals. It all depends, Sir, 
upon the nature of the State, whether 
state capitalisation is or is not nation
alisation or socialisation. I hold that 
so far as this State— the Union of 
India—is concerned, it is a democratic 
"State. And therefore, such of the in- 
•dustries that might be taken over by 
the State will certainly be nationalised, 
that i<? to say, there will be socialisa
tion: in other words, they will be run 
in the interest of the people in general.

‘ 'O f course, you can say that in a Fascist 
State, it is not possible to call a state- 
owned industry by the name of 
socialised or nationalised industry. 
But then in a democratic state it is 
«o t  so and therefore to fling that sort 
o f a diatribe is, I think, not at all well 
deserved. There may be certain clauses 
in this Bill which on maturer con
sideration I may not be able to give 
my support fully to. On th^ whole I 
think it is a very desirable step that 
oilr State has taken in this direction. 
T o  say that instead of nationalising 
big industries we are nationalising a 
service from which thousands of people 
are eking out their existence is to lose 
sight of one very fundamental truth 
and it is that that nation will be a 

-poor nation which will leave such a 
-vital source of revenue as the trans
port svstem into the hands of private 
ownership. Therefore,- I fully support 
the measure before the House.

Shri R. Velayudhan (Travancore- 
€ochin>: Sir, two categories of hon. 
Members in this House have spoken 
on this Road Transport Bill. The first 
category consists of those who believe 
in private enterprise and who want 
that the motor transoort industry 
should not be a state-owned industry.

, But at the same time, those who 
opDOsed wanted a kind of state mono
poly or state ownership of the trans
port industry. As for myself I submit 
that I belone: to a third category: I am 

. a man who always travels in a bus 
pnd T have only one interest in the 
Bin and that is that the bus travellers 
should ho eriven all comforts as far as 
their transport is concerned.

Pandit Falkrishna S h a ^ a ; Does
he travel alone or with his wife?

Shri R. Velayudhan: If the hon. 
Member is interested to know I travel 
not only with my wife but with my 
children also. I do not travel with 
wive,s. if I may say so plainly.

Shri Tyagi: He also keeps a knife.
Sl'vi R. V^^Iavudhan: My submission 

is whether the present Government is

competent to take up this industry as 
a national concern at all. During the 
last 3i years of its life it has i^hown 
its incapacity not only in the adminis
tration of the State but also in the 
management of its industries. Hon. 
Members have already indicated that 
the State has spent huge amounts, 
crores of rupees, in state enterprises. 
Take for example the Sindhri factory 
and the other factories which the State 
is running today. The other day a 
friend of mine was telling me that if 
that much money was sperU on indus
tries managed by private persons they 
could have produced machinery with 
perhaps double or treble their capa
city. The present National Government 
is wasting huge national resources.

Mr. Deputy-Speaker: I would like to 
make it clear that it is going out of the 
way to discuss about other state enter
prises. This is not a general discussion 
on state enterprise versys private 
enterprise. As regafQs the Sindhri 
factory it is a very valuable factory 
which is expected to supply fertilisers 
for the whole of India. As to whether 
it is prooerly managed or not is an
other matter. The hon. Minister in 
charge is not here to answer any 
criticism and even if he were here It 
would be going out of the way to take 
industry after industry which has been 
nationalised and say that they have 
proved failures. Hon. Members should 
address themselves to any inherent 
weaknesses in the proposed scheme 
and that is all that is before the House.

Star! R. Velayudhan: Sir, I am very 
grateful to you for giving me a guid
ance with regard to my speech. I shall 
now confine myself to the motor trans
port industry only.

We have a nationalised motor trans
port industry in my state. My state 
was the first to introduce motor trans
port as a national concern but I must 
humbly submit that it has proved a 
failure, especially after the advent of 
the present Congress Government. The 
present Central Government has so 
many toneues to speak. With one 
tongue it will say that we do not want 
nationalisation and at the same time 
with another tongue they say we want 
nationalisation. It has got tongues like 
Havana’s ten tongues. It makes all 
kinds of nroiniscs to one sertion of 
people. They say we want nationalisa- 
lion but we want for that a particular 
sv'-:tpm of Government. I shall give 
yon one example. How much dollars 
wo have soent in nationalising the 

transport industry in my State, 
whose resources are very limited. In 
the way take the motor trans
port industry in Madras State or in
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Iĵ Shri Velayudhan]
the Bombay Corporation. It has been 
proved openly that stateK)wnership has 
lallecP-not nationalisation, because 
tiationalisation can b^ done in the 
proper sense only in a Socialist State. 
India is a curious State; it cannot 
nationalise any industry, I therefore 
submit that the present measure will 
not achieve the object we contemplate.
It will only mean trouble or waste of 
money to the national exchequer as 
far as the motor transport industry is 
concerned. Even though I concede the 
principle on which the hon. Minister 
has brought the Bill, I say that the 
present Government cannot take up 
the industry and work it successfully. 
We have a of social welfare ameni
ties on which we have to spend a lot 
o f money but we are neglecting them. 
At the same time we are launching on 
laudable plans or noble paths which 
will result in waste of money. Even if 
I concede or accept the principle of 
nationalisation I think the Bill is most 
inopportune. This Government which 
is not a Socialist Government cannot 
bring about nationalisation as contem
plated in the Bill.

Shri R. K. Chaudhuri: * Sir, I sm 
grateful to you for giving me this

f portunity of saying a few words at 
“ time the motion for passing the .

11 is being considered. I shall try 
strictly to follow your advice and will 
x̂ ot say anything to invite your 
admonition.

I am not making any new point 
which the hon. Minister may not be 
in a position to reply but I should re
mind Members of an unusual thing 
today. The Minister was compelled to 
make a speech at the time of moving 
for the passing of this Bill. That speech 
was more in the nature of an apologia 
than of justification. Nevertheless I 
congratulate the hon. Minister for his 
success on this particular occasion. 
This was, so far as I can see, 
a very difficult occasion. This was 
an occasion on which the hon. 
Minister was rather going uphill, 
an occasion in which he was compelled 
to tread on the interests of a large 
number of middle class people and to 
have this Bill passed in spite of— 
tinough with the support of the House 
no doubt—'Or in the teeth of opposition 
from members of the public outside.

Though I congratulate him, I wish 
to sound a note of warning. This 
hybrid measure which is neither 
nationalisation nor a full-measured 
business proposition,' may lead the 
Government to far more serious trou
ble., Sir, if it were an outcome of a 
politpy of nationalisation, one should 
nave expected that the Minister would 
begin charity at his home. Times

without number I have spoken in this 
House about the poor condition of. a 
Railway which is known as the T.B. 
Railway in Assam. Hon. Members who 
had been in this House before may be 
nauseated if they hear a description 
of that Railway again, but those hon. 
Members who have come in this House 
for the first time will be interested to 
know that there is a peculiar sort of 
Railway in Assam which is under the 
active patronage of the Government of 
India.

Shri Santhanam: I believe it is 
private enterprise for which the hon. 
Member stands,

Shri R. K. Chaudhuri: Yes. that is 
what I am coming to. In that Railway 
everybody has got to co-operate. The 
passenger, the driver, and the guard 
always work in a spirit of beautiful 
co-operation.

Mr. Deputy-Speaker: Is the hon. 
Member suggesting to Government 
that it should give it away t j a private 
agency?

Shri R. K. Chaudhuri: I want to 
-say.......

Mr. Deputy-Spcaker: The hon. Mem
ber is stfdying far away in referring 
to the Railway system and railway 
working.

Shri K. K. Chaudhuri: I will not 
stray far away. Sir. I will come back,

Shri Hussain Imam: Assam is very 
far off!

Shri R. K, Chaudhuri: Assam itself 
is far ofl’, but I cannot help it. What 
I was saying was this. If really the 
hon. Minister is acting honestly to- 

^wards nationalisation, why does he 
not take steps to nationalise that piece 
of railway which is only a distance of 
about thirty miles, and which is caus
ing the greatest discomfort to the 
public of that locality? It is quite easy 
for him to do ihat. It is not a long 
distance, it is only a distance of thirty 
miles. There has been so much of 
public complaint against it, and still 
the hon. Minister is impervious to that 
complaint. But here he is hurrying to 
nationalise mo l or transport which , as 
I sai.l earlier, is being sufficiently 
efficiently carried on by private enter
prise.

By introducing this half-meosure, 
the hon. Minister is indirectly going 
to encourage the capitalists v/ith larger 
financial resources than the persons 
who were till now carrying oa this 
trade. Who, generally, are the private 
operators? Most of them, at least in
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my Province, are ordinarily people who 
had originally started their career as 
a driver. After carrying on for some 
time as a driver they happened to col
lect some money; they took vehicles 
on hire-purchase agreement and they 
purchased new vehicles later and 
carried on as efficiently as may be ex
pected under the circumstances. Now, 
by taking this big risk and ousting 
those poor people, what is Government^ 
going to gain after all? As we are 
going to pass this measure, it should 
be our duty to assess the gain as well 
as the loss accruing out of it. That we 
must assess in a proper spirit. What 
are we going to gain? Did che public 
ever cry for nationalisation of road 
transport? Did the passengers ever 
cry for it? Then who is going to gain 
by it? Who is going to profit by it? I 
Can understand the original object of 
our previous masters. They did not 
want to nationalise even the Railw ay^ 
They were in great sympathy with the 
public limited company which was 
organised in the United Kingdom and 
other places, and they were apjJrehen- 
sive of the competition which was 
being presentt'd by the motor trans
port. They got apprehensive that the 
railway income would fall short, and 
therefore they had passed the Motor 
Vehicles Act of 1939 so as to put a 
stop, as far as possible, to the competi
tion which was being set up by the 
private transport organisations.

That was the original idea, but that 
question does not arise now. Today 
the Railways are in a position, happily 
or unhappily, to have enough business. 
They have enough things to transport 
w’hich they fail to transport. There
fore, the question of competition with 
motor transport >does not arise. On the 
other hand, motor transport has been 
ot great help to tl ê Railways in carry
ing on as a feede^' sf'rvicc and in sup
plying goods to the Railways for their 
carriage. Now it seems to be the policy 
of the Government to start some policy 
which the previous masters of this 
land failed to carry out. Take for in
stance this question of motor trans
port. Our previous: rulers were anxious 
to devise a scheme whereby the motor 
tran.sport which was generally in the 
hands of the indigenous people— they 
were not run in any part of the coun
try by Europeans or A ne: lean.?, they 
were run in thnse days by indigenous 
people—would be killed by taking it 
out of the hand3 of the indigenous 
people and putt in it into the hands of 
a Corporation. But the Ck>vemment of 
the day did not try to do it on account 
of the opposition from the public. If I 
remember arinht. oiir own Congress 
friends were at that time very much 
opposed to that sort of policy. Simi

larly, in the matter of the Hindu Code 
the previous Government, our previous 
masters, did not dare to pass it intq  ̂
legislation, but now the Government 
has brought forward that Bill.

" Mr. Deputy-Spea!cer: I would ask 
the hon. Member to stop. He is stray
ing too far away. He referred-^to the 
railways, and now he is referring to 
the Jlindu Code. I think he has said 
enough on motor transport and noth
ing more has to be said.

Shri B. K, Chaudhuri: In spite of all 
the talks that we private Members had 
indulged in, what have we really suc^

* ceeded in getting in this Bill? We have 
not been able to get anything in the 
Bill whereby payment of compensation 
will be made to persons who will be 
affected by future acquisition of under
takings. There has been a pious wish 
expressed by the hon. .Minister that 
he will try to .see that everyone was 
properly compensated. But he has not 
put anything in this Bill whereby 
anybody could legitimately expect to 
be properly comnonsated. Now, as re« 
gards compensation, as I have already 
said, it is not merely a question of the 
acquisition of the vehicle for which a 
considerably insignificant amount will 
be paid, but it is a question of the 
ac(i'ji:iH,ion of the undertaking; it is 
takint? away all the business from the 
h?inrls of the private operators that 
will aflect tiiem the mo?.t. I want to 
ask the Government- rince by this Bill 
we no<̂  beefi able to sccure first
preference to the existing employees, 
since we have not been able to se?ure 
an assurnnce to find employment for 
the private operators who will now be 
pu?:hed out of this business, what are 
they goin^ to do? What will the private 
operators who may get some money 
by giving away vehicles in the process 
of nationali.sation do with it? The only 
cour:-?<* that would be open to them 
world be to sta'Td for election In the 
next General Election, This sum of 
money ^vill heln them to carry on the 
election. It will heln them to throw 
out the Congress and fay all that they 
want to say again.st the oresent Gov- 
emmeTit. Also, they may try to se<‘ure 
a seat in the Tr€Dsury Benches. That 
will be the only occupation which 
would be left lo them.

1? ^nTi':a Kav (West Benr^nl *̂ 
Is that relevant, Mr. Deputy-Speaker?

Shrl R. K ri;aiirilhur!: The amend
ment which the hon. Minister put 
before the related to improve
ment of thin:^’ as thev now Drevall 
in Bombay. T nni sure I am quite rele
vant brlr^rinj? that amendment, my 
hon. friend Mr. Santhanam has com-
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[Shri R. K. Chaudhuri]
mitted three or four offences against 
the public. First of all, I do ngt know 
why he brought this Bombay affair 
into this Bill.

Shri MimavalU (Bombay): Because 
it is one of the States.

Shri R. K. Chaudhuri: I cannot
understand, really speaking. My hpn. 
friends who are very progressive and 
come from very progressive provinces 
should certainly make allowance for a 
man who comes from the far eastern 
corner and who has not got an up-to- 
date knowledge of things and of law. 
Now, Sir, I do not know whether the 
Bombay Corporation was actually the 
result of a legislation passed by the 
Bombay Assembly or whether it was 
due to a legislation passed by the 
Centre.

Shri Munavalli: Both.
Shri Santhanam: If the hon. Member 

lias not caught the point so far from 
the discussion, I wonder whether he 
will catch it again. I told him that the 
difficulty arose owing to the defects 
in the Act which we passed in the pre
decessor to the present Parliament in 
1948 and that is why we are passing 
a modifying Bill.

Shri R. K. Chaudhuri: I am thank
ful for this information. Sitting in this 
corner and being somewhat advanced 
in age, I have not got that sense of 
hearing which my hon. friend the 
Minister possesses. If it was a piece 
of legislation passed by this House 
and at the instance of the present hon. 
Minister.......

Shri Santhaium: No, Sir. My pre
decessor.

Shri R. K. Chaudhuri: Oh, my Lord! 
Then, I would ask him only one ques- 
lion.

Mr. Deputy-Speaker: But the hon.
Member was a Member of the House 
then. *

Shri R. K. Chaudhuri: I am speaking 
about the Bombay ^amendment.

Mr. Deputy-Speaker: All this is rele
vant when we were getting through 
the clauses one by one. At this third 
reading stage, we cannot go into clause 
after clause. The whole thing was 
thrashed out during the second read
ing;-. Only the general efiect of the 
acceptance or rejection of a particular 
clause would form the subject matter 
of discussion here. The hon. Member 
may speak on whether he supports or 
does not support the final passing of 
the Bill.

Shri R. K. Chaudhuri: Sir, that is 
the most vital provision in this Bill, 
and that was the only amendment 
brought forward by the hon. Minister 
on which he spoke with some amount 
of vehemence. My only question is—
I am not going into the merits or de
merits—if the previous legislation has 
been found today to be defective, 
what guarantee is there that the pre
sent legislation also is not going to be 
defective? That is the only question I 
am asking.

Shri Santhanam: I can reply
straightaway. My successor will brmg 
in an amending Bill.

Shri R. K. Chaudhuri: I want to 
know whether the hon. Minister has 
consulted the same set of lawyers and 
legal advisers whom his predecessor 
had consulted or whether he has taken 
# ie  advice of a new set of lawyers and 
legal advisers. If it is the same set 
of lawyers who drafted the previous 
Bill, then we run a similar risk of 
having another legislation on the same 
subject.

Shri Balkrishna Sharma: The same 
set of lawyers and the same set of 
Parliamentarians.

Shri R. K. Chaudhuri: All that I 
want to avoid is that we should not 
pass such a legislation which may 
again be criticised by the High Court, 
and again we may have to bring in 
another law to meet the defects which 
the High Court points out. I presume 
the House will agree that it is a sorry 
spectacle for the public to see that 
some legislation is passed by the 
Parliament and only a few months 
after that, it is found to be defective 
and the law court holds it to be so, 
and as a result we have to come to 
the House to improve it. That was 
what happened in the case of the Pre
ventive Detention Act.

Mr. Deputy-Speaker: What is the 
suggestion of the hon. Member?

Shri R. K. Chaudhuri: My . sugges
tion is that I want a clear assurance 
from the hon. Minister that he has left 
no Slone unturned to see tliat this 
piece of legislation is free from those 
defects on account of which the High 
Court bod to declare the previous 
legislation to be defective.

Shri Santhanam: No stone has been 
loft unturned.

Mr. Deputy-Speaker: The hon. Minis
ter is thoroughly satisfied.

Shri R. K. Chaudhuri: It is not for
the hon. Minister to be satisfied. The
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House alsD must be satisfied. Surely, 
he has taken some pains to bring this 
Bill. Now, Sir, I am afraid the House 
Is getting tired of what I am saying.

Some Hon. Afembers: No, no.

Shri R. K. Chaudhuri: I submit that 
any legislator who has any sense of 
legislation and who has any sense of 
framing laws by Parliament or an As
sembly ought clearly to bear in mind 
Ihree things.

Shri T. Husain (Bihar): What about 
-a sense of humour?

Shri R, K. Chaudhuri: I said three 
things. One is that it is not materially 
.defective. The second is that it has 
no retrospective effect. This amend
ment which has been accepted by this 
House clearly has retrospective effect, 
because not only will new persons 
suffer but even those who did not 
suffer in the past and who are going 
to be compensated by the court 
will suffer. Although the House 
may not be tired, I am afraid 
I have irritated you and I think, Sir, 
that you would appreciate it if I close 
m y  speech. One thing more I want to 
say. Why does not the hon. Minister 
follow the path which his colleague 
the Minister of Communications has 
chosen to follow in the matter of 
nationalisation of air services? It will 
be recalled by at least some of the 
senior Members of this House that 
when the proposal about nationalisa
tion was discussed in this House with 
the present hon. the Prime Minister in 
charge of the Government in 1946 it 
was generally agreed that nationalisa
tion should be resorted to for the 
advantage of the public only and not 

the principle of getting profits for 
the Government. Now the present Air 
Minister...

Shri Tyagi: From the land the hon. 
Member has gone to air. I submit this 
is not transport.

Shri R. K. Chaudhuri: Nowadays you 
travel not only by land but by sea and 
air as well. In the matter of nation
alisation of airways...

Pandit Balkrishna Sharma: May I
request the hon. Member not to go to 
herjveii.

Mr. Deputy-Speaker: I thought the 
hon. Member had finished: but he is 
getting con.stant encouragement from 
other Members.

Shri R. K. Chaudhuri: So far as the
nationalisation of air services is con
cerned. I understand that the Govern
ment of India are going to nationalise

only those services which have failed 
to give satisfaction to the public. The 
same should be their policy in the 
matter of nationalisation of road trans
port—to take over only those routes 
where the private operator has failed 
to give satisfaction to the public.

The Minister of State for Pmrlla. 
mentary Affairs (Shri Satya Narayui 
Sinha): I beg to move:

“ That the question be now put.”

Shri Naziniddin Ahmad: I beg to
point out that questions cannot be put 
like this. The rule says that there 
must be sufficient debate. We had so 
far sufficient talk but there has not 
been enough debate. Therefore, this 
motion should not be accepted.

Mr. Deputy-Speaker: So far as this
Bill is concerned this is the Third 
Heading. We have had enough speeches 
during the course of the Second Read
ing. Clause after clause was discussed 
at length and a number of people have 
spoken already. I will allow one or 
two more speeches. Mr. Hussain Imam.

Shri Hussain Imam: When I spoke 
on the second reading I was accused 
of using strong language. But I am 
now speaking with a very heavy heart. 
I am speaking more in sorrow than in 
levity. I feel, Sir, that the House has 
been unable to contribute anything 
useful due to the attitude of the Gov
ernment. We had brought forward 
almost unanimously for the considera
tion of Government certain points 
which were brushed aside in the same 
manner and in almost the same attitude 
with which they used to be brushed 
aside when the Treasury Benches were 
filled in by foreigners.

It is a sad thing, Sir, that people like 
my hon. friend Pandit Santhanam 
whose strong articles against the 
bureaucracy for mismanagement of the 
Government have with the change of 
place berome as mindful of the 
Treasury Benches as he was then mind
ful of the opposition.

An Hon. Member: It is on account
of responsibility now.

Shri Hussain Imam: Some may say
ii is the result of responsibility. (Dthers 
may say it is the result of absolute 
nower which he enjoy.s. It is a well, 
known 1 ict. Sir, that power corrupts 
and absolute oowcr corrupts absolutely.
I am sorry for my country. We are 
living through a time v/hen the destiny 
of the nation is at stake. Apart from 
thi.s. Sir, the attitude of the Govern
ment is non-responsive to the House,
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Valuable suggestions made in all 
lincerity are simply brushed aside. 
There is very little difference between 
irt)s0lutism and this show of demo- 
fcracy.

Sir, I am not going to deal with all 
these points. But I have to-say a few 
words on one or two fundamental 
things. My hon. friend from the far- 
eastern corner referred to retrospective 
effect, or what I call the validation

Eart of the Bill. We feel. Sir, that it 
; beneath the dignity of the Govern

ment to take the course and methods 
which are not open, fair and just. A 
point has been made by several hon. 
Members that the Regional Transport 
Authorities were cancelling permits of 
the operators, thereby debarring them 
o f their right to get any compensation. 
They were riven temporary permits 
and those permits were not being re
newed. These two methods are being 
adopted by the State Covernmentfe in 
orfler to get out of payment of com
pensation. Let Government hold an 
independent and impartial enquiry and 
if  it is proved that our charges are 
wrong we are prepared to apologise 
here in th^ ?Iouse. But if our allega- 
tiorts are found to be correct, is it not 
the duty of the hon. Minister and the 
'Government which orides itself as a 
democracy and which wishes to talk 
these things to others outside India to 
Correct them. It is not enourh for you 
'tp brush tl^ese thiir^s aside and say 
that it will create difRculties. We have 
a democracy. The difterence between 
1948 and 1950 is that then we had no 
Constitution and no Fundamental 
Rights. Today we have them.

The Minister of Works, Mines and 
Power (Shri Gadgil): The hon. Mem
ber need not .speak so loud; we can 
conveniently hear him.

Shri Hussain Imam: I shall speak
very slowly and very quietly for the 
convenience of my old friend the hon. 
Minister of Works, Mines and Power.

An Hon. Member: That is why he 
has put microphones.

Shri Hussain Im^^m: He is himself a 
microphone. He has got power with
out mines.

I was referring, Sir, just before we 
dispersed for lunch that the new 
clause 46A which he has introduced 
runs counter to the established pro
cedure whereby evety revalidating 
Act safeguatds those actions on which 
the judiciary has made a pronounce
ment.

Shri Saiithanam: If I remember- 
•right, this exactly the same argu
ment. I mean, exactly the same words

which the hon, Member advanced while 
speaking on that particular dause.

Shri Hussain Im a^: That is what 
exactly I am saying now.

Mr. Deputy-Speaker: If that is what 
the hon. Member is saying, he is out 
of court. It is not right to go over the 
same grounds of argument with refer
ence to individual clauses. I may refer 
the hon. Member to a ruling given on 
the scope of discussion during the Third 
Reading of the Insurance Amendment 
Bill.

Speaking during the third reading 
of the Insurance Amendment Bill, a 
Member .started a discussion of the 
same question which v/as raised on a 
clauso of the BUI during the second 
reading. The President ruled:

“ It is of court competent to the 
House to reject a Bill even at the 
third reading and therefore to 
comment on the Bill as a whole. 
B\it it is entirely  ̂ different from 
going into detaili? and repeating a 
discussion which has already taken 
place.”
Therefore, if the hon. Member admits 

that he is roDcal.ing exactly what he 
has already said, a>: the hon. Minister 
pointed out, tlien it is unnecessary for 
him to piTsiio the matter.

Shri Hn.ssain Imam: I was just re
minding the Housie of what I said In 
the morning.

Mr. Dcputy-Speaker: The hon. Mem
ber is not adding anything new. Further 
this will be entering into details of 
the matter. What the eft‘er+ of the Bill 
as a whole will be on road transport, 
how ’ 1 will work in general, these are 
certain matters which may be discus
sed durinf^ the third reading.

Shri Uassain Imam: While I was 
discussing this matter the hon. Minister 
stated that the High Court had given 
no decision except that the Corpora
tion was not a legal body. I am re
inforced in this by the judgment...

Mr. Deputy-Speaker: Nobody dis
putes the correctness of what is con
tained in the judgment. In the morning 
when the hon. the Sneaker was here, 
thou.JZh the text of the judgment was 
not brought to his notice, the same 
ar^aiments were adduced. He heard 
the arguments and gave a ruling that 
it is open to this House to pasr; legis
lation retrospectively, irrespective of 
the question whether it is right or 
wrong. There nothing moral in this 
matter; nor is it not competent for this 
House to pass legislation with retros
pective operation. That is what has
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been done. There is no use going 
over the same ground again.

Shri Hussain Imam: I am not going 
over the same ground. What I was try^ 
ing to submit to you was that as late 
as the 7th of October, 1950 an Ordi
nance was issued by the President of 
the Republic of India....

Mr. Doputy-Speaker; What is It that 
the hon. Member is driving at? To say 
that this House is not competent to 
pass legislation with retrospective 
effect?

Shri Hussain Imam: Nc, Sir. I am 
just trying? to say that a specific pro
vision was made in the Ordinance 
that actions taken in pursuance of the 
Supreme Court iud^ment will not b e . 
affected by a revalidating Act.

!tfr. Deputy-Speaker: That is with 
respect to some other thing.

Shrl Hussain Imam: That is what I 
am trying to cite now as a precedent 
to.the Government of India which is 
after all an indivisible whole. This 
very Government only a month and a 
half  ̂before had taken this line of 
action in clause 3 of that Ordinance 
which lays down*

“ Where before the commence
ment of this Ordinance the 
Supreme Court has. on an appeal 
in respect of the assessment of an 
assessee for any particular year, 
held that any tax paid by that 
assessee in respect of the relevant 
previous year is ‘an annual charge 
not being a capital charge* within 
the meaning of clause, (iv) of sub
section (1) of section 9 of the said 
\ct, then nothing contained in 
this Ordinance shall apply to the 
assessment of such assessee for 
that particular year.’* ,

This is what I am citing.

Mr. Deputy-Speaker: It is open to
Government to accept or not to accept 
it. .

Sliri Hussain Im^m: That is for the 
Government. Bui what I am̂  submit
ting to the House for its considerntion 
is whether the Government is proceed
ing in a right mgntier or not, and I 
think I am perfectly within my right 
in doing so.

Shri Tya^i: Sir. the hon. Member is 
pointing out that the House has com
mitted a blunder or has gone inconsis
tent with the previous policy of the 
Government. What he refers to is a 
mistake which the High Coiirt or’ some 
indiciary found basically with one

point. But here we have Just filled tlie 
gap which was left. It waa only a 
technical gap which was left, which 
has been filled.

Shri llu5(.»iAiii Imam; IJiat is why I 
wanted to read the passage of the* 
judgment.  ̂ . ..

.Mr. Der»uty-8pc;iker: The .natter
has been S3t at rest that it was open 

: to the House. But in the details I ilnd 
a v.̂ nrld of diitL'rence between the two 
things. What was provided in the 
Ordinince, which relate ’̂ to a diflerefit 
sub )ect-m alter oltogethex namely.
Income‘ tax, was that if an assessee- 
ha? eseaped asf;c?sment yen must not 
re-imposo it by an Ordinance, and to 
that extent let us allow him to e'scape. 
But so far as this case is concerne<l» T 
when two persons along with this 
Ccrpjraiioii wanted to have s. permit 
pn a particuUir route, the Corporationt 
W'rfS hp)d to be vilid on ihf't b?sis and 
the regional .authority granted a per
mit to it in Bombay, TOe Iligh Court* 
however, f.'»nnd that the Corporation 
was not legnlly established and there
fore set aside the permit and asked 
the regional authority ocfcce again to 
consider the matter. It is at this st.age. 
N(» permit has pivon to any
stranf;er and therefore the permit jL̂ ven- 
is not going be dislodged. The Cor
poration will be tâ .̂ en to be a v̂ alid 
Corporation, and the-regional authority 
which is the only competent authority 
to grant the permit had granted tlie 
permit. Therefore the two cases are 
entirely different. There is no use 
quoting out >f context. That wiU 
have no bearing on the T:>oint. I would 
ask the hon. Member to proceed to 
any other point or to conclude his 
speech.

Shri Santbanam: Sir, this very iiw- 
tance was quoted before the SptAkar 
and the Speaker himself was of :̂imi- 
lar opinion-as you have just now ex
pressed, and everything is being 
repeated exactly as it happened.

Siiri Hussain Imam: I was going to 
say that by this Act the permits 
which were held by the High Court to 
be invalid have been validated. That 
is the result of this.

This .':ticngthens my .second ca se ,  
that Government is taking recourse to 
methods other than fsir and open 
ones, nam.^ly, c f giving compensation 
to the operators, but instead of that 
they have themselves admitted that 
they have used a devious method. .1 
am at least consoled that that :harge 
of mine has been accepted by the j 
Government. I feel that the Govern* ; 
ment has got to do something more' j
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'.than satisfying itself. It is necessary 
that it should carry conviction to the 
Members on this side. The people 
feel that today they are given no 
^better treatment than was meted out 
iby the non-responsible people. Even 
the Indian Members of the old CJov- 

•ernment orf India were in the same 
^manner unresponsive. The present 
'Government is technically responsible 
‘ to the House. But is it responsive to 
"the House? We will see in a few 
day’s time.

Mr. Deputy-Speaker: This argument 
ihas been heard ad nauseam. If the 
House had been all along with the 
Ihon. Member he could have insisted 
^upon a division being held and tested 
i f  the House was in his favour or in 
favour of the Government, at various 

•stages. When all the clauses have 
ibeen accepted by the House, I think 
It is unfair to the House to make this 

Tkind of remarks at the Third Reading 
stage that over the head of the House 
something has been passed. It is the 
House which has passed it before 
where the Government was also a 

•petitioner like the hon. Member him
self. If any points are made as to 
iiow the Bill has to be worked or 
that the Corporation ought to be nore 
S3mr>pathetic to the road ooerators, 

^etc., that is understandable. But 
going into the details again at this 
stage is irrelevant.

Pandit Thakur Das Bhargava: Sir, 
m ay  I say that if the hon. Member had 
any arguments and he should have 
advanced them at the earlier stage 
so that we might have been influenced 
by the arguments. To advance these 
arguments on the very same amend
ment at the Third Reading stage is 
not proper so far as the House is con
cerned. That is what the House also 
feels because we would have consi
dered them then.

Mr. Deputy-Speaker: Let not the 
hon. Member generalise about the 
conduct of the Government but confine 
his remarks to the Bill.

Shri Hussain Imam: Sir, I am
going to restrict my remarks to the 
Bill itself. We are in the Third 
Reading staf?e. and it is no use crying 
over spilt milk. Under sub-clause (d) 
of clause they are validating the
permits which were rancelUH bv the 
High Court. So far is tbeir res
ponsibility whether lb<‘v- want judicial 
orders to bo resi>ecterl or not. It is 
their look out. I am not concerned. 
What T am conrerned with is in res
pect of what has been done by the 
Government or said by t))e peonle, 
are they prepared, when they bring

forward a new legislation on this 
subject, to give an assurance that 
these instances of hard cases will be 
given a special consideration. I only 
want an assurance from the hon. 
Minister that it is not th^ intention of 
the Government only to give compen
sation to those whose lines are taken 
over as such but also those who are 
being ousted by methods other than 
acquisition—-whether the cases of those 
people will also be considered. That 
is the first point on which I want an 
assurance.

The second point which, I wish the 
Government to consider is the need of 
associating local people, the people of 
the district through which the buses 
run, in an advisory capacity, to advise 
the Corporation, so that this Govern
ment may not fall in the same trap in 
which the former Government used to 
live, namely, in a fool’s paradise that 
everything was all r i^ t . We are 
glad that in the Railways he has in
troduced the system of social guides 
and others which are bringing fruit. I 
feel that some thing on the same lines 
should be done, because it is very 
necessary. We have found for ins
tance in the case of U.P., it is a stand
ing scandal, Sir. The amount of 
time which a man has to waste to get 
a ticket on the U.P. road-way bus is 
something between 3 to 4 hours and 
it is no good shutting our eyes to 
these existing conditions. Nationali
zation must mean not only new in
come to the national exechequer but 
new conveniences also to the public. 
If we do not have public conveniences, 
we onlv have a little more income in 
the coffers of the State ?nd that is not 
the purDose of nationlization for which 
this Bill is brought. It it more in 
its workine that it will be tested than 
in the drafting of the Bill as it is be
fore us and with this last word, 7 
resume my seat.

4 P. M.
Shri Santhanam: I had no inclina

tion to speak again before the Bill is 
finally put to vote, but the last speaker 
has forced me to make a few remarks. 
Sir, even at the Second Reading, he 
was riding a high horse and I w ant^  
to reoly to him. but he was not in 
his seat. I am therefore glad that he 
is there in his ?eat. Sir, he has got 
into the habit of sneaking from the 
place of self-ap))ointcH Opposition, as 
if he was the snokosman of the 
House. He said that we here pcted as 
our nredecessors. Sir, if the previous 

had the ability to displace our 
predecessors, then we would not 
have complained at all. No\v the 
House is in the absolute position oI
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being able to replace the Treasur3'' 
Benches whenever it wants and there
fore to say that we are acting as dic
tators and that the Huuse is a subser
vient House and that he is the mouth
piece of the House, I say, it is a carica
ture which he ought not to permit him
self to make

Shri Hussain Imam: 1 included
many prominent Congressmen also

Shri Santhanam: I'he Congressmen 
can speak tor tiiemselves'. 1 do npt 
see wny the hon. Member should 
speak lor them. They know how to 
make themselves lelt; they can vote 
me out; they can reject any clause; 
they cap reject the whole Bill, and if, 
after Iriendiy criticism, they are con
vinced that the whole Bill is good for 
the country, does it lie in the mouth 
o f the hon. Member to say that we are 
dictators and that he is the popular 
spokesman? I think, that is not a 
fair role to play. (Interruption). 1 
think it is not his exclusive privilege 
to use hard words. He spoke of the 
mean, low or devious actions of the 
State Governments, I resent those 
words even more than the reflections 
that he made on the Central Govern
ment. I do not accept that there is 
any State Government which is acting 
in a mean or low or devious fashion. 
All the State Governments are fulfill
ing the responsibilities laid upon them 
by the Constitution and they are doing 
the best for the people.

Sir, my hon. friend, Mr. R. K 
Chaudhuri complaining about this Bill 
was asking why we have not taken 
over his T. B. Railway. If we hesitate 
in the public interest to take over a 
concern which is run by a private in
terest. then they come down and ask 
why wc have not nationalized it. 
Transport, Sir, is a public utility busi
ness and whosoever may run it, whe
ther it be a public operator or the 
State itself, it is a public utility busi
ness. There is no ministry which 
cannnt be un.':eated by the Legislature 
and it cannot spend a single pie with- 
oi’t the sanction of the legislature. If 
with the full bncking of the legislature 
a State Ministry feels that it is in the 
interests of the public to nationalize 
roai transr)ort. it is not for a Member 
of this House to attribute motives and 
to make all kinds of reflections. I say 
Sir, this is not the proper way of dea- 
linif with it. He has also got into the 
habit of saving that unless we here 
agree to his suggestions, we become 
dTctatorial. I do not think we are go- 
in^ to he intimidated or coerced by 
any such reflections.

D e lh i  Pre m ise s 900̂  
(R e q u is itio n  and  

E v ic t io n )  A m e n d m e n t  
B i ll  ^

Shri Hussain Imam: I seconded the* 
motion of Mr. Rohini Kumar Chau
dhuri and supported the motion of 
Sardar Hukam Singh;

Mr. Deputy-Speaker: I feel that the 
arguments used by the hon. Member 
were too strong.

Shri Santhanam: I hope the hon. 
Member will be a little more careful 
and speak as if he is speaking to his 
colleagues who have at least as much^ 
popular backing as he has. if not 
more.

I do not want to say anything more 
and I have explained the principles 
already. Exceptions prove the rule' 
and it is a wise convention that only 
critics should have the field in the 
Third Reading. I may presume 
that all those who have not spoken are 
in full support of the Bill.

Mr. Deputy-Speaker: The question 
is: .

“ That the Bill, as amended, be 
passed.”

The motion was adopted.

DELHI PREMISES (REQUISITION 
AND EVICTION) AMENDMENT 

BILL.
The Minister of Works, Mines andl 

Power (Shri Gadgll): I beg to move:
“ That the Bill further to amend 

the Delhi Premises (Requisition 
and Eviction) Act. 1947, be taken 
into consideration.”
I think, Sir, that in as much as all 

the road impediments have been re
moved, the passage of this Bill will be 
considerably easier. This is a very 
simple Bill in which the Government 
of India is only wishing to make two 
small amendments. One amendment 
deals with the widening of the defini
tion “ Government premises” by inclu
ding in the definition the word “ land''. 
The second amendment deals with 
the recovery of rent and of damages 
from unauthorized occupants of Gov
ernment premises in a summary man
ner.

An Hon. Member: Very simple in
deed.

Shri Gadgil: I hope. Sir, I will be 
at least doing my best to convince the 
Members of this hon. House that in 
the interest of those for whom they 
are honestly anxious, those amend
ments are necessary.

Sir. you are aware of the acute 
shortage of housing in Delhi. I witf ^
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be in order ii I give the hon. House 
some idea as to the extent of this huge 
problem. The population of Delhi 
was about 3,47,000 in the year 1931. In 
1941 the population as shown by the 
Census return was 5.22,189. The pre
sent population of urban Delhi as 
calculated by the Delhi Administra
tion is 14,00,000. Even before the ■ 
consequences of partition  ̂ became 
apparent the position of accommoda
tion 'in  Delhi was not even happy. 
According to the authorities of the 
Delhi Administration the re
quirements wore on a fair standard 
necessary for a population of 8 lakhs 

o f people. Now, Sir, this being the 
position, the T)roblem has been further 
complicated by certain actions taken 
by individual citizens which has gone 
a long way, if not in sabotaging, at 
least in complicating and delaying 
several schemes for the clearance of 
slums in Old Delhi, as also implemen
ting what is known as the Greater 
Delhi Plan. To have an idea as how 
the refugees, for whom I have every 
sympathy, although I may not be as 
vocal as many others are, have com
plicated the problem, as I said, by en
croaching upon hundreds of acres of 
lands belonging to the Government, 
belonging to the Improvement Trust, 
belonging to the Delhi Municipality, I 
shall give some concrete facts. Four 
hundred structures covering about 
six acres of land have been built over 
Municipal lands. About 6409 un
authorised......

Shri J. R. Kapoor (Uttar Pradesh): 
May I just enquire whether municipal 
land is also intended to be covered by 
this Bill?

Shri Gadgil: That is Government 
land.

Shri J. R. Kapoor: That would be 
covered by this Bill?

Shri Gadgil: Yes.
About 6409 unauthorised structures 

have been put up by the refugees on 
Improvement Trust land, nazvX and 
non-nazulf covering 54 acres, 1508 un
authorised structures have been put 
up by the refugees on Government 
land, including nazul and non-nazul 
land, covering about 100 acres. Out 
of 3582 plots leased or sold by the 
Delhi Improvement Trust to private 
parties, 492 have been unauthorisedly 
built over by the displaced persons.
The 'humber of unauthorised struc
tures on privately owned land falling 
within the iurisdiction of the Trust 

^Scheme is 675©.
Dr. Tek €liaiid (Punjab): May I en- 

^4}uire whethei^ the last category that

the hon-Mmister junt mentioned is 
also included in this Bill, which Is 

simple Bill, but 
and' moredangerous than most Bills?

plots have been 
sold by Government and Government 

the premium money, and 
T h o^ f cases the ground rent also. 
Ih u i  Government is under an 

possession is
'^ho have purchased these plots.

Dr. lek 'C hand: That may be so I 
only want to know whether this Is 
ci:so covered by the Bill or not. The 
moral obligation may or may not be
t<)Kether ’̂’ ' ‘* matter al-

i« ho”  moral obligations being turiied into a legal obligation, 
if necessary, by the introduction of 
this Amendment.

Thiy is the problem. I do not want 
to desa-ibe the area wherein all 
those thin̂  ̂ have happened. 1 may tell 
hoti. Members that this has held up 
schemes which v/ill cover 2500 plots 
Ironi lliose which have been unautho- 
nsedly occupied by the refugees.

Pandit Balkrishna Sharma (Uttar
Pradesh); Only 2500?

Gadffil: That is, plans - for 
which have been drawn and which 
could not be implemented, in which 
Government schemes have been 
finalised.

all the sympathy that one 
may have, here are cases in which 
equities have to be balanced against 
equities, and It will be very difficult 
to accept the proposition that status 
quo should be regularised, and those 
who are there should be allowed to 
continue. If this extreme view is to 

K  ̂ would most respect- 
consideration of 

the House that that would mean the 
end of any Government. Such a 
situation revolts against the very 
ethos wMch informs the Constitution 
® same time. I
Administration has been dealing with 
the question very tactfully, very sym
pathetically, and doing its very best 
to minimise the privations and trou
bles which must ensue in any case of 
ejection. {Shri Kamath: Question). It 
is true that it was not possible for the 
Government to immediately make 
available accommodation for a vast 
number of people like eight lakhs. 
W h ^  this problem became mdre 
acute, the hoh. Prime Minister desir
ed, and very rightly, thiat things should



^03 Delhi Premises 29 NOVEMBER 1950 Eviction) Amendment &04
(Requisition and Bill

be done in a very sympathetic and 
tactful manner and the local authori
ties acted in that spirit. Structures 
whic h had coine into existence by the 
15th August 1948» and which were in 
conformity with B u llin g  By-laws 
were allowed to remam undisturbed 
till alternative accommodation was 
provided. Later on, there was fur
ther pressure, and the date was ad
vanced to 15th January 1949. In all - 

•cases, I am informed by the Delhi 
local authorities that alternative ac
commodation is offered. Now, the 
real trouble.......

Shri J. R. Kapoor; 1 could not follow 
the last sentence.

Shri Gadffil: Alternative accom
modation in the sense that â  plot is 
offered and the person who has built 
the structure is asked to shift there.

Shri J, K. Kapoor: What about the 
structure?

Shri Gadgil: He is permitted to re
move the structure. There is no ban 
on removing the struuture. He is 
paying nothing for ground rent either 
to the land lord, or to the Improve
ment Trust or to the Government or 
to the Municipality.

The real trouble is thi.s, that some 
people have constructed somewhat 
fairly pucca houses. The majority 
really is what might be called mud 
type houses. In some cases, merely 
there is a fencing to show that they 
are in possession of the particular 
plot. It is a real hardship to those 
who have really built fairly pucca 
houses. Even this factor is being 
taken into consideration by the local 
authorities when any one is asked to 
shi/t. There is another asiiect of this 
question that these lands have been 

encroached upon not with any set 
purpose or in any systematic, manner. 
Some people have got into the very 
best land. For example, in the area

* which is between Karol Bagh and 
New Delhi, which is called Patel 
Nagar, although the authorised name 
of Patel Nagar is given to an ♦ area 
which is to the north, land is so valu
able that if it is to be auctioned, I 
have not the slightest doubt that it 
will fetch not less than Rs. 80,000 to 
one lakh per acre. Now, you have to 
consider very dispassionately, consis
tent with all the sympathy that this 
House and this Government have for 
the cause of the refugees, whether, if 
the status quo is regularised, that is 
going to help the .«?olytlon of the prob
lem. As soon as it is regularised, the 
owner will sell it and make money 
by thousands. I have not ^he least

doubt about that, having had experi
ence of similar matters during the 
th r^  years and four months during 
which I had the good fortune to be on 
the Treasury Bench, that is what will 
ha|)pen as soon as there is an oppor
tunity or temptation. To illustrate. 
Sir, a person wlio had property on 
Parliament Street worth about four 
lakhs sold it for Rs. 12 lalths, pur
chased another house, knowing full 
well that it was under requisition and 
was in the possession or occupation of  
an emba.ssy. He started bringing 
pressure on me. Notes from all persons, 
higfh and loVv\ from the refugees, came 
on, saying that she is the owner and 
she is without any accommodation and 
that the hon. Shri Gadcjil had given g 
promise on the floor of the House that 
:i any owner is without accommoda* 
l̂on, he will be given some accomnKV 

dation.

Dr. Tek Chand; Was she a refugee?
Shri Gad^ll: Yes. I was only

giving’ a!) example of this character of 
transaction. I may bring another 
illustration to the notice of this hon. 
House.

Shri Hnssain Imam (Bihar): What
was the final result?

Shrî  Gadgil: The result was I dec
lined to derequisition the House, dec
lined to give possession of the houae 
that was purchased. You could have 
easily, visualised the result so faf as 1 
I am concerned. '

To give another example. A lady 
came to me and said: "My house is un
der requisitioning for four years, but 
at least let my son who is ill die in his 
own house.”  Sir, that was too much 
for a sympathetic man like me and I 
immediately fell a victim and dere
quisitioned the house. Within twenty 
-four hours the House was sold. Sir, 
these are examples which make me 
somewhat nervous to accept an ex
treme proposition of the character 
that status quo, wherever it is an^ 
whatever it is, with respect to what
ever persons and with respect to 
whatever pro)Derties, should be regu
larised. What this amendment seeks 
to do is nothing new. I am not intro
ducing anything which is not ahreadjr 
available under the law of the land. 
All of them are tresspassen*. Of that 
there is ho doubt in the minds ai 
those who are there, in the minds of 
those who are their legal advisers- But 
the moment we take action under the 
Criminal Law of the land and tiy  to 
evict them, immediately the entire 
Executive is paralysed by injunctions 
from the civil courts* It is perfectly 
known, and it has been our expcn^noe
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that with all these injuctions Gov
ernment ultimately succeeas. But the 
posiUon is that ior  the last two years 
and a half, the administration is com
pletely paralysed. The slums are 
there, it js a pitiable sight to go 
round the city and see them, to see 
the refugees living somehow or other, 
having shelters of may be wood or 
corrugated sheets or grass and so on 
and so forth. The best service I can 
do to them is not to go to their locality, 
beL*ause I have not got the courage 
to meet them. At the same time, we 
have instructed the local authoritier, 
and they have been faithfully carry
ing out the instructions that up to a 
particular period which I mentioned, 
we do not remove them unless we give 
them a plot. But then the complaints 
are that they have established their 
business there. If he is a doctor, he 
says all his clients are there, he has 
just started his business and I am 
asked. “ Are you going to repeat the 
tragedy of Lahore here also?’’ If we 
give them plots within a mile or two 
of the Greater Delhi Plan, they are 
not willing to take them. This hon. 
House has to consider this position. 
There must be some fairplay. There 
must be some justice done, both to those 
who have purchased these plots, and 
to the Government which represents 
the community and which wants to 
build for its office and for its servants.
I have 6,000 refugee government ser
vants without accommodation and nt 
the same time about 1,500 units bel
onging to the Government are in un
authorised occupation by the refugees. 
Gradually I am giving them som« 
accommodation and trying to deal with 
the problem as humanely and a -; 
sympathetically as I am capable of, 
and in this caoacity I yield to none—  
not even to Mr. Jaspat Ray Kapoor.

Now as I was saying, I am not ask
ing for something which is not there 
in the law already. No change in the 
de facto position, no change in the 
de jure position either is contemplated. 
All that I am asking is that in abnor
mal circumstances, please empower 
me with a .little more power and T 
assure you that I shall never abuso 
it. But that little power is absolute!'^ 
necessary; for otherwise the problem 
o f rehabilitatincr all these 8 lakhs o  ̂
people and giving them shelter is n̂ 't 
going to be solved. If once oeopl-^ 
know thpt if they are there, they ar"' 
going to be there, because our sym 
pathy for them ŝ s':̂  that it d«̂ '
fles all canons pf law and jut:tlce, the'? 
there is an end to all progress to
wards a satisfactory solution of this 
oroblem. I want hon. Members of thi<? 
House to fully realise this. I am 
willing to accept any formula which

is equitable, and which does justice 
to-ali the parties concerned and I am 
Drepared to go slow with them by 
giving them time, till they are able 
to shift to p m e  places of their own. 
But, if nothing Is possible, then in the 
mterest of society, in the interest of 
good government and in the interest 
of any government, you must give 

. sufficient power to the executive tO' 
see that what is good, what is fair, 
what is just, is enforced, for a weak 
government and a weak husband de
serve to be kicked out.

Shrl Tyagi (Uttar Pradesh): I hope 
3'ou are strong at both the places.

Shri GateU; That Is the reason why 
1 speak with confidence.

.u It is weuthat the remarks are made before the 
Hmdu Code Bill is passed.

Shri Gadgil: This, Sir, is the posi
tion with respect to the unauthorised 
constructions, on Government lands, 

^snds and on the Improve
ment Trust lands. There is nothing 
in this Bill to which objection could 
be taken. Things were moving on  
gradually. But suddenly as is usuaU 
certain newspaper people took interest 
in this. An irresponsible editor of a 
responsible paper in a public meeting 
threatened all sorts of consequences for 
the present Government and accused’ 
us that we have broucfht this Bill be
cause of certain political motives.

Babu Ramnarayan Singh (Bihar): 
What is that?

necessary to men
tion. The agitation went on. Depu
tation after deputation waited on me.
I Will only read an extract from »  
memorial handed over to me, in which 
it IS stated:

“ They met in their general 
meeting. The house has consi
dered and endorsed and ratified 
this memorandum and has resolv
ed to deoute a sub-committee to 
sge the Prime Minister of India 
and the other responsible starte 
authorities. It is determined bv 
rhe house that if the central 
authority failed to accept the 
le'Tftimafv of this memorandum 
and elect to persist in this on
slaught on the refugees in Delhi, 
the Association will deem it its duty 
to gather public momentum and 

the mass for attaining 
suspension of this black Bill.”

Thf> orgap-s<ition is the CentraF 
Delhi Association, EUiarganJ).
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Is this a (’orre't attitude for the 
refugees to take? Is this an attitude 
whioh sliould And support in this
House or is this attitude calculated 
to facilitate the solution of this prob
lem? An attitude of this kind is more 
likely to enrage those private plot 
owners numbering about 6,000 who
are deprived of their plots. The 
right to private property. whether 
good or bad. is guaranteed by the 
Constitution. This is a problem for 
the solution of which I have suggest
ed a remedy in the shape of an 
amendment to the Act. I am per
fectly prepared— I want to repeat it
to accept any formula which is equi
table, which will do justice and fair- 
play to all the interests concerned.

The other small amendment is with 
respect to recovery of arrears. But 
before I deal with this I will give 
this House some idea as to what 
Government has done for these refu
gees.

Up till now the number of houses, 
shops, schools etc., constructed for the 
refugees in Delhi are as follows:

Double storeyrd houses 106
3 roomed hoiiBes 110
2 roomed houses 2,623
Single room houses 10,597

Total 13,436

There are 506 shops with verandahs 
and 652 stalls and altogether 14,000 
units.

Shri Hussain Imam: All allotted or 
some are vacant?

Shri Gadgil; They are all allotted. 
A  few of them constructed about a 
month ago may be in the process of 
being allotted. (Now there are 818 
houses or in other words 2,393 units 
under construction and according to 
schedule they will be completed be
fore this year is out. (Interruption). 
The hon. Member can ask his ques
tions later on. This is only to 
show what has been done in a short 
period of two years and a little more. 
Apart from this my hon. colleague has 
told me that about 1,000 houses have 
been built by the Central Relief Com
mittee which was given as much help 
as was possible for the Government to 
give.

Shri Hussain Imam: Financial or 
othenKise?

Shri Gadgil: So these houses have 
been built for the refugees and are 
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allotted to them but the question o f 
realising rent becomes very important. 
Our whole programme is based on the 
assumption that as we get the rents 
we again invest them in building more 
and more houses. But what is our 
experience? Every year for the past 
two years a sum of Rs. 5 lakhs remains 
in arrears.

Shri Sondhi (Punjab): Only?
Shri Gadgil: Only 5 lakhs. If this 

goes on it will affect our building 
programme ahd that is the reason 
why I said that these amendments are 
necessary in the larger interests of 
those who have to be rehabilitated* 
though it may not be in Vbe interat 
of those few who have talm  the law 
into their hands, may be (Hit of nooet- 
sity. But they must not retain this 
attitude to the end of eternity. 
is what I want to plead.

[Shri Himatsingka in the Chair.]

Apart from these ten lakhs iij 
arrears, as I said a little while ago, 
nearly 1.500 units belonging to the 
Government are in the unauthorised 
occupation of the refugees. The rent 
or damage on account of these is 
Rs. 13,15,056 up to date plus electric and 
water charges amounting to Rs. 33,000 
and the recovery up to date has been 
only Rs. 3 lakhs, the net balance being 
about 10 to 11 lakhs.

Shri Sondhi: It is less than what 
we lost in the Swedish hard board 
deal.

• /
Shri Gadgil: Two wrongs do not 

make one right. If something is lost 
there that is no justification that you 
should lose hero. At least I expected 
better of the hon. Mr. Sondhi.

Shri Sondhi: I did not justify it.
Shri Hussain Imam: On a point o f  

information, is the rent charged at 
the 45 A or B. rate—the penal rate 
or the ordinary rent?

Shri Gadgil: Normally we charge 
an economic rent but I might tell my 
hon. friend that-tip to the 31st August
1948 I have written off all the losses 
and the persuasive eloquence of my 
hon. friend sitting to my right is work
ing on my mind and I am thinking 
of writing off for another two or three 
months more. But even after thaC 
do you want me to wiite off this whole 
sum? What will be the consequence?’ 
It will not be merely material, because 
the sum of ten lakhs is nothing in a 
budget of 354 crores. But the conse
quence will be that after all this 
Government yields if there is a little
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pressure and if you once create that 
atmosphere in this country, anywhere 
as 1 said, 1 repeat there is an end to 
all plans of progress, to all plans of 
rehabilitation.

Lala Achint Ram (Punjab) Deduct 
these amounts when you pay compen- 
fjalion to these people.

Siiri Gadffil: This amount is not to 
be paid to those who have built houses. 
It is to be recovered from those who 
are in unauthorised occupation of 
Gover^^ent houses.

L a la ^ A o ^  Ram: They are refu- 
^ees: they have left their properties in 
Pakistaj^ and they have to get com
pensation.

Shri It is a good suggestion
but I v/ill make another suggestion 
Let them pay up now and I wili 
square up their accounts later.

Shri Sondhi: Wherefrom will they 
pay?

Shri Gadgil: Whenever it comes. 
The present position is that I can re
cover the damages by just asking 
them to walk out, because they are 
defaulters. But even then two things 
happen. They are put to trouble and 
I lose my money. Once they go no 
body knows where they have gone. 
Thrrcfore, what I am requesting the 
hon. Tiousf  ̂ by this amendment^ is a 
very simple thing.

Bahu Ramnarayan Singh: Sir, by 
way of information. As regards these
6.000 plots, may I know when these 
plots were sold to those private peo
ple, why they were not used for so 
long, and why tlie refugees were 
allowed to occupy them?

Shri Gadgil: My information is that 
in some cases there may have been 
delay, but in other cases the time bet
ween the allotment of the plot and 
the illegal occupation was so short 
that there was no opportunity for 
them to build. On this point, I am 
sure when my friend, Shri Desh- 
bandhu Gupta intervenes in the de
bate, he will give us more light.

Sir, I was referring to the fact that 
I have to recover these damages. I 
only want the power to recover Gov
ernment dues in the manner in which 
land revenue is recovered. If you ask 
that every Government due should be 
recovered through a Civil Court.......

Shri Sondhi: That is your own 
Court!

Shri Gadgil: I wish it were so. Do 
not the last two or three months show 
that there is a regular war between 
the executive and the judiciary?

Now, Sir, ii you put that proposi
tion that for the recovery of its dues 
the executive should go to the court, 
then there are nearly 26,000 officers 
who are living in Government houses 
will have to be proceeded against in 
courts—fortunately, I cut the dues 
from their salary bills. But such a 
proposition is an impossibility. You 
cannot run the Government that way. 
Therefore at least Government itself 
must be capable of more speedily re
covering such dues, and that is exactly 
what I am asking this hon. House to 
do.

I find from the Order Paper that there 
is a motion for reference to a Select 
Committee. Only to show how sym
pathetic I am, I am prepared to accept 
it.

Shri J. R. Kapoor: Is it only to 
show? I hope there is soine more 
substance behind it.

Shri Gadgil: Any way you should 
not doubt it.

Shri J. R. Kapoor: I have never 
doubted it.

Shri Gadgil: 1 am r)repared to 
accept that motion, and if in the 
Select Committee some constructive 
formula or suggestion is made which 
will meet the requirements of the 
situation, I am prepared to accept it.
I have nothing more to say. Though 
I have termed the Bill as simple, un
doubtedly very big principles are in
volved and in their consideration I 
hope a greater sense of responsibility 
will be shown. I move, Sir.

Mr. Chairman: Motion moved.:
“That the Bill further to amend 

the Delhi Premises (Requisition 
and Eviction) Act. 1947, be taken 
into consiaeration’\
Shri R. K. Chaudhuri (Assam): May 

I know under what provisions of law 
applicable to Delhi, arrears of land 
revenue are recovered? In this Bill 
it is stated that rent will be recovered 
as arrears of land revenue. What law 
prescribes the procedure for realising 
arrears of land revenue in Delhi?

Shri Gadgil: There must be some 
law for the re<^overy of land revenue 
because Delhi is both urban and rural.

Dr. Tek Chand: If I may give 
the information, Sir arrears of land



revenue in Delhi are collected 
under the provisions of the Punjab 
Land Revenue Act of 1887 which was 
extended to Delhi under the Delhi 
Laws Act passed in 1915. Under that 
provision, if a person does not pay 
land revenue, then the Collector or the 
Assistant Collector has got the power» 
first to issue a writ; secondly to 
commit the person who is the defaul
ter. to jail; thirdly to take possession 
of his moveable property, and fourthly 
to transfer his land because arrears 
of land revenue were originally hi- 
tended with regard to land which was 
in the ownership of the defaulter. So, 
a person’s movable property—that is 
his cattle, household effects etc.— can 
be seized by the executive, and then 
if that is not considered sufficient the 
Collector can take possession of his 
land and transfer it to some other 
person. There are many more pro
visions of that type also which I shall 
place before the House later, if it be
comes necessary. But this I think is 
sufficient to answer the question of 
Mr. Chaudhuri. Meanwhile, I would 
ask the bon. Minister to study the 
provisions of that Act before he asks 
the House to adont this very ‘simple 
and innocent* measure with the ‘two 
very small amendments’ which he has 
brought in, if I may say so, through 
the backdoor.

swiT : irFnfhT

îi!5TT i  ift (agenda)

“ That the Bill be referred to 
a Select Committee consisting of:

Dr. Syama Prasad Mookerjee,
Dr, Bakshi Tek Chand, Shri Desh- 
bandhu Gupta, Shri Jaspat Roy 
Kapoor, Lala Achint Ram, Shri- 
mati Sucheta Kriplani, Shri Raj 
Bahadur, Shri T. R. Deogirikar,
Dr. Ram Subhag Singh, Shri 
Mihir Lai Chattopadhyay, Shri 
Tribhuan Narayan Singh, Mr. T. 
Hussain. Sardar Bhopinder Singh 
Man, Shri S. N. Mishra, Dr. M. 
Channa Reddy, Shri Sita Ram 
S. Jajoo, Shri Satish Chandra,
Giani Gurmukh Singh Musafir, 
Shrimati Jayashri Raiji, Sardar 
Hukam Singh, The Honourable 
Shri N. V. Gadgil. Shri S. N. 
Buragohain, and the Mover, with

• Instructions to report by the 15th 
December. X950.*'

3TT STnTf ^  ^

Tit t
t  I 3 ft  sr? ^
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^ ?rnT% ^
I ^ »̂T

^  1 5 f t  4* rft
?lf«|RT a m  3(J»T T t  3TST 
<r«r̂ <rr annc JTnr%
^  ^  ?Tft% It  fsp 3ft

^  ft I >t<{̂ «rpft 
rnfHW 

(Hoaourable Minister) #
^  ^  tf«p ’Tf

#  t  ^  ^  ( S e l e c t
C o m m i t t e e )  i ft  ^

I fir o  ’ f w  a rn ft
( S p e e c h ) ^<5: fft t  ?ft * n
Pp 53?^^ 5ft ^ fft  ^  t  ^

* n w r  ?5TfrT f  P p  ^  ^

^  f W t  JTOET ̂  ^nFT?r ^  1 4'
3nTT ^  fra?r( House)

^  *PT ^  (%
^  ??nrt ^  ?nrni^ ^  1

3T5r 3TFt ^  spT 
Piiii ^  3ftr ^
^  W  ^  ^ ^
(Gk)vemmeat)vr «T5r»n‘ ^ 

v t y r t i t  (Society)
^  3 r r ^ ,  ^5RT IT? t ,
?ft t  iT5 ¥ »m T  ij? M t  ^  ^
v t  ?rtt# ^  w  5»r t  f*p

?T3rr^ 1

ft i  ^  a rtjw q ?  fiRTTT 
ffn  p R H T  ^  m w r  I  I 3T»R

'T^IT ftrw *t>t
5fr * r r ^  ^  ^  JT? ^  frr tyv 
w  aft fsrw t  araiT f%<nft %
*r>rfT t  a ik  ^  9pm
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t  i w 1
i  Of fsF̂fV lift
an’s (System of

Jurispru(ieQce)*r anr #
t  ^  3nr 5t a^T

•F^T (CoUector)
(Policemaa  ̂afk 3ftTOST(auctioa)
TT# «IF!T I I R R ^  ^  f95y w

^  mMzx, 3 flT « ift’ T T
I R 7 T  f W  t  I

•ft w N t : I
Dr. Tek Chaad: Works, Mines and 

Power combined.
Shri Gadffil: Therefore, it works.

^ f i  : 3JHT #
f^?nT?T 3i<?̂  T  ^i«r 3f«T̂  >̂t
TOftT (aaalyse)
lit Pf

erftTF ^  an#tfti?r

11  

t  ^  ?*n ft 
(Civil courts) ŜTW f  ^
at ?JT«FIT *Ft  ̂?T*F?ft f  I
!Tt 3TW % ̂ (BjWT ^ fv  arrr 5ft

T̂TVTT t ,  »TTq % rfT ^

(Laadlord) fe?55t spt 5ft
f r  fe?r% *TW *nPR t  aftr art̂ r 

if aft "TRT Pf̂ it to ^  <nrf %
5IW an# *f %

<FTf̂  5T̂  t ^  'f'T
ITVPT 5  ^  TO %

Vf ?ft?r ?ri5r 3*F 
!T^ ajq̂ TT *tTPr !T?lf
TTT ?J>F?fT, 5IW *l»t W
1 1  3ft jm r i arr?# a r e r ^
TT ^ ^  1?RT ^
*TT <9TW ^ f^?pf M h<W< Ht5«(
f  ^  ^  arer ^
f  «i‘\t « r t ^  % I f  ̂ frsnft^urr
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f  5 1 ^  ?T?r > T P T ^ }] T T  x %  a rt t

’S’ •ft aiT»l5JT

% ar»5T ^  t  f^5T 
^  A ft?5rrT T?3r
?mT̂T 53ft 31^ % m

^ r  f  a f t T  s rP R T T  f  

iiTTH ^  *?if .̂«F «ift WT fftrn?r t  
sflT ?T5 #  t  I ^
^  «Ft >ft 3 fS #

WTf 3TR?rT ^ <At  4  ^  ^  %

•*TT??n ^  ?r sft >n?PT5y I: v«nr % 
ip jO T T '^ ift n « r w  w  ^T^r ^  
3Tf# aftr «Fr «Tr*TT ^ arm t
f t w f t  %  arfsr?: ^ t> r  ^  s r t w i^  f ,  ^ r^

TO #  ?rrft 
a r w  * T O « T  apTWT 

f w i T  «IT I T O * A  T O %  P f T I ^ ^ R

#  ? 5 R T  f T R  a r V t < T ^ s r H  f  f^re r

^  «Ftf 'T^ t  • ar'3f»Tiil 
%■ fvTT^STT #  ^  f^nr

<T»Tft % 5Jt t  W? Tt^ t
a t^ x  % ^  f v ^ ^ T ^ r r

«̂TIIT ^ ^  JTTT5T 5n5?t «FTI% 
^  #■ I  I 3 ft f % T R ? l T  t ,  ^

■̂s<!4Î  ’tt  ̂Pf ar̂
^  ^R!5$tT ârr t  < ^  ^RRftv ^ 
f « F  P t ^ ? t  ^ n r s f  t  a f t T  f ’ T ^ R y  

? f t ^  % t '  ’T v iip T ^

?5T? f  f?r #  w f PFTim ^  ^ ? y  
a fk  ?rw t * t ^  (d a m a g e s )  «fr

V ^ i f t  I ^ r » ft  aiT’ T #  ^ 1  f '

Pf iRifipT ^  ^  ?ft ?%̂ 3r 
(a s s e s s )  « fk  WT TOVt
^  aftr 5TPT? TO ^  apft^
(a p p e a l )  >ft |  « f k  TO^t T t i  

^ fln*iT ^  t* ’Tl̂ ib̂  ̂  anRTV
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>I!T ^  ^  ^
( © a f o r o e )

^  snftw ^  afK !T ^ 2
Pit Ŵ5ft ^  % 

ft* ^  >̂r  ̂ft» ^
fft 3Tiftw t  ^ I  3ftr

fir̂ y % irtft'URi (ProviaionB) % 
sr̂ jfTR ̂  (Rules) w’!#  ̂ rr  ̂̂  wt 
?fjr a fk  f^JT 3T?{5jf q^ *1?
^  ^  I ^  apftw ^  Jn *Tif 
iT  ̂?ft * n ^  ilssrsft % ftiwi'fc 

srft?? ^  (Chief
 ̂ Commissioner) W

HWTT t  * 1 ^  ^
&P(r»i •TTj srft® ^  f̂ PF

'»fH «|!fiT^ <jt 
^ arc ^  ’5 « *Tr«R <p?
v f f iv  an'T % 'ft ’R ^TplVR ^ftr 

3IN % ftfftfw v ia  ^  »W t 
^  ?nff Tt »Tf’^  ^
ftwTJW t  ft> *n«Tlf ?r f ? « i t
if jprsrJrw % ^rrf *rf ^  i
firf?r̂  ^  ^  t  aftr 5 ^ -  

(Executive) | ' W
% 3TJ^ 5T5T JT? I  ftf

^  JT? irrwiT <Tf ?ft
ft>fe'RT5iT(Defaulter)̂ T̂ 5T

3ri^, ^  *f5rr ^

»rr?ĵ iT t  ^  ^
spT f^?iiTr ?rr  ̂ «pr ^  r̂nr
eftr ?TT«r ^  ^  ^
eiVT ĝ r % ^  ^  Ptvm f«f!n ^
Ji? 1% t^ra (Refugee)
3PT% »ft5?T 'ft̂ r̂ % ?ri«T ^  'sn^
fiT̂ ?y 3TR, R̂r̂   ̂7?#

^  3iT̂  3ft̂  %
cTt f?5T t  I A

snf VCTT ^ p r r  jf ft* jj?  ftw
ftrSis fit* # »R ^  ^
imi fT ^  5T̂  TT e%»TT, fvsgw

?iiWf % flft >#?rr ^  fraw
w  fiiw %  jflfsT#>r «pt rrff

I

ajnrw F̂ vtf t ftf
imPm ?rriT̂ «Tf«ir 

*11*11  ̂ VT̂  vt
Ŝ nr jJ ft* ^  xpT ft'w 
ft % «T«r Rm4«ft (sympathy) 

t  I ^  ^  % *TRr *I*IT 
?ft (*î w« 

% saTT ^  3TT̂  ^  
ftmr aftr arnrfff irr̂ € ^ i(t
f W R T T  ^  I % ft> »T A ^  3 * W f l

(speeoh) -Wrfm f̂ %*ft#
^  «lf?W ̂  3fk vaafirt (Collector) 
^  ftwf ftt ijft ^  ^
<T̂ f  I 4 3T̂  >l>T*Tf j
ft* % ®rn9T̂
ft?fw ftrftHT ami *ftff (real 
Miaister of peace) <̂t t 
fiw  vt 3  ̂ (mentality)
nft iT¥T?r t  gft arnr 

^  % arf̂ T ^  arrf | i ^  
*11*1̂ vfir̂  % d Ô lr 1̂̂

?#wr (law)
*l?t » T ^  ^

(statesmanship) ^  t,
^  spt (rigidity) ^

5, 5*T ^
(elasticity)  ̂ i 4 ?r?

?mf) ^  ^r^rff ^ ftr 
ÎT ^  frTV^ rflHi'ii

^§frr ft? JTf »r̂ JT#f2- ?i?*r ^  stk  
a fk  JT5 ?'5T5rnr ?i i g*r jt?
^r*N  ^Ipci jff ’=fl'»l ^"TlftW
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[  5TfT sjTff ]
•ftr (fair) f  sn^
f w  % $, 5srr«T ^  3nTT ^  ^

»r^ 3fk 5JT |ww f>T (Law of 
Trespass) srr̂ ’, 5ft ^

% TTif^Rrrfi aiN a

% 31^  f , a 
oW t «̂Tr - î^ni ^ I SPTT

SRR5THT r̂ar t ^  %
aR[T # few fen  ftr 5»r
*M4̂ «i % (Agjta*
tion ) 5ft arPT ^  ir ??nTT

vff I  I arrftTT 51? amr ?t ^  
?ft fttwT*TT f  3ftr PrewO
*ra 4 ^  % f̂ 55TO sm r
•rTT TT *n I snr̂ : *f
^  ferr ftr *Tm % Ttw
?R5 3n»T t  TTt^ir, ?ft
WT >T55?Ft ^  \ A ^«r ^  ^  ^w?n
f I t  vt

^  ̂ f̂e (̂Threaten) iiff vtstt 
^ n f^ i ’tw # J r??% 5 y »5 iT ^ ?r^ ti 
8TJr5̂  t
» T f T  J ? T  t  I i r t  5 5 IIIV  #

5Rr5ft*r f w  t  3TT5 5HW arppft 
q% ^  #ft?5ft^3n^'irw»r^^r5 Ji?t 

w  5T!|t % «ft sftr
fypET̂  8|'T̂ T t̂)4 ^nriRft *ft I

3RST % 5B?IT | ft?
ftc5ft% 3TS57: 3Tfq% ^tjjft $rm€t 
(Evacuee Property) % m?rT 
y<i+t 5ft*ft ̂  ^  % STF̂  l![T <pit̂ t
•̂11$ % *i*t>i'ii'n ^

(allot) «TT 3rT»T iri?5it# >m-
'iw  ^3fT fxss5ft«r %■♦ Cv ♦
^  sfiT ^  t  ^

3I1«T t  IT? 31^ ^
?R?r Pfjtt Tf ftr

t̂jft, 5T? •pî ' I
^ 3f? >ft  ̂ >ra?fwoe ^  sft 
v n r  ?>, ^

(firmness) % i
% Jtf *n*fV !T̂  t' Pp nft.

^  ferr 3rr̂  sfk srTsft f̂ rtirer̂ t % 
52T ssTT̂ i t  3nf ^?w I % 
jm 'JTfe ?griT ^»g%3T ^  % 5n<r?-

(Legalise) ^  f^ ,
% »rra??r fvrr i anr

^  ^  g?r wt»ff ?[iT aftr
Vit€t H iTVpff ^  fksv$fti[ # 

wte f ^  I artT 3R Taarf
f5,5jt at ĝ r ̂  

T®sff ^  vftwrfar ^  ftjiT |.
#  ^T??rT ^ %  ftRT ^FTj  ̂ % 

jrrtR-
(Prime Miaister) ^
^  *T? ifS t̂  ̂ n<m<4i *JT'
ftf ^  (Shelter) fiT%»n i- 
^  9^wmi 3IR f% % vpjjT ^
*nfT?5r, irpjjT ^  (quote) f«Rt
3TT̂ ftRT % 3P  ̂ 11̂ ^CTtW
(assurance) ^  # fitiiT w
*TT I ^
(detail) ar»ft «(<f̂ î  >rf f% arrsr ?w
^  p K  *nPT;n  ̂ ^  f ,  ^  

*n  ̂?fV *TT v»iii d̂<sim
STRTT ? ,  f %  tel^ilf

^  I ? I ?lio o r̂nftr ? afrc 
^ooo f5p̂  ?ft?ri?€t (Society) # 
*t’iK  1 1 ^  an«T r̂ =En??rr f
ft: 3TT3 îrmaTR’ft ^f^J^TTR t
^  5*fl̂  MiIh fWPR2T î̂ «l  ̂ *ft 
aftr ^  ?JTT̂  «T#tT
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^  ^  f ^ r  5 ^
^  ^  t  Pf

t ,  ?ft ^  ^  I

% 3t? ^  •?% t  ^
^  T t t ,  ^  ^
^30,^0 3 n ^ ^ ff % %

^  ^  t  • ^ 
3TT̂  3rr  ̂ ^  ^

«?#!■ 1^ «ft, 3ftT fn ^ ^

ft> P p ^  ^  ^  ^srf^ ?rft «ft, 
^  ^  3rn>T ^  fOT, ^  ^
1̂* ifw IT ^  ftnrr, ^  v̂hit 

% ^ 7 ^  3rnr ^  ftr̂ y 
(Bullet) % 5t̂  1 1

(English translation of the above 
speech)

Pandit Thakur Das Bharg:aYa (Pun
jab): Sir, I move:

“That the Bill be referred to a 
Select Committee consisting of—

Dr. Syama Prasaci Mookerjee, 
Dr. Bakshi Tek Chand, Shri 
Deshbandhu Gupta, Shri Jaspat 
Roy Kapoor, Lala Achint Ram, 
Shrimati Sucheta Kriplani, Shri 
Raj Bahadur, Shri T. R. Deogirikar 
Dr. Ram Subhag Singh, Shri 
Mihir Lai Chattopadhyay, Shri 
Tribhuan Narayan Singh, Mr. T. 
Hussain, Sardar Bhopinder Singh 
Man, Shri S. N. Mishra, Dr. M. 
Channa Reddy. Shri Sita Ram S. 
Jajoo, Shri Satish Chandra, Qiani 
Gurmukh Singh Musafir, Shrimati 
Jayashri Raiji, Sardar Hukam 
Singh, The Honourable Shri N. V. 
Gadgil, Shri S. N. Buragohain, and 
The Mover, with instructions to 
report by the 15th December 1950.”
The list of 23 persons which I have 

just read out seems to be pretty long 
but the issues under discussion and 
those out before us by the hon. 
Minister are equally big and difflcult. 
It will not surprise me, but certainly 
I win consider myself to be much 
fortunate, if this Committee is able 
to And out such a solution of these 
Issues as may be satisfactory to nil. 
The hon. Minister has himself very 
kindly made it clear that he is symt- 
pathetic and is prepared to accept the 
move far its being referred to Select 
Committee. I was rather surprised

to note that in the introductory part of 
his speech he put the things in such 
a way as if the matter was so simple 
that it did not require help of any 
Committee or anybody else. I would 
have been much pleased had he told 
the House as to how he considered It 
to be simple. Later on when he dis
closed its complications and told that 
in case of its solution being not found 
there would be no Government, no 
society, then I thought that it was 
simply a method of putting a thing 
in such a way as may not put the 
audience to anxiety.

Now the House is forced with the 
question as to in reality how simple and 
easy this case is. If the House goes 
into this Bili, it will be disclosed that 
this small Bill of one page involves 
various issues and many other com
plications. First of all I should like 
to ask if there has been any such, 
example in any system of ’ jurispru
dence of any country in which plain
tiff himself be not only the judge but 
also the Collector, the Policeman and 
the auctioneer. But in the case of our 
Government the things are exactly 
like this for they themselves are plain
tiff. Judge. Collector, auctioneer and 
so on.

Shri Sondhi (Punjab): Kaka Sahab.

Dr. Tek Chand (Punjab): Works.
Mines and Power combined.

Shri Gadgil: Therefore, it works.

Pandit Tfaakur Das Bhargava: If.
with all respects. I analyse the speech 
delivered b '̂ my friend, the House 
will see that in a way the hon. Minis
ter has exposed the activities of our 
other hon. Ministers and this Govern
ment. Our hon. Minister submits
that our Civil Courts are too inefficient 
to give justice to the Government. I 
very respectfully submit that you 
yourself run the Government and vou 
have got wide powers at your dispo
sal, but the poor landlord of Delhi 
has been rendered unable to live in 
his own house on account of the Bill 
passed by yau. The owner of the 
house runs from one place to another 
on account of his suit being not 
decided for as many as two or throe 
years. He is not in a position to 
his house vacatfjd. Imagine the plight
of such a person. If the conclitinn of
the Civil Courts is really so bad as 
you have described then the hon. 
Ministers might not be performing 
their duties satisfactorily and thev 
might not be giving to the public 
what they ought to have given. I am 
quite aware of the condftions prevail
ing in Delhi. I have got several friends
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IPandit Thakur Das Bhargava]
here whom I frequently see. I am a 
resident of a place near Delhi, the 
conditions where are as good or as 
bad as those of Delhi and I under
stand the condition and plight of 
house owners. I appreciate the diffi
culties of the Government and do not 
want in the least to adopt such princi
ples as may, to quote Shri Gadgil, 
finish the whole Government or the 
entire Society. There is one of my 
friends in Delhi who is a doctor. Tiie 
poor fellow had got a house built out 
o f  the earnings of his - whole life. A 
tenant has caused untold miseries to 
him. The tenant has taken *Pugree* 
from three persons and these persons 
go from one place to another describ
ing their grievances to others. The 
Doctor is trying to get the house 
'vacated by advj^ncing some money to 
the tenant. The tenant is going to 
Hie a suit against the landlord with 
the plea that the landlord troubles 
-him. I admit that the condition is 
•worse and requires much considera
tion. The Government should try to 
find out some solution. Under the 
present Bill the Government will rea
lise the rent and will also recover the 
•damages. Have you ever seen a Gov- 
<ernmenl assessing the damage and 
Tccovering it themselves? Probably 
there is no provision for any aopeal 
or for filing any suit in the Court. 
An Officer of the Government will fix 
the damages and he himself will en
force it. Neither any suit will be 
allowed to be filed against it in any 
Court nor any appeal will be heard. 
As Shri Bakshi has said, it is such a 
Bfll as has no provisions either for 
filing an appeal or for pleading any 
case or for snbmitting arguments. 
Hules will be formed in accordance 
with the provisions of the Bill. But 
there is no mention of the fact as to 
■what those rules will be or on what 
principles they will be formed. 
Whether any appeal will be allowed 
or not, this fact too has not been made 
known. Under the old Bill an appeal 
against eviction order could have been 
filed in the Court of the Chief Com- 
Tnissioner, but in the new Bill there 
Sj? no mention of any such appeal. It 
is true that in the old Bill there was 
a provision of filing an Appeal in the 
court of the Chief Commissioner. But, 
you will excuse me for this, the Gov
ernment make complaints against 
small issues related to the Chief Com
missioner and the CiviJ Courts in such 
a way as if the two parts of the Gov
ernment were at war. While Civil 
Courts adoDt one way, the Executive 
adopts another. The main feature of 
this Bill is that it appears that the 
Government not only want the default
ers to vacate the houses and run away

but are anxious first to realize the 
whole rent together with the damages 
and then evict them. The Govern
ment not only want the poor refugees 
to vacate the houses and leave with 
their bag and baggage but on the con
trary they first want to realise the 
entire rent and then evict them under 
this Bill. I submit that without this 
Bill being referred to a Select Com
mittee, no one can suggest any solu
tion of this issue. No House would 
agree to the Provisions of this Bill 
if it is moved as it is.

There is no doubt that my friend 
Shri Gadgil, as he himself had admit
ted and I am simply confirming it, 
is kind at heart and is very sympa
thetic to all. When I called on him 
in connection with this Bill, he assur
ed me his full sjnnpathies which he 
also did today in the House. But when 
I listened to his speech, I was remind
ed of those very Policemen and the 
Collector who are ever at his beck and 
call. I beg to submit that a real 
Minister of peace is required to solve 
this problem; that congress mentality 
is needed which was prevailing so 
far in our country. We should solve 
this problem in accordance with the 
principles of the Congress: we do not 
need the help of law. We require 
Statesmanship. What we need is not 
rigidity but elasticity. I want to make 
it quite clear that neither we nor the 
refugees wish that this Government 
may cease to exist or its administra* 
tion may fail. We never wish to do 
away with what is justifiable and 
fair. All the same, if they quote 
some principles and laws of trespass 
I wish to tell them that there are also 
principles of equity and codes of 
morality and social justice. I am told 
that some refugees wrote from some
where in Paharganj that they would 
agitate against the Government. Why 
do you bother then? After all jt  is 
you who have taught it to them for 
it was you who carried on agitations 
against the previous Government. 
What mistake does one commit in say
ing that he would get the things done 
by you in this very way? I under
stand that nobody should ever threa
ten the Government in this matter. It 
is not at all proper to fight with the 
Government. The issue now before 
the House is much complicated. My 
able friend admitted the fact that 
eight lac persons reached Delhi at a 
time when the Government were un
able to help them: although, the Govern
ment considered it to be their duty. You 
had formed a Committee in Delhi in 
order to allot the evacuee properties 
to the people and it had allotted many 
houses. How many of these houses 
were taken possession of from the
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refugees? I had then submitted in 
thin House that unless the Govern
ment were firm, no purpose would be 
served. Again 1 submit that what- 
•ever Government intend to do they 
should do with great firmness. It 
(does not, however, mean that every 
sense of S3nnpathy and responsibility 
should be lost. I am to submit that 
perhaps the Government have been 
able to take occupation of only 10 or 
15 houses from amongst several 
thousand and the existing occupation 
o f  the rest have been legalised by the 
Government themselves. Under 
^hich  law this step has been taken? 
When the Government and that Com
mittee decided to allot the houses to 
those persons and when the Govern
ment could not take occupation from 
the refugees, they legalised those 
very occupations. May I ask under 
what law the Prime Minister had 
assured shelter to the refugees? I 
want the particular law to be quoted 
under which such an assurance was 
given. The details of the houses 
were just told; fourteen thousand in 
aU have been built so far out of 
which one thousand and five hundred 
are said to be under unauthorised 
occupation, one thousand and eight 
hundred are under construction and 
one thousand have been built by 
some society. I want to ask how it 
will be possible to rehabilitate these 
«ight lac persons. The Prime Minis
ter himself had taken the responsibi
lity of rehabilitating them and the 
lion. Minister, the mover of this Bill, 
had also said several times that it 
wae their duty to provide shelter to 
them and rehabilitate them. The 
houses which have already been built 
or are under construction can accom
modate about 70 or 80 thousand per
sons at the most. Those poor refu
gees came here and rehabilitated 
themselves on what was absolutely 
useless land. Those who might have 
seen those lands should have been 
aware of the fact that those lands 
were of no use. The T)oor fellows 
made a heaven on the earth even on 
those worthless lands. Is this Bill, 
therefore, not like a bullet to them?

Mr. Chairman: It is now 5 p. m.
and the House will now take up the 
discussion on ‘the Shortage and non
availability of Jute and Mesta*.

DISCUSSION ON SHORTAGE AND 
. NON-AVAILABILITY OF JUTE 

AND MESTA.
Mr, Chairman: The House will now 

take up discussion on the motion of 
Mr. B. K. Das on the following matter:

‘ The shortage and non-availabi
lity of Jute and Mesta during this

year and Government’s plan re
garding the making up o f the 
deficit, arising out o f answers 
given to starred question No. 51 
and the unstarred question No. 3 
on the leth November 1950.”

5 P.M

Shri B. K. Das (West Bengal): Sir,
the discussion % has been admit
ted on the following three pointSt
namely, calculated shortage of Jute 
and mesta this year, the reasons
for non-availability of jute to several 
jute mills in the Calcutta area result- 
mg in their closure and the plan o f 
the Government regarding making up 
of the deficit.

[M r. Speaker in the CHair]

In explaining these points, I beg to 
submit that on the 16th November an 
unstarred question was put to Govern
ment (No. 3) as to what was the fore
cast of the Jute production. The reply 
received was that no official forecast 
of jute was available, but the present 
indications are that the production o f 
jute was 33-51 lakh bales. I believe 
that as the jute year begins in Sep
tember, an estimate ought to have hem  
made by the Government as regards 
the correct position of production. The 
figure supplied to me seems to have 
been based on guess-work.

As regards shortage of jute I put a 
starred question No. 51 as to what 
was the gap between this years p i^  
duction and the required quantity. 
The hon. Minister asked for notice, 
with the result that we could not know 
what the real shortage for the yew  
was. I also wanted to know the 
reasons for the non-availability of jute 
to several jute mills and their cons^ 
quent closure. In regard to that too 
I received no reply, as the hon. Minis
ter asked for notice. The point I wish 
to bring to the notice of the House in 
this respect is that at that time the 
jute year had already started and 
there was a large quantity of jute in 
the market. It was not explained why 
in those circumstances no jute was 
available to the mills and they were 
obliged to close down. I wanted to 
know what was the plan for making 
up the deficit for the current year. 
But the Minister replied that he would 
lake several steps to step up produc
tion so that there would be increased 
production next year. Probably that 
was the import of his reply. But my 
question was regarding the making up 
of the deficit for the current year. And 
I wanted to know whether there was 
any plan of import or so. But the 
reply was that there was no such plan.
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[Shri B. K. Das]
So I want to know what is the correct 
position regarding these three matters.

The Deputy Minister of Food and 
Africulture (Shri Thinimala Rao):
The calculated shortage of jute and 
mesta this year is like this. The pro
duction this year, that is, 1950-51, 
according to the latest estimate will 
be:

Jute—33*51 lakh bales.
Mesta— 7 0 lakh bales.

The total is 40-51 lakh bales. The 
normal requirements of jute are 72*5 
lakh bales, made up as follows:

Mill requirements—65 0 lakh bales. 
Domestic consimiption— 1*5 lakh 

bales.
Exports— 6*0 lakh bales.

The total is 72*5 lakh bales. The 
actuals last year, that is, 1949-50, 
were:

Mill consumption— 51*5 lakh bales. 
Domestic consumption— 1*5 lakh 

bales.
Exports—6*0 lakh bales.

The total is 59 lakh bales. The 
shortage, provided the exports of 6 
lakh bales are stopped completely and 
mills work on the same basis as last 
year will be 53 minus 40 51=12*49 lakh 
bales. The present plans for 1951-52 
provide for increasing jute by 12-5 
lakh bales, so that the deficit will be 
fully covered.

If exports are allowed on normal 
basis and mills are attempted to be 
worked exactly as they were before 
partition, the shortage will naturally 
be higher, that is, 72*5 minus 40*51= 
31*99 lakh bales or 32 lakh bales.

With regard to the reasons for non
availability of jute to several jute mills 
in Calcutta and their closure, it is 
reported that the Jardine Henderson 
group of jute mills in the Calcutta 
area suspended work from 8th Novem
ber, 1950 to 13th N ovenj^r, 1950 for 
lack of raw jute. It may be mention
ed here that there is ample jute in the 
country to ensure full working for all 
mills for throughout the six months. 
The reasons for the closure of the mills 
are understood to be as follows:

(1) Stoppage of regular supplies of 
Pakistan jute since the expiry of the 
April 1950 agreement with Pakistan;

(2) Transport difficulties for the 
movement of Indian jute to the mill 
areas at Calcutta;

(3) Withholding of raw jute by 
holders on account of the fantastic 
prices offered by American buyers for

hessian, since sellers of raw jute anti
cipate that at' some later stage they 
will be able to realise better prices.

(4) Some mills are reported to be 
purchasing raw jute at a premium 
against delivery of jute goods, thus 
circumventing the arrangement of dis
tribution of all purchases of raw jute 
through the Central Jute Disposals 
Section of the I.J.M.A. Consequently, 
the I.J.M.A. is not getting enough jute 
to apportion to the mills which depend 
only on the association for their supply.

It may be mentioned that the Jar
dine Henderson group of mills re
opened work after six days as suppUes 
of jute were made available to them 
by other mills and also by balers.

With regard to the plan of the Gov
ernment regarding making up th e  
deficit, a provisional target of addition
al production of 12 5 lakh bales of raw 
jute during 1951-52 has been set. TWs 
additional production of 12; 5 l ^ h  
bales is expected to be brought aboiu 
by bringing an additional five 
acres of land under jute during 1951
52. Schemes for intensive cultivation 
which may result in fu r th e r  additional 
production have not been 
so far but the break-up of this 12-5. 
lakh bales is expected to be:

West Bengal 
Bihar 
Aesam 
Orissa
Uttar Pradesh

2 lakh acre?. 
1 Do 
1 Do 

•6 Do 
5 Do

Shri B. K. Das:-Sir, as regards the 
last point, the hon. Minister has given 
us the plan for the next year. For the 
next year, we will have jute after the 
month of September when the new 
acreage comes under cultivation but 
as regards his plan for this year, that 
is, up to September 1951, how are we 
going to make up our deficit? That 
was my question and I want to know 
about that. Shall I put my next 
question, Sir?

Mr. Speaker: It will be better if he 
puts them one by one.

Shri Thirumala Rao: The only alter
native that is open to us is to import 
from Pakistan, but until the question 
of the currency is settled, it does not 
seem to be possible to import from 
Pakistan any jute. The essential fact 
is that we are deficit in jute and that 
cannot be overcome.

Shri B. K. Das: As regards the pro
duction figure that has been given by
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the hon. Minister, I beg to mention 
that the figures that have been supplied 
by the Jute Agricultural Research 
Institute are as follows:—

The estimated production of jute this 
year is roughly 36 73 lakh bales and 
that of mesta is 5 lakh bales. At a 
meeting of the local sub-committee of 
the Indian Central Jute Committee, 
there was a discussion that the position 
regarding production ought to be esti
mated correctly; otherwise the industry 
and other interests will be in difficulty. 
So the Director of the Jute Agricul
tural Research Institute was asked to 
submit figures and he has submitted 
the above figures. Since the question 
was put on the 16th November, I 
enquired of the Indian Central Jute 
Committee and I have received those 
figures from them. May I know why 
there is a good deal of difference bet
ween the figures quoted by the hon. 
Minister and the figured supplied by 
the Indian Central Jute Committee?

Shri Thirutnala Rao: As far as our
information goes, at the time the reply 
was given in Parliament, the actual 
production against the above target 
was known as 33*51 lakh bales. Subse
quently within the last few days, 
reports from the States indicate that 
there is a slight fall in the estimate 
which is now put at 32*92 lakh bales. 
With regard to mesta our estimate is 
somewhat higher than the figure given 
by my hon. friend. Therefore the 
total make-up is higher than the figure 
that is given. We rely on the Pro
vincial Governments for our imports.

Shri B. K. Das: May I point out that 
these are not ,my figures but they say 
that they are having those figures; 
they have corrected some figures say
ing that they have had the reports 
from the Director of Agriculture of 
Bihar and other provinces. I should 
like to know what are the agencies 
that supply figures to these different 
limbs of the Government?

Shri Thinimala Rao: The Depart
ments of Agriculture in the several 
States supply us these figures. They 
have got their own statistical sections 
to give them the information.

Shri Himatsingka (West Bengal): Is 
the hon. Minister aw are that Pakistan 
Jute is not coming to India, not because 
of exchange dilTiCulties, but because of 
price fixation at Rs. 35, whereas other 
countries are paying more than Rs, 35 
and are taking away jute from 
Pakistan?

Shri Thirumala Ra6: It may be so.

Shri Himatsingka: Does Government 
consider the question of removing this

fixation of price at Rs. 35 and allowing 
the jute to come to India so that the 

'mills may have jute to go on for all 
the twelve months without difficulty?

Shri Thirumala Rao: My hon. friend 
on my right may perhaps be able to 
give an answer.

Shri Chattopadhyay (West Bengal): 
May I know, Sir, . . .

Mr. Speaker: Order, order; he has 
not given notice of the question.

Shri S. 0. Samanta (West Bengal): 
May I know the States where mesta iS' 
grown, how much quantity is grown 
in each State, and the States where 
crop yielding lands are being utilised 
for the cultivation of both mesta and 
foodcrops?

Shri Thirumala Rao: The additional 
acreage under mesta in 1950 is expect
ed to be nearly one million acres as 
follows:

1949-1950.
Madras—64,449.
Bombay—35,000.
Madhya Pradesh—25,000.
Hyderabad—65,000.
Orissa—4,000.
U. P.— 10,000.
Bihar—8,000.
East Punjab—8,000.

In 1950-51, the total acreage comes 
to 3,19,924.

Pandit Thakur Das Bhargava
(Punjab): May I put a question. Sir?

Mr. Speaker: The hon. Member has- 
not given notice.

Pandit Tliakur Das Bhargava: My
name is there.

Mr. Speaker: This discussion is
raised on one of the questions of the 
hon. Member. I do not know if he 
has joined in the notice.

Pandit Thakur Das Bhargava: I
joined in the notice given by Mr. 
Himatsingka,

Shri Himatsingka: 1 gave a notice 
and Pandit Thakur Das Bhargava has 
johieci in it. But. that is not for today.

Shri-B. K. Das: He has signed my 
notice also.

Shri B. Das (Orissa): My name is 
also there, Sir.

Mr. Speaker: I am sorry; Pandit 
Thakur Das Bhargava's name is here. 
Pandit Thakur Das Bhargava.
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Pandit Thakur Das Bhar̂ ava: May
j l  know, Sir, whether the export duty 
'ivhich was Rs. 85 was raised to Rs. 350, 
:tben to 750 and is now proposed to be 
raised to Rs. 1,500, and whether the 

•^elay in increasing the duty has not 
occasioned a loss of 40 to 50 crores to 
the Government and the country.

Shri Thirumala Rao: The question 
; seems to be wide off the mark. I have 
rfiot got information on the subject.

The Minister of Commerce (Shri Sri 
Prakasa): May I add, Sir, that the 
whole problem is going to be discussed 
in the House in connection with a Bill 
that I am presenting, and if the hon. 
Members will have a little patience, 
they would be able to ventilate all 
these matters in the course of the 

^debate on that Bill, instead of in the 
-course of this discussion. .

Pandit Thakur Das Bhargava: Ma>
I submit. Sir, that the constitutional 
practice is that when a Bill is on, in
formation is elicited beforehand by 
means of questions, so that we may be 
;able to discuss the Bill better. My 
question is perfectly in order. I beg 
Ihe hon. Minister to kindly tell us if 
ihe time taken in fixing the duty at 
Rs. 1,500 has not caused a loss of 40 or 
50 crores to this country.

Shri Sri Prakasa: I cannot say
straight off the exact amount of loss.

Pandit Thakur Das Bhargava: Ap
proximately?

Shri Sri Prakasa: The fact is that 
different persons have computed the 
loss at different figures—the loss in 
foreign exchange: that is what the hon. 
Member is referring to, I think. I can 
only say that it is impossible to anti
cipate beforehand what events would 
happen in the world and what exactly 
would be the effect of these In the 
world. I shall have occasion to explain 
to the House how the sudden outbreak 
of the Korean War upset most of our 
calculations. When we raised the duty 
to Rs. 750, we were certain that we 
would be able to mop up all the differ
ence. But that did not take place and 
as hon. Members are aware, within a 
month we raised it to Rs. 1,500.

Shri Tyagi (Uttar Pradesh): What
about the six months that had passed 
off?

Mr. Speaker: Order, order.
Pandit Thakur Das Bhargava: The

hon. Minister told us that the loss has 
been estimated at different figures by 
different people. May I know what is

the estimate made by the Ck)vernment7 
Will the hon. Minister kindly enlii^ten 
us on this point?

An Hon. Member: With the duty at 
Rs. 1.500 the country will be incurring 
a loss of Rs. 15 to Rs. 20 per 100 yds. 
of hessian.

Pandit Thakur Das Bhargava: But
that is for the future. What is the 
Government’s estimate of the loss? 
What is your calculation?

Shri Sri Prakasa: Taking it p a  
yard, the landed cost of hessian in 
America will be 22*75 cents per yard, 
while the i ate at which it is to be sold 
in the Calcutta Market— the forward 
price rate— will be 23 cents.

Pandit Thakur Das Bhargmva: Sir,
I wanted to know the estimated loss, 
<iccording ti Gov«mment, as it has 
been said that in the black-market 
people have got about Rs. 40 to 50 
crores.

The Deputy Minister of Commeree 
(Shri Karmarkar): Sir, the position is 
this. I am happy to say that owing 
to the various measures taken by 
Government in various directions, the 
actual disparity between the internal 
and external prices of hessian was 
almost eliminated. But unfortunately 
then came the Korean war and as the 
hon. Member knows, then there was a 
spurt in world prices of almost every 
commodity, due to stock-piling, Both 
of hessian and other materials, like 
paper which were used for making 
bags to replace hessian, especially in 
the United States. Well, the Korean 
war led to a tendency, especially in the 
United States and other countries also 
to stock-piling and as a result of this 
a very serious situation arose for us 
also. As far as the hon. Member’s 
observations relate to the period after 
the start of the Korean war, we are 
prepared to concede that as days 
passed, the prices increased, day by 
day, the price of jute increased. But 
we cannot raise an export duty day 
by day. We cannot raise our duty 
that way. As hon. Members are aware 
it is an undesirable practice to go on 
raising our duties, increasing the 
export duties. It is a cardinal prin
ciple of export duty that if it is to have 
a stabilising effect, the level of the 
duty should be there for a reasonable 
period of time. Therefore I hope hon. 
Members will agree that after the 
Korean war, we have been closely 
watching the situation. In fact as my 
senior colleague just now said, within 
a month, we raised it from 750 to
1,500.
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Coming to the other question as to 
whether we are sure that this increas
ed duty of 1,500 really does away with 
the disparity between the internal and 
external prices, frankly, we are not 
absolutely sure of the position. We 
are advised at the present moment 
that this additional export dutj' of
1,500 does not exactly mop off the 
increase in the price which may be 
available in the American market. In 
the American market, as hon. Members 
may be aware, there is what is called 
the “ spot” price and there is the 
"'afloar* price. The spot price is that 
at which a commodity is available in 
New York,

Shri Tyagl: In the open market?
Shri Karmarkar: Yes, in the open 

market, and ready for delivery there. 
On account of the previous controls, 
the quantity of jute that was available 
for delivery in American market was 
very small as compared with the 
demand. Well, the afloat price means 
the price of goods that are already 
afloat from India and are on the seas. 
Supposing we calculate on the basis of 
that price, that would lead us to a 
false position. It would be absolutely 
undesirable to have a very high export 
duty and then go on revising it: it
would be detrimental to ourselves, 
specially in regard to jute. I would 
ask my hon. friends to remember that 
jute is a commodity in the« export of 
which we are very much interested. 
During an earlier period this finished 
commodity, hessian, in U.S.A. was fast 
tending to be replaced by other mate
rials like paper bags.

Some Hon. Members: No, no.
Shri Karmarkar: Wc are now in the 

dilemma of so guiding our affairs as 
to ensure in the future an assured 
market for jute. Secondly, at the same 
time we are very anxious to see to it 
that there is no substantial disparity 
between the internal and external 
prices for hessian. Taking all these 
factors into consideration I am sure 
this House will agree that Government 
are making what might be called a 
cautious but at the same time effective 
approach. Government are advised, 
having taken all the factors into consi
deration, that the export duty of 1,500 
proposed to be imposed under the Bill 
introduced the other day would be a 
reasonable duty. If hon. Members 
were to pin us down to that point and 
say that yesterday’s price, both spot 
and afloat, in U.S.A. did justify the 
imposition of a higher duty, we are 
ready with the answer that it might 
well be for the moment. The disparity 
between internal and external prices 
may justify a higher duty but certainly 
it would be wrong for us always to

corelate export duty with the disparity 
in the external and internal prices.

Shri B. Das: I would like to know ' 
from the hon. Shri Sri Prakasa why 
his Ministry did not take the public 
into confidence over this shortage ot 
jute which was likely to happen very 
shortly and what was the cause of the 
failure of the intentions of the Nehru- 
Liaquat Pact in that Pakistan did not 
deliver jute to India.

1 do not know 
what necessity there would be for 
taking the public into confidence speci
fically when the fact is very well 
known that most of the jute was pro- 

is now Pakistan and> 
all the mills were in India.

Shri Himatsingka: All the world is 
getting jute.

Mr. Speaker: There also we are '̂ 
entering into arguments again.

SIwi Tyagi; May I request the 
Ministry to give us all the information 
betore the debate on the Bill begins. 
We want all the information about 
prices in the past.

Mr, Speaker: Hon. Members might 
table questions or the Ministry might 
circulate a note giving as much infor
mation as they can. The Members 
should indicate what information they 
want to enable the Ministry to prepare 
their note.

Shri Barman (West Bengal): Is it a 
fact that the Commerce Ministry have 
in U.S.A. a machinery and may I know 
whether they supply us weekly reports 
of the American open hessian market.
If so, will the hon. Minister place a 
report for six months of the prices of 
hessian in U.S.A.?

Shri Karmarkar: We are in a posi
tion to say that we receive various 
reports from different sources. For 
instance we receive a commercial 
report from our commercial reprtsen- 
tative periodically. In addition to that 
whenever we desire we receive addi
tional reports. Will the hon. Member 
make it clear as to what type of 
reports he wants?

Shri Barman: The price of hessian 
in the American market.

Shri Karmarkar: This may also be  
an item in the note to be prepared in 
accordance with your directions.

Shri Hlmatsiuka: May I know whe
ther all this difficulty complained of 
is due to the ceiling prices having beea
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[Shri Himatsingka]
fixed to the export of jute products 
and not to any other thing?

Shri Karmarkar: No, Sir. I am afraid 
we are not in a position to agree with 
the hon. Member.

Pandit Thakur Das Bhargava: It
being a fact that the price fixed is 
Rs. 55, may I know, when the price in 
America is Rs. 120, who pocketed the 
intermediate profits, if both the facts 
are correct?

Shri Sri Prakasa: The profits must 
have been pocketed by those who were 
in the trade.

Pandit Thakur Das Bhargava: Does 
it not encourage black marketing?

Mr. Speaker: Our time is up. All 
that I would suggest to hon. Members 
is that they may give just very short 
questions—not argumentative—-for

drawing out such information as they 
would desire to have; not by way of 
the regular questions in the House, but 
just some points. 1 shall pass them on 
to the Ministry to enable them to pre
pare a note. But let it not be an argu
mentative business. Let them ask only 
for information.

Shri Hussain Imam (Bihar): May I 
make a suggestion? My suggestion is 
that the Bill may not be considered 
tomorrow so that the Ministry may get 
time to give the note to us.

Mr. Speaker: The Eviction Bill is 
going on. Let this Bill come and we 
will see.

Shri Sri Prakasa: T hope, Sir. that 
will not evict my Bill!

TJie House then adjourned till a 
Quarter to Eleven of the Clock on 
ThursdaVy the 30ih November, 1950.




